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LOK SABHA

Priday, 9th August, 1957

The Lok Sabha met at Eleven
of the Clock

[MR SPEAKER 1n the Chair]

———

ORAL ANSWERS TO QUESTIONS
Displaced T. B. Patients

*740. Shri D, C Sharma: Will the
Minister of Rehabilitation and Mino-
rity Affairs be pleased to state

(a) the amount sanctioned as as-
sistance to displaced T B patients
from East Pakistan during 1956-57,

(b) how many patients received
regular hospital treatment, and

(c) how many could not be accom-
modated m hospitals for want of
seats?

The Minister of Rehabilitation and
Minority Affairs (Shri Mehr Chand
Khanna). (a) Rs, 2572 lakhs

(b) 743 patieats
(c) 1313 patients

Shri D. C. Sharma: May I know 1n
what way those patients who could
not get admission in the hospitals were
helped?

Shri Mehr Chand Khanna: It is not
possible to provide hospitalisation for
practically every T B patient For
those whom we cannot admit in hos-

7692
pitals, we try to give them some aid
outside, both to the family as well as
to the person concerned

Shri D. C. Sharma: May I know
what was the amount of assistance
given in this form to persons who

could not get accommodation in the
hospitals?

Shri Mehr Chand Khanna: I think,
to the family we give Rs 45 per month
and to the person who 1s affected by
this disease about Rs 20 It comes to
Rs 65 per family

Shri S. C. Samanta: May I know
whether the hon Minister has received
any application or request to the effect
that some T B beds should be attach-
ed to one hospital mn Cooch-Behar so
that the East Bengal refugees that are

hving 1n North Bengal may be bene-
fited?

Shri Mehr Chand Khanna: If the
hon Member 1s referring to the segre-
gatlon hospital m Cooch-Behar, 1
visited 1t about four or five months
ago and request was made to
me, but that request has not been en-
dorsed by the State Government

Shri Hem Barua: In view of the
fact that there are about 5 lakhs of
East Pakistan refugees in Assam, have
the Government made any arrange-
ment for segregation hospitals m that
State?

Shri Mehr Chand Khanna: At the
moment we have got 670 beds Our
1dea 15 to increase the number to 1500.
Assam will have its due share.
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Economy Measures

1.
rShrl Radha Raman:
Shri Harish Chandra
Mathur:
Shri P. K. Deo:
Shri Rup Naramn:
Shri Bibhutl Mishra:
Shrimati Tarkeshwari Sinha:
Dr. Ram Subhag Singh:
Shrimati Ila Palchoudhuri:
Shri Ram Krishan:
ong3 ! Shri M. C. Jain:
Shn Surendranath
Dwivedy:
Shrimati Parvath: Krishnan:
Shri Morarka:
Pandit D. N. Tiwary:
Shri Warior*
Shri Yajnik:
Shri Raghunath Singh:
| S8hri Panigrahi:
{ Shri Supakar:

Will the Prime Minister be pleased
to state

(a) whether Government have de-
cided to take suitable economy mea-
sures to cut down ils> expenditure in
certain respects.

(b) 1f,so, the steps taken in this
darection,

(c) whether 1t has been decided to
set up economy units 1in all mms-
tries

(d) 1t so, with what specific ins-
tructions, and

(e) the amount of money that

would be saved as a result of econo-
my drive?

The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Nehru): (a) to (d) With a view to
ensure that the Government's finan-
cial and other resources are utilised to
the best possible advantage, 1t was re-
cently decided that each Minister and
Secretary should give urgent and con-
tinuous attention to the maintenance
of efficiency, integrity and economy in
the administration To this end, they
have been called upon to review the
nature, volume and quality of the
work at all levels and to take practical
steps to remove deficiencies and to
eflect economies In this task. they
will be advised and assisted by the
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Economy Unit of the Muustry of Fin-
ance and Organisation and Methods.
Division of the Cabinet Secretariat

In pursuance of thus decsion, all
the Ministries and Departments have-
set up mnternal machmery in the form
of Economy Commuttees. These Com-
mutiees are engaged n the scrutiny of
the present and projected activities
to see whether some of them can be
reduced, postponed or abandoned The
Committees are also reviewing the
levels of expenditure on staff and
contingencies, so that revised and more
austere standaras may be adopted and
enforced

Orders have already been 1ssued 1n
all Ministries, directing that no new
posts should be created and no exist-
ing vacancies filled without the per-
sonal approval of the Secretary, and
calling upon all concerned to observe
the utmost economy in the expenditure
on travelling allowances and on item-
such as furniture, stationery, electr:
city, telegrams, telephones and the
like

(e) It 1s not possible, at this <tage,
to give a full estimate of the savigg.
which may be effected as a result of
these measures, which are stil 1 pro
gress A statement 1s, however, placed
on the Table of the House to indicate
the decisions which have so far, been
taken in the different Ministries and
Departments, and the approximate
savings expected [See Appendix II,
annexure No 1107

Shri Radha Raman: May I know
whether the Goveinment has any pro-
posal 1n which the employers drawing
Rs 1000 are required to have a volun-
tary cut of 10 per cent”

Shri Jawaharlal Nehru: Employers?

Shri Radha Raman: Government
servants

Shri Jawaharlal Nehra: A number
of them may have done so It 1s lert
to thenf to do so We cannot I!mpose
cuts on anybody

Dr. Ram Subhag Singh: How far
has this voluntary cut in ministerial
salaries impressed upoa the depart
ment to render efficlent service tothe
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people and pay indivadual attention in
minimising governmental expenditure
i construction programmes?

Shri Jawaharial Nehru: Such goea
advice is always given

Dr, Ram Subhag Singh:
speaking of advice

Shri Jawaharlal Nehru: I could not
understand hon Member's question
%elling them to be good, to behave,
etc

Shrimati Tarkeshwari Sinha: Is 1t
a fact that in the debates op the Bud-
get, it has been pointed out by so
many Members that over budgeting 1s
taking place, that 1s, an amount that
1s allotted 1n a particular budget is
not spent and agamm the same amount
15 drought iorwara’ s dhe mex yeury-
budget” May I know what action the
Government has taken or proposes to
take to see that this over-budgeting
does take place and suitable ways and
means are found to see that an amount
that has not been spent is not brought
forward in the next year'ssbudget in
toto?

8hri Jawaharlal Nehru: It 1s a ques-
tion with which the Finance Minister
could deal with more profitably But,
I will say this about what 1s called
Qver-budgeting Let us take the Ex-
ternal Affairs Ministry We want a
number of new Missions opened They
agree and they are provided for Yet,
we do not open them under pressure
of circumstances Or on the other
hand, take defence We just cannot
get the things which we want to get
They are not available We want them
the next year It 1s not that
we do mot want them We just
cannot get because of difficulties
That kind of over-budgeting 1s inevi-
table That type of over-budgeting,
10 put in more money than 1s really
necessary 1s of a different type which
should, of course, be avoided That
1s a matter of finance

So far as this question of economy
is concerned, under stress of circum-
stances, we do not get something which
we want A great measure of economv
has been achieved by abandon-
ing projects: big economy by aban-

I am nex
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g:"mz a project or postponing it will
ttey days For instance, the Minis-

try ot Mines and Fuel and the Depart-
ment ¢ Iron and Steel have abandoned
Some projects and thereby, for the
moMant saved about Rs 2 crores,
Rs 18700000 This 1s a kind of eco-
a0My m the sense that we do not do
what we intended to do, because we
thought we could postpone

Shyf Hem Barua: Is it -
tion? rua: Is rt drilling opera

Shyj jawaharlal Nehru: I beleve
1t INQJydes some drilling somewhere

The other type of economy, the nor-
mal type, of course, 1s seeing that there
IS N4 waste, etc That 1s right ap-
Proash, {0 this guestion I do
not Luppose the House or anybody
wants economy to be achieyed at the
cost vt efficiency That 1s no economy
at ali That 15 wasteful Ineffictent
work;ng 15 the most wasteful of all
Nowgdays, there are what might be
calley gcientific methods of computing
work  work study methods which, I
belieye,  started ongnally 1n the
Uniteq States in industrial concerns
Gradyally, they were applied to ad-
MiM§trative offices Most countries
have adopted them and thereby effect-
ed cyngiderable savings with mcrease
of efficiency, just seeing how a particu.
1ar 4ob can be done more efficiently
and ,)¢h the least energy, if I might
S8Y o You can see that i industrial
estal;shments You can see that mn
highgr techniques and all that But 1t
1S N4t so easily visible m administra-
tion Byt 1t can be done, and 1t has
been gone Considerable changes have

€l made

Even in England, last year, I noticed
this 1 various Departments, I was
SUrPrised at the good results of this
work_study ‘The work-study method
18 bgqg adopted by our Methods and
Orgunisation Department It takes
time_ that 1s, studying the methods of
WOlk and little things such as where
a file goes to or not and so on You
8ave yyme thereby You save waste.

S, these are the various methods
which are being adopted
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Shrimati Parvathi Krishoan: The
statement laid on the Table refers to
economy measures that are being in-
stituted with regard to administra-
tion, that 1s, decrease in the number of
posts and s0 on But, apart from that,
I would like to know what measures
are being taken to check the large
amount that i1s being spent on travel-
Iing allowances of various officers and
officials and committees both inside
the country and when they go outside.

Shri Jawaharlal Nehru: There can
be no precise rule about travelling
allowance, except that only unavoid-
able travelling should be indulged in.
Those mstructions have been 1issued
As to the results of this, possibly, 1t
may be estimated partly, but on the
whole, it cannot be estimated For
instance, for people going abroad, we
apply a much stricter rule now; in the
case of people going abroad, unless
1t 1s absolutely necessary, we do not
encourge them to go abroad

Internally, each Ministry has to deal
with the matter We have told them
that they should avoid travelling un-
less 1t 1s really necessary

Shri Mahanty: May I know whether
about 40 peons o1 attendants have been
retrenched as a result of the economy
measures of the Government of India,
in the Central Secretariat?

Shri Jawaharlal Nehru: I could
not give the number, but, of course,
a number have been But, as a matter
of fact, so far as I know-—I speak sub-
ject to correction—we do not want nor-
mally to retrench people Certainly,
we do not retrench any permanent
employees even 1if they are unwanted,
we try to find some other place for
them So, when we talk about re-
trenchment, that means that one Min
istry 1s giving them up for the moment,
and we have to provide for them else-
where

Shri Surendranath Dwivedy: May I
know whether Government have taken
into consideration the recommendation
of the Taxation Enquiry Commussion to
appoint a high-powered body to go into
the entire question of economy mea-

9 AUGUST 1987

Oral Answers = 7698

sures ,without taking these piece-msal
decisions as they are taken today?

Shri Jawaharial Nebru: 1 do not
see what economic policy has got to do
with this matter at all. I do not
understand it.

Shri Surendranath Dwivedy: The
Taxation Enquiry Commission have
suggested the appomntment of a higie
powered body to go into expenditure
on non-developmental schemes....

Several Hon. Members rose—

Mr. Speaker: I find that there are
a number of hon Members who want
to ask supplementaries If the hon.
Prime Minister 1s willing, each hon
Member can send,one question, and I
shall just pass 1t on to the Prime
Minister, and a statement may be laid
on the Table of the House

Shri Jawaharlal Nehru: But I am
unable to understand the question I
cannot reply to 1t

Shri Surendranath Dwivedy: My
question  was this The Taxation
Enquiry Commission had suggested
that a high-powered body should be
appointed to go into the question of
expenditure on non-developmental
schemes, 1n order to bring about eco-
nomyv 1n those schemes May I know
why Governmeat have not appointed
such a body and this matter of eco-
nomy 1s being examined Ministry by
Ministry?

Shri Jawaharlal Nehru: The hon.
Member did not listen carefully to
what I said We have got, first of all,
a department of the Cabinet Secre-
tariat, called the Methods and Orgam-
sation Department, whose chief func-
tion 1s to be continuously doing this,
and doing 1t, if 1 may use the word,
rather scientifically, to measure the
output of work and see how efficiently
and how economically 1t can be done,
and also otherwise trying to economise.

Apart from that, what the hon.
Member said has actually been done,
that 1s, each Ministry i1s dealing with
this 1 do not remember what the
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Taxation Enqury Commussion said
sbout a commussion. But personally,
I do not see how a commussion, unless
the comnussion 1itself is a permanent
one situng year after year, looking into
the work, and coming and sitting 1n
an office~can give any useful advice

Several Hon. Members rose—
Mr. Speaker: I find that a aumber

, #®f hon Members are nsing to ask sup-

plementaries I have already allowed
a sufficient number 1 can only suggest
this much Hon Members who have
now risen can pass on to the Secre-
tary or to our office one supplementary
each, and I shall try to elicit informa-
tion and place it on the
Nothing more can be done

Shri Hem Barua: It 1s a very im-
portant subject

Mr. Speaker: But this 15 Question
Hour, and I have given sufficient time
already for this question

Shri Jawaharlal Nehru: May I say
that I shall gladly, apart from ques-
tions, penodically—I do not know
what the period may be, either quar-
terly or half-yearly, whichever is more
convenient—lay a statement on the
Table as to what this Orgamsation and
Methods Division in the Cabinet Secre-
tariat and the Ministries are domng in
these matters

Mr Speaker. I can suggest, because
this 1s the first instance now-—periodical
statements will be made hereafter—I
shall allot one hour after the close of
a day suitable to the Prime Minister
and the House

Shn Nagi Reddy. At the beginning
of every Session

Mr Speaker to explain to the
Members here what exactly the pro-
cess 13, and whatever doubts they have
may be cleared Hereafter, every
quarter, a statcment mav be made If
suwitable, I shall ind one hour at the
end of the day .

Shri Jawaharial Nehru: Every day?
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Mr. Speaker: No It 13 not so

In this Session, because we are
starting this now, let there be not
merely a statement, but let there be a
discussion in the House, let there be
suggestions What Government are
proposing to do may be explaned, all
doubts may be cleared Thereafter, at
the end of each session, a statement
may be made, 1f 1t 1s suitable I shall
suggest one hour on some day suitable
to the Prime Minister

Shri Jawaharial Nebhra: I am al-
ways happy to meet any suggestion of
yours, may be that I am not expert
enough to answer all the questions
that might be put to me

Shri Feroze Gandhi. I want to aska
question regarding the Lok  Sabha
Secretanat adopting some measures of
economy I want to ask a question 1n
connection with thet, but 1 do not
know whom to ask

Mr. Speaker: He may ask me, but
not here, and I shall certainly reply.
I can state for the information of the
House that when I was 1n my home-
town, as soon as I read about the
economy measures and the appeal by
the Prime Minister for economusing
in expenditure, I immediately request-
ed the hon Deputy-Speaker to exa-
mine the working of the Lok Sabha
Secretariat, and he has been going
since then, for nearly a month now,
and he 1s submitting a report Any
hon Member mught come to me, or
approach the Notice Office As soon
as I finahise what steps have to be
adopted I shall see if any
step could be adopted The han
Deputy Speaker has already apphed a
cut on his own salary, and a number
of hon Members also have done hke-
wise

Shri Feroze Gandhi: This 1s not with
regard to that

Mr Speaker: I have given this in.
foimation, but I could not be cross-
examined unfortunately

Shri Feroze Gandhi: 'This has nothing
to do with cross-examunation If you
just give me half a minute ..
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Mr. Speaker: Next question.

Per Capita Income in States

*743. Shri Mabanty: Will the Prime
Minister be pleased to state:

(a) whether any State governments
have tried to work out the estimates
of per capita income in their respec-
tive States; and

(b) if so, the State governments
which have compiled the estimates
and the results thereof?

The Prime Minister and Minister of
External Affalrs (Shri Jawaharlal
Nehru): (a) Yes

(b) The Governments of UP, Bom-
bay, Madhya Pradesh., West Bengal
and Assam have compiled the esti-
mates~for cestain years The figures
are given in the statement placed on
the Table of Lok Sabha. [See Appen-~
dix II, annexure Mo 111} These are
not strictly comparable among them-
selves and with the estimates for the
country as a whole published by the
Central Government, owing to differ-
ences m concepts, definitions and
methods of estimation

Shri Mahanty: In view of the fact
that owing to differences in concepts,
definitions and methods of estimation,
the figures that have becn furnished to
us in the statement are not compar-
able, may 1 know whether the Central
Statistical Bureau have taken any
steps to standardise the definitions,
concepts and methods of estimation?

Shri Jawaharlal Nehru: The Cen-
tral Statistical Office 1s very anxious
to do what the hon Member has sug-
gested, because otherwise these stalis-
tics are not helpful at all, and they
have been pressing the State Govern-
ments, and I believe, they have sent
them model forms and questionnaires
etc. which might be used all over the
place

Shri Mahanty: May I know whether
it 18 a fact that the National Develop-
ment Council had recommended to
Government to evolve a set of indica-
tors for a continuous study of the pro-
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blem of diminishing regional disparity,
and is it not a fact that estimation of
such per capita imncome State-wise is
one of the most important indicators
for studying that subject?

Shri Jawaharlal Nehru: Considera-
tion of regional disparity is a conclu-
sion arrived at after looking at the
actual figures. One does not study
disparity. One studies the facts, and
having got the facts, one comes to the
conclusion that there 1s regional dis-
parity

Shri Mahanty: I would like to
know whether 1t 1s not a fact that the
National Development Council had
recommended to the Government of
India to evolve a set of suitable indi-
cators to study this question, and if
the State-wise estimation of per capita
income 1s not one of the most impor-
tant indicators for that. If so, in view
of the statement which has now been
placed on the Table where we find
only five States have made calcula-
tions, I would like to know how the
Government want to proceed about
the maliter

Shri Jawaharlal Nehra: 1 do not
exactly remember what the National
Development Council said, except that
they have said—and the Planning
Commussion have said always—that an
attempt should be made to remove as
far as possible disparities or to go to-
wards the removal or lessemung of it.
Our difficulty sometimes 1s m dealing
with the States because this work is
done by the States or 1t can be done
by the Central Institute provided the
States agree and are prepared to co-
operate But sometimes they are not
very forthcoming in this matter

Shri V. P. Nayar: The Prime Minis-
ter has said that different standards
have been apphed in computing the
per camita mmcome mn different States
1 find from the statement that in the
case of UP the figure of per ceptta
income for 19048-49 was Rs. 249°¢,
but 1t dwindled to Rs. 2127
1n 1854-55, that is, in five years the
per capita income in U.P. has come
down by 15 per cent. What is the
reason for this?
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8hri Jawaharial Nebru: That is a
Aarge question which I cannot imme-
diately answer.

Shri Tangamani: The Prime Minis-
ter has said that State Governments
are working out estimates of per
capitz income and five State Govern-
ments have computed such income.
May we know whether the other State
Governments are also working out
their per capita income and if so, when
we will be able to know about them?

Shri Jawaharlal Nehyru: I cannot
precisely say what each State Govern-
ment is doing, but I think ultimately
a satisfactory method will be for the
Central Statistical Institute to do it
with the co-operation of the States.

Shri Mahanty: I want to put two
questions and I shall combine them.
The first question is this. We under-
stand from the reply of the Prime
Minister that the State Governments
are not co-operating with the Govern.
ment of India in this particular regard.
We would like to know which State
“Governments have not co-operated.

The second question is: Is it a fact
that the per capita income in some
States is much below the national
average?

Shrl Jawaharlal Nehru: The answer
to the second question is that some
States are bound to be below the
average and some above it. It is
obvious. The average is between the
two, As regards the second question,
I did not mean to imply that there is
some kind of active ron-co-operation
by the State Governments, not that:
but sometimes there is lack of appre-
ciation of the importance of some-
thing. They are delayed. That kind
of thing happens. We want the
figures; they also want them,

ECAFE,

*745, Shrimatl Tarkeshwarl Sinha:
Will the Minister of Commerce and
Industry be pleased to state.

(a) whether it {s fact that the
delegates of Japan, Indonesia and
India to the fifth meeting of the
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ECAFE Working Party have agreed
to share with one another their tech-
nical know-how and research faci-
lities in leather industry; and

(b) if so, the nature and extent of
this co-operation?

The Minister of Industry (Shri
Manubhai Shah): (a) and (b). The
delegates of Japan, Indonesia and
India expressed their willingness to
share tecnhical know-how and re-
search facilities in leather industry
not only with one another but also
with other countries of the ECAFE
region.

Shrimati Tarkeshwari Sinha: May
1 know what is the nature and work-
out of the machinery of this distribu-~
tion of technical know-how and how
this will be distributed? How many
representatives from Japan and
Indonesia will come here to explore
the possibility of increasing produc-
tion of the leather industry?

Shei Manubhai Shah: The idea that
was discussed at the ECAFE working‘
party was broadly about policy
matters—agreement for  technical
personnel exchange, exchange of re-
sults of various researches done
throughout Asia wand the training
programmes for the leather industry.
It does not at this stage involve as
to how many technical personnel will
be coming and what different
nationalities they will comprise.

Shrimati Tarkeshwari Sinha: May I
know what is the amount and value
of raw hides exported from India to
foreign countries, and the amount and
value of finished leather goods im-
ported into this country. Also what
is the difference of export and import
in relation to the foreign exchange?

Shri Manubhai Shah: This question
does not arise out of the original
question. But for the information of
the hon. Member, 1 might say that
the export value of raw hides and
skins tanned or dressed is about
Rs. 11 crores, dmfrrx:mn’::r dtiﬂ;r::t

rieties exported m .
:.:stmrltwunboufm. 10} crores.
About export of, leather goods they
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ave not classified ag leather, but suit-
cases, belts and different types of
leather goods that are manufactured.
The total exports of leather, hides,
skin and leather goods comes to
Rs 225 crores Import of only some
special varieties of leather ig permit-
ted and is of small amount.

Shrimati Tarkeshwari Sinha: In
view of the fact that there is an
abundance of raw material in the
ECAFE region, with India as one of
the important members, this question
was discussed and the conference was
of the opmnion that there is an abund-
ance of potentiahties for increasing
leather production from raw hides
Now from the ECAFE region, all the
leather goes out in the shape of raw
hides May I know whether in view
of the discussion that took place in
the conference any decision or any
material benefit accrued to us in the
shape of any recommendation or
otherwise?

Shri Manubhai Shah: About the
first part of the rather long question,
it is true that most of the exports
from this region are in the form of
raw hides But it is not true as far
as the second part of the concerned,
because there are considerable exports
of imished goods mrlso Ags far as the
third part 18 concerned, a lot of
technical collaboration is taking place
even now Japan, Indonesia and
India are the three principal leather
producing countries 1n this region
excepting Pakistan It is our desire
and also hope that such technical co-
operation between these different
countries of Asia goes forward und
we will have more and more advant-
age both in the internal production as
well as export market through
exchange of results of researches and
experiments

Shri Joachim Alva: Has Japan offer-
ed any list of subjects in which it
has mastery in this industry to the
ECAFE members?

Shri Manubhkal Shah: Such lists are
never submitted. It is all known es
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to which country is better techndcal-
ly equipped in which branch ef
technical knowledge,

Shri G. P. Sinha: May I know
whether there has been any increase
or decrease in the export of raw hudes
from India?

Shri Manubhai Bhah: It is on the
increase.

Radio Farm Forums

*746. Shri Bahadur Singl: Will the
Minister of Information and Broad-
casting be pleased to state

(a) the nature of the Scheme for
atarting Radio Farm Forums in the
various regions of the country,

(b) whether any scheme has been
evolved in Punjab with the co-ope-
ration of the State Government, and

(c) if so, when the Farm Forum
will start functioning?

The Minister of Information and
Broadcasting (Dr Keskar): (a) The
scheme for the extension of Radio
Farm Forum programmes to the
varfous States on the lines of the
experimental scheme worked out from
the Poona Station m 1056 1s under

consideration of the Government of
India

(b) and (c) Do not arise

Shri Bahadur Singh: May I know
what 1s the reason for not starting
this scheme in other parts of the
country, as it was stated in the
assessment report prepared by the
Tata Institute of Social Sciences on
the experimental UNESCO-AIR farm
forum programme carried out in
Poona that it showed a lot of success?

Dr Keskar. The reason for having
it only in one station is that this
experimental programme was carried
out m co-operation with UNESCO as
a first experiment, and as it was be-
ing done in co-operation with the
Tata Institute They found it more
convenient to have it at Poona. Bpt
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the experiment proved a thorough
success and that is the reason why
they have pursued the matter and in
co-operation with the Ministry of
Community Development, it has now
been decided to bhave it in every
q.lte.

Shri Ranga: Has any effort been
made to organise, as in Canada, farm
forum radio clubs of those people
who would be listening in, end them
distributing among them scripts giving
an outline of the subject that is going
to be discussed and so on?

Dr. Keskar: I would not be able to
say exactly whether clubs on the
lines mentioned by the hon Member
are being run, but the area where
the farm forum programme was
carried out in Poona is being con-
tinued The farmers hke 1t so much
that we feit it would be a pity to
stop it It is being continued there.
I will enquire and find out whether
clubg on the lines suggested are being
maintained there

NEFA.

*747. Shri 8. C Samanta: Will the
Prime Minister be pleased to state:

(a) the steps taken during the First
Five-Year Plan to preserve the uni-
que cultural and social pattern of
the tribal people m the North East
Frontier Agency areas, and

(b) how far the qualified tribal
personnel have been drawn into the
administration?

The Parliameniary Secreiary to the
Minister of External Affairs (Shri
J. N. Hazarlka): (a) One of the pn-
mary objects of the development plans
for NEFA 1s to preserve the cultural
and the social pattern of the tribal
people and to encourage them to
develop according to their genus To
achieve this objective, the following
steps were taken during the period
of the First Faive Year Plan:

(i) As far as possible, local tribal
dialects were used as the
medium of instruction in
schools.
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(i) Text books were prepared in
tribal  dialects. These text
books included subjects such
as the geography of tribal
areas, their history, théir
folklore and songs, .

(mz) Encouragement was given to
the celebration of the tribal
festivals, while tribal songs,
dances and games formed &
part of the curpiculum of the
schools -

(1v) Schemes were introduced for
the traiming of tribal people
in their own arts and crafts.

(v) ANEFA museum was esta-
blished to stimulate pride
tribal art and culture to pro-
mote 1ts development.

(b) Qualified tribal personnel in the
NEFA are being appointed in  the
different branches of the Administra-
tion and at different levels according
to thewr suitability and availability,
In all appomtments, efforts are made
to give preference to the NEFA
tribals

Shri 8. C. Samanta: May I know
how many persons were recruited
under the Indian Frontier Administra-
tive Service and whether they have
any acquaintance with the tribal
languages that are prevalent in
NEFA°?

Shrn J N Hazarika: So far as my
information goes, no tribal has been
appointed to the Indian Frontier Ad-
mimstrative Service, and those who
have been appointed to the service
from outside are learming the tribal
dialects and languages and their
customs etc .

Shri S. C. Samanta: Last year a
party of tribal reoresentatives was
mvited to the Republic Day Demon-
strations 1n Delh1 May I know whe-
ther it 1s a solitary feature or whether
they will be invitad every year to
show thelr feats”

The Prime Minister and Minister
of External Affairs (Shri Jawahaslat
Nehtu): 1t was not last year only. I
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belfeve every year sgince these func-
tions were started on the Republic
Day, a contingent has come from the
NEFA.

Shri Hem Barus: Besides exhibiting
these tribal cultural items as museum
pieces during the Republic Day cele-
brations, do Government propose to
wmstitute Folk Art Museums in those
areas and encourage cultural ex-
changes between the plains and the
Hills and adopt other measures so
that this culture 1s not destroyed by
the automobile wawvilisation of the
plains?

Shri Jawaharlal Nehru I do not
know what the hon Member means
by museum pleces A museum piece
3s something which 1s dead and gone
‘There 1s more life 1n  these things
than m most other things that I see
in India They are vitally hving full
of exuberance and it has been one of
the smazing things in India 1n the
last 5 or 6 years The revival of
folk art, folk dancing, folk singing is
one of the most promuising features
Who would put folk daneing in a
museum I do not know maybe some-
where, or tolk dancing The hon
Member 1s probably thinking of some
limited form or maybe of something
which may be exhibited It 1s not a
matter for a museum

The hon Member also said some-
thing about cultural exchanges bet-
ween the p'ams and the hills One
of the major exchanges 1s that they
are coming here to Deli They have
this experence But I am ratrer
anxious, 1f I may say so with all
humility, to avoid cultural exchanges
between the plains and the hills My
reason 1s that certainly the hill
people suffer bv that exchange, nor-
mally, not always Because the plains
people take their mill economy there
with their culture they take various
other things and they replace the too
fine artistic woven products there with
some cheap mill-made goods and very
cheap things, and spofl the whole
artistic background and the handi-
,crafts of these people

Shet Hem Barss: When I sald
smuseum pieces, I meant that the ati-
4ude is ke that We want to preserve
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them lixe ihat These people are
mvited to the Republic Day Celebra-
tions and they are demonstrated here.
But I want those items to be pre-
served snd enriched by co-operation
and encouragement. That is what I
meant,

Mr Speaker: There has been @
tendency to utllise the Question Hour
for the purpose of expressions of
opinion Or condemnation of the
activities of Government Hon
Members can choose suitable oppor-
tunities There are many opportuni=
ties when Government action can be
eriticised 1 was  also thinking of
asking the hon Member to withdraw
the expression ‘museum pjeces’ It is
a bad reflection Duning Question
Hour hon Members ought not to use
thear opportunmties for making such
remarks or comments agamnst Govern-
ment They have many opportuni-
ties for that But here they must
only ehicait facts They may not even
give suggestions It is not the
occasion  for giving  suggestions
Therefore, I will strictly enforce here-
after the principle that only single
questions with very few words con-
fined to ehciting facts—not even giv-
Ing opmions or suggestions—will be
allowed on the floor of the House No
suggestions for changing the policy
and all that can be made

Shri Mahanty: May I know whether
it 1s a fact that a UK -born anthro-
pologist, Dr Verrier Elwm, is associat-
ed with the NEFA Admnstration so
far as this cultural anthropology Is
concerned? If so, may I know 1if there
1s a paucity of Indian anthropologists
in this country to fulfll that role?

Shri Jawaharlal Nehru: Prof Elwmn
is associated and is likely to continue
to be associtated We have Indian
anthropologists in various places I
do not know what the Qquestioner
means Is it an objection to Dr,
Elwin because he is a non-Indian?
We do not accept that also

Shri Rangs: He is an Indian; he has
married a tribal lady
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Shri Jaipal Singh: Dr. Elwin is now
an Indisn. My question is, is the
special officer who is otherwise
designated as the Special Comndis-
sloner for the Scheduled Castes in any
way associated with what is happen-
ing with the programme in NEFA,
efther enriching the NEFA admins-
tration or he being enriched by the
NEFA administration?

Shri Jawaharial Nehru: Inevitably
he §s assaclated. I could not give
details. As a matter of fact, the
Chief representative, No. 2 there, is
a tribal gentleman who represents
him there and works with the tribes
and they have got institutions, schools
ete. So, they must come into intimate
contact.

Export of Indian Diese] Engines
and Power Driven Pumps

*748. Dr. Ram Subhag Singh: Will
the Mumister of Commerce and In-
dustry be pleased to state:

(a) whether Government propose
to build any export markets for In-
dian diese! engines and power-driven
pumps; and

(b) if so, what steps are being
taken 1n this regard?

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
(a) Yes, Sir

(b) A, statement is laid on the

Table of Lok Sabha [See Appendix.

11, annexure No 112]

Dr. Ram Subhag Singh: May I know
whether the production of power-
driven pumps 1s enough to meet our
requirements at an economic price?

Shri Satijsh Chandra: Production of
certain types 3s moie than the re-
quirements in the couniry and there
is export also

Dr. Ram Subbag Singh; What 1s the
reply to the later part of my ques-
tion? Whether the power-driven
pumps are ,‘vailahle at economic
prices %o the cultivator?
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Shri Satish Chandra: I could not
catch the last words. To the culti-
vator?

Dr. Ram Subhag Singh: What is #t
meant for then?

Shri Ranga: Is the price withun the
reach of the peasant?

Shri Satish Chandta: The prices are
quite competitive with the foreign
pumps.

Dr. Ram Subhag Singh: What is the
price of a pumping set?

Shri Satish Chandra; The pumping
sets vary enormously 1n sizes. One
may be driven by a 3 h.p. engine and
another by a 40 h.p. engine.

Dr. Ram Subhag Singh: He can give
an 1dea.

Mr. Speaker: For both?

Dr. Ram Subhag Singh lde says
that the prices vary with the dif-
ferent, types. What is the price of
3 hp set and what is the price of
5 hp set? .

Shri Satish Chandra:, We are at
present concerned with exports only.

Dr. Ram Subhag Singh® Unless and
until it 1s available in the country to
meet the requirements ¢! the people,
what 1s the use of exporting it?

The Minister of Commerce and In-
dustry (Shri Morarji Desai): For ex-
port also 1t 1s manufactured inside
the  country. It is not that we
are suniing the country and export-
ing outside. It is necessary at times
also to send our goods outside even
with some difficulty. Moreover, it
helps us to send our commodities out~
side and to make them better here

Dr. Ram Subhag Singh: I wanted
the price of any one of the pumps,

Shri Morarji Desai: If a separate
question is tabled, all prices will be
given.
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Sari Kastiwal: I believe there is an
export promotion gouncil for light
engineering goods. May 1 know what
steps it has taken for increasing ex-
ports of these engines to the countries
in South-East Asia?

Shri Satish Chandrs: The Export
Promotion Council has studied this
matter in great detail. It sent a ques-
tionnaire to our commercial represen-
tatives in 24 countries in Asia and
Africa and has collected a lot of
material on the basis of whicn it has
come to certain conclusions. Those
are being further studied in consuilta-
tion with the development council and
the manufacturers,

Shri Ranga: Are there anv imports
of the diesel engines and power-driven
pumps also?

The Minister of Industry (Shri
Manubhai Shab): When my hon col-
league said about pumps, he referred
to only some varieties We are import-
ing pumps to the value of about ‘Rs
2 crores and diesel engines to the
value of about eight crores a year..

Dr. Ram Subhag Singh rose—

Mr. Speaker: 1 am coming to him,
he tabled the question, he will be
given an opportunity at the end

Shri Anthony Pillai: May I know if
the Government is considering the
banning of exports so that the prices
for the domestic consumer may come
down?

Shrl Manubhai Shah. May I ela-
borate it a littie” Theve are really 1n
the nature of - token exports The
total value of export last year of
diesel engines was of the order of
Rs 277,000 and the export of pumps
was estimated to cost about Rs
1,24,000, We are really creating con-
sumer preference, particularly ir the
Middle-East and African countries for
our goods and 1t does not cur across
local requirements or the needs of
imports of such things.
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De. Ram Sudbbag Singh: The hoa.
Minister just now stated that the
Government was importing pump eets
costing about Rs. 2 crores annually
as it is not selling at an economie
price. It is given in the statement
that eleven show rooms are going to.
be opened in different cagitals of
foreign countries, How is this consis-
tent with the statement given in reply
to question No. 742 regarding the
economy measures?

Mr. Speaker: The hon. Member
is going away from one question to
another.

Shri Manubhai Shah: I will explain,
Sir.

Mr. Speaker: I do not allow him to
explain, we are just going far away
from the main question.

Dr. Ram Subhag Singh: It is a
simple question It is not available
here

Mr. Speaker; It does not arise out
of this question.

Educated Unemployed

+749. Pandit D N. Tiwary: Will the
Minister of Labour and Employment
be pleased to state

(a) whether there is a proposal to
extend the training of educated un-
employed in basic crafts to other
States thap Kerala and West Ben-
gal, and

(b) it so the names of the States
where 1t is proposed 1o be extended”

The Parliamentary Secretary to the
Minister of Labour and Employment
and Planning (Shri L. N, Mishra): (a)
and (b) It 1s presumed that the refer-
ence 1s to Work and Orientation Cen-
tres. In addition to Kerala and West
Bengal, a third Centre has been sanc-
tioned for Delhi also. These Centres are
experimental in character. Extension
to other States will depend on ‘the
results achieved in these projects.
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Pandit D. N. Tiwary; May I know
what assistance does the Government
propose to give to such trained
persons? Or, is there any possibility
of their being absorbed in the Gov-
ernment?

Shri L. N. Mishra: As the hon.
Member is aware these centres are
primarily meant for improving the
a'eu-employment capacity of the
trainees and no guarantee is given re-
garding placements in lite, However,
the Government has undertaken to
make some placements of trainees in
-flelds in which shortages oceur and
secondly secure for them Government
assistance 1n the form of loans, etc
for starting small-gcale 1ndustries,
either individually or m co-operatives

Pandit D, N, Tiwary: May 1 know,
whether apart from these three cen~
tres, Government has any scheme to
provide jobs to educated unemployed
and 1if so, 1ts nature?

Shri L. N. Mishra: 1 will refer (he
hon Member to the report ¢f the
Planning Commuission whercin it has
been said that the various Ministries
are responsible for providing jobs to
the unemployed. So far as specific
projects are concerned, besides these,
some production centres have been
started by the Ministry of Ccmmerce
and Industry In the State of Kerala
two centres have been staried already
They are planning to start tmrteen
wmore production centres for the year
1956-57 and in all thirty-three certres
are to be started.

Shri Thimmaiah: May I know the
epproximate number of educated
unemployed being traineq in these
three centres and may I also know
whether the Government has fixed a
target of educated unemployed to be
trained in this sort of crafts in basic
schools.

Shri L. N. Mishra: 250 people are
10 be trained in each centre. So far
as providing jobs to the educated un-
employed is concerned, that is a
different question. 1 could refer the

9 AUGUST 1067

Oral Answers 7716

hon. Member to the report of the
Planning Commission where he will
find that we propose to provide jobs
for one million educated unemployed
for the whole Plan, plus 2-4 lakhs as a
result of retirements and replacements
and 2 lakhs in the private sector. The
total 1s 14-4 lakhs.

Dt. K. B. Menon: In view of the
statement made by Shri Ghosh in
Poonha, may I know whether the Gov-
ermment proposes to couvert many
high schools wmnto  multi-purpose
echeols and give vocational trainlng'?

shri L. N, Mishra; The muiti-pur-
pose high schools are already going
on But, I am not sure about this
scheme—whether the multi-purpose
schools will be covered by this scheme.

shri P. K. Deo; What 1s the nci-
dence of the educated unemployed in
Orissa? May 1 know if the Govern-
ment would extend the scheme to
that State also?

shri L. N, Mishra: I may require
notice.

Shri Ranga: May I know if any
effort 1s being made to give some pre-
ference to the educated uremployed
people haiing from the hereditary
c'asses of people who have been doing
or following these crafts? Most of
whom are depressed classes. '

Shri L N. Mishra: The selection is
made by a committee wheren non-
offinals also are represented and the
representatives of the Bharat Sevak
Sama) and some local authorities are
also represented therein. The State
Governments are primarily respon-
sible for the selection of trainees for
these schools

Shri Ranga: That gives no answer
to my question I asked whether any
preference was given to the people
hailing from the communities which
practised these crafts.

shri L. N. Mishra: I do not think
any special preference is given.
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Pandlt D. N. Tiwary: May I know

the number of persons trained in
these centres? *

Shri Ranga: I wanted to know whe-
ther the educated unemployed belong-
ing to or hailing from these classes
are given any preference.

Mr. Speaker; There is no such pre-
ference; he has saig so.

Shri L. N, Mishra: I have already
replied to this question, this was ask-
ed by Shri Thimmaiah, About 250

people are trained in each of these
centres.

Development of Khadi and
Viliage Industries

*150. Shrimati Parvathi Krishpan:
Wall the Minister of Commerce and
Industry be pleased to state

(a) whether the All India Khad:
and Village Industries Commissicn
has entered into any arrangement
with the Ministry of Commurity De-
velopment in regard o the develop-
ment of Khadi ang Village Industries
in National Extension Service and
Community Development Blocks;

. (b) if so, the details of the arran-
gements, and

(c) what progress ha; been made
by khadi and village industries 1n
National Extension Service snd Com-
munity Development Blocks under
this arrangement during the First
Five Year Plan?

The Minister of Commerce (Shri
Kanungo): (a) Yes, Sir

{b) The details of the arrangements
are:

(1) The training of Block
Level Extension Officers and
Village Level] workers 1s the
responsfbility of the Khadi and
Village Industries ¢ ommission
The selection of trainees 1s
made in consultation with the
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project staff of the Ministry of
Community Development.

(if) The Commission is res-
ponsib'e ‘for the opening of
parishramalayas  (training~cum-
productiqn centres fur the Am-
bar charkha programme) in the
28 pilot project areas.

(iii) The Commission %ssne- *
tions funds Jor the development
of khadi ang village industries
in the National ¥xtension Ser-
vice and Community Develop-
ment Blocks

(iv) To ensure proper co-
cordination the Commission used
to be represented on the Cen-
tral Action Committee and is
represented on its successor
body, the Co-ordinatipn Cem-
mittee for Small Industries. The

Community Projects undertake
presented on the State Action
Committee which will now be
replaced by the State Co-crdi-
nation Committees for Small
Industries

(v) Representatives of the
Commission and the Ministry of
Community Projects undertake
joint tours of the States and
in particular. of the 28 pilot
projects for examining the pos-
sibilities of introducing various
schemes relating to these indus-
tries and for securing co-ordi-
nation 1n the work of their local
staff

(c) Copies of the report of the pro-
gress in regard to development of
khadi and village industries in the
Community Project areas in the year
1956-57 are available in the Library
of Parliament

Shrimati Parvathl Krishuan: It is »
pretty long answer.

Mr. Speaker: The hon, Member may
reserve her supplementaries to some
other day.
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Shri T. B, Vittal Rae: We have done
only seven or eight Guestions today.

Mr. Speaker: The hon. Member is
equally vehement when I cut short the
answer and ask it to be placed on the
Table, they do not have a settled view
in this matter In some cases, I do not
want but they want it to be answered
here Now the hon Members will
read 1t and then come to the House
prepared

Shrimati Parvathi Krishnan: 1 would
‘Hke to know whether there is any pro-
posal under the scheme to set up co-
operative socleties 1n the commumty
development blocks

Shri Kannngo: Yes, Sir

Shrimati Parvathi Krishnan: Both
consumer and producer?

Shri Kanungo: No, it 13 mainly pro-
ducer The idea 1s that all multi-pur-
pose projects in the area may take
over the work of production and distri-
bution

Pandit D. N. Tiwary: May [ know
whether one of the development fune-
tions of the Khadi Board is to take
khad: cloth to mills for dyeing?

Mr Speaker: That question was put
some time ago

Shri Kanungo: That does not arise
out of this question which deals with
only project areas

Motor Transport Workers
*751. Shri V. P. Nayar: Will the

Minister of Labour and Employment
be pleased to state

(a) whether any demand has been
made by the workers in the Motor
Transport Industry in India for a 7 or
8 hour steering duty for drivers, and

(b) 1f so, the action taken thereon”

The Deputy Minister of Labour (Shn
Abid All): (a) Suggestions have been
received that the working hours for
transport workers in general should
be fixed at 7 or 8 hours

(b) These are being considered by
a tripartite Committee set up ‘o
finglise the draft legislation for tian.
port workers.
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Shri V. P. Nayar Is it not a fact that
the ILO Convention of motor transport
workers held sometime in 1938 or 1939,
and of which India was a party, had
fixed steering duty at eight hours and,
if so, why is it that we have not
mmplemented that decision so far?

Shri Abid Ali: That also 1s under the
consideration of the committee

Shri V. P. Nayar: May I know whe-
ther Government have fixed any hmt
on the steering duty of driverg employ-
ed 1n Government-owned buses like
the Dellu Transport buses, and cars
attached to the various Ministries?

Shri Abid Ali- The steering duty
hours are fixed according to the exist-
ing Motor Vehicles Act

Shri T B Vittal Rao May I know
when this legislation will come before
the Héuse, in view of the fact that this
Expert Committee which was appownt-
ed some months ago has met only once
and the Chairman of the Committee is
very busy otherwise?

Shri Abid Ali: No. Sir he 1s very
much active so far ag this particular
section of the job 18 concerned The-
Commuittee, I hope, will be able to sub-
mit 1ts report within three months

Shri V. P. Nayar. May I know whe-
ther the Government are aware that
m the absence of any legisiation res-
tricting steering duty hours the dn-
vers of taxi cars are oblhged to do
steering duty for 16 hours a day?

Shri Abid All: Taxai drivers are
working on contract basis, mostly

Pakistan Prime Minister’s speeches.

T

J Shri Shree Narayan Das:
| Sbri R. 8. Lak:

Wil the Prime Minister be pleased
to state

(a) whether authentic reports of the
speeches delivered bv the Prime
Minister of Pakistan during lus recent
tour in US.A., especially of such of
them 1n lwhich reference was made~

*752



7721 Oral Answers

to the problems of Kashmir and Canal
Water dispute are available with the
Government of India;

(b) whether study of these has
revealed that wuncalled for charges
have been made and aspersions cast
on the Government of Ihdia;

(c) what specific steps have been
-taken to counteract the wrong im-
pressions created by such references
in the minds of American people;

; (d) whether in view of above, the
Indian Ambassador in U.S.A. has asked
for the clarification of U.S. Govern-
ment attitude on Kashmir and Indus
Water dispute; and

(e) if so, what clarification has been
-given?

The Deputy Minister of External
Affairs (Shrimati Lakshmi Menon): (a)
Most of the reports of these speeches
in the possession of Government have
been taken from the Pakistan Press.
These may be presumed to be authen-

Ebics

(b) Yes. Many of the statements
made by the Prime Minister of Pakis-
tan have no relation to fact or reality.

(c) The Indian standpoint on varicus
Indo-Pakistan issues is being continu-
ously presented with the customary
dignity and decorum. We do not think
~that there is any need for us to depart
from our normal standards of beha-
viour in this mattér.

(d) and (e). Our Ambassador in the
United States saw the Secretary of
'State and clarified various matters.
The talk was confidential and it would
‘not be in the public interest to disclose
what transpired.

—~ Shri Shree Narayan Das: May I
‘know whether the statements issued on
behalf of the Government of India re-
futing these charges are given publicity
in the newspapers of the United States
:of America to the extent that those
:speeches receive publicity there?
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The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Nehru): I cannot immediately say how
much publicity it/got and to what ex-
tent. I have not seen all those news-
papers.

Shri Shree Narayan Das: May I
know whether the U.S. Government
authorities have at any time or place
suggested to the Prime Minister of
Pakistan not to indulge in such
speeches with regard to a friendly
country?

Shri Jawaharlal Nehru: How am I
to answer that, Sir?

Mr. Speaker: Whether any mild pro-
test has been made; that is what ihe
hon. Member wants to know.

Shri Joachim Alva: May I know
whether the Government is aware of
the terrible massacre of Baramulla,
one of the strongest poinits in India’s
case against Kashmir, and what steps
have Government taken to propagan-
dize this terrible episode wherein
foreign nuns were molested and ra-
vaged, and also to get the statements
of these foreign nuns regarding the
atrocities of the raiders attested and
keep them in their armoury before
they are transferred or they leave
India?

Shri Jawaharlal Nehru: I think,
Sir, a number of statements were
taken ten years ago. I cannot remem-
ber whose statements were taken but
there is no doubt that many state-
ments were taken and they appeared
in the Press.

Shri Bimal Ghose: With regard to
the canal water dispute, I would like
to know what the position is with re-
gard to Pakistan’s acceptance of the
World Bank’s proposal.

Mr. Speaker: That is a
question.

different

Shri Jawaharlal Nehru: That is a
very big question, and I can hardly
answer it as a supplementary. I take
it that my colleague will deal with
this matter when it is raised.
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Mr. Speaker: The question here
only relates to the speeches.

Shri Bimal Ghose: There were
speeches., not by the Prime Minister
but by other Ministers that it was
accepted with certain modifications—
some say it did not go far beyond the
World Bank’s proposals, and some
others say it did. We want to know
what were the modifications.

Shri Jawaharlal Nehru: Broadly, if
I may say so, the question is not free
from difficulty—I mean to say, my
answering that question—because
while accepting something certain con-
ditions and other things are attached,
which have to be examined carefully
how far they come in the way of full
acceptance.

The difficulty, if I may say so, in
regard to these speeches is that the
Prime Minister of Pakistan has, well,
not adhered to our knowledge of
geography. It is something which is
quite.  extraordinary. The Prime
Minister says that most of these rivers
rise in Kashmir. As a matter of fact,
they don’t. I do not know, except for
one, Jhelum, which rises in Kashmir,
others rise in Tibet or India. There
are various other statements ~which
seem to indicate that he may have got
somewhat confused as to where the
Himalayas are.

Import of Raw Films

#*754. Shri Shivananjappa: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether it is a fact that Gov-
ernment have removed raw film from
the list of “Open General Licences”;

(b) whether there is any limit im-
posed on the import of raw films; and

(c) if so, the nature thereof?

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
(a) Yes, Sir.

(b) and (c). In terms of the im-
port policy for the current quarter
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July-September, 1957 Raw films falling
under S. No. 116/1IV of the I.T.C. Sche-
dule can be licensed on an ad-hoc
basis.

Shri Shivananjappa: May I know
whether a Government nominee is to
be entrusted with the work of distri-
buting raw films under the Essential
Commodities Act?

Shri Satish Chandra: Under this
Act all stock-holders, whether indivi-
duals or firms, are required to de-
clare their stocks and submit periodi-
cal returns about sales and further
imports. No man is to be appointed
to take charge of the stocks.

Shrimati Tarkeshwari Sinha: May 1
know whether the Government has
calculated the requirements of film
raw materials required by the Indian
film industry and, if so, may I know
how, when the import has been
stopped to such an extent, the Gov-
ernment propose to meet the shortfall?

Shri Satish Chandra: Import has not
been stopped completely: Licences
are issued on an ad-hoc basis to actual
users. In fact, many commitments
have been entered into before this

"period and the entire question shall be

reviewed before the
period.

next licensing

Shri Damani: May I know what are
the prospects of manufacturing raw
films in our country?

Shri Satish Chandra: A project is
being considered. It has been said in
answer to several other questions that
we are negotiating with an East
German firm about the possibilities of
manufacturing raw films in this coun-
try.

Shrimati Tarkeshwari Sinha: Just
now the hon. Deputy Minister said
that we are negotiating with East
German firms for the manufacture of
raw films in this country. May I
know whether they have submitted
any project report and, if so, may I
know the total estimated cost involved
in this project.
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Shrl SBatish Chandea: An injtial pro-
ject report has been received from a
firm in East Germany, and the esti-
mated capital cost is expected to be
a little over Rs. 6:5 crores.

WRITTEN ANSWERS TO QUES-
TIONS

Canteens in Mines

*341. Shri Matin: Will the Minis-
ter of Labour and Employment be
pleased to state:

(a) the average cost of a canteen
project as approved by the Chief
Inspector of Mines;

(b) whether any quota of iron,
steel and cement has been earmark-
ed under the Second Five-Year Plan
for the erection of mine canteens;

(c) whether Government prior to
framing Rule 64 of the Mines Rules,
1955, ascertained that labourers in
mining areas really want canteens;
and

(d) whether Government have re-
ceived and rejected any application
from the Coal Industry for an amend-
ment of Rule 64 of the Mines Rules,
1935 in connection with the compul-
sory establishment of canteens in
mines employing more than 250 per.
sons?

The Deputy Minister of Labour
(Shri Abid Al): (a) The cost of a
canteen varies from Rs. 10500 to
Rs, 35,300 depending upon the size.

(b) No.

(¢) The draft rules were published
for criticism and no objections were
then received from workers’ organisa-
tions regarding provision of canteens.

(d) No.
Tea Plantation Employers

*744. Shri Sadbhan Gupta: Will the
Minister of Labour and Employment
be pleased to state:

(a) whether in certain tea planta-
tions employers adopt the practice
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of dismissing and turning out of the
garden all the members of a family
employed in the garden if the head
of that family happens to be Jismis-

(b) if so, the areas where such
practice is most rampant; and

(c) whether it is proposed to bring
forward any legislation to ban such
practice?

The Deputy Minister of Labour
(Shrl Abid Ali): (a) and (b). Aceord-
ing to available information, the prac-
tice exists in West Bengal only.

(c) No. However, the Government
of West Bengal have advised planters
to stop this practice.
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Indian Films in Foreign Markets

*755. Shri Raghunath Singh: Will
the Minister of Commerce and Indus-
try be pleased to state whether it is a
fact that Indian films have favourable
market prospects in Iraq and nther
Middle East countries?

The Minister of Comweres (Shri
Kanungo): Our Commercial Secrefary
in Iraq and the Indian Goodwill Trade
Misgion which visited Middle Eastern
countries during the year 1084-38 have
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both observed that a good market can
be built up for Indian films in the
countries in this Region.

Workers in Jron Ore and Gold
Mines

*756. Shri T. B. Viital Rao: Will the
Minister of Labour and Employment
be pleased to state:

(a) whether Government propose
to extend the provigions of Employees
Provident Fund Act, 1952 to the
workerg in the Tron Ore and Gold
Mines; and

(b) it so, when the same wiil be
enforced?

The Deputy Minister of Labour
(Shri Abld Afl): (a) Yes

(b) With effect from the 30th No-
vember, 1857

Power Alcohol Indusiry

*757. Shri Gajendra Prasad Sinha:
Will the Minister of Commerce and
Industry be pleased to state:

(a) whether the ad-hoc Committee
on power alcohol industry under
Dr. A. Nagaraja Rao has submitted its
report; and

(b) if so. what recommendations
have been accepted and implemented
by Government?

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
(a) and (b). The recommendations
of the Committee on Power Alcohol
are under consideration.
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Ceramic Industry

*759. Shri Awasthi: Will the Minis-
ter of Labour and Employment be
pleased to state:

(a) whether the Delhi Admunistra-
tion has recommended the inclusion of
the ceramic industry to the schedule
of the Minimum Wagos Act; and

(b) if not, whether (Fovrerment are
considering the question of including
the ceramic industry to the schedule
of the Minirmum Wages Act?

The Deputy Ministesr of ULabour
(Shri Abid All): (a) Yes.

(b) The matter is under considera-
tion.

Salt Production

*780. Shri Rajagopals Rao: Will the
Minister of Commerce and Industry
be pleased to state:

(a) the target for the production of
salt from Andhra coast during the
Second Five Year Plan;

(b) whether any programme has
been included or contemplated to
bring additional area under salt pro-
duction from Naupada area in Srika-
kulam district; and

(c) whether Government have re-
ceived any such request from the Co-
operative Societies in Andhra for
bringing in additional area for salt
production?



77329 Written Answers

The Doputy Minister of Commerce

and Industry (Shrl Satsh Chandrs):
(a) Targets for the incressed pro-
duction of salt have not been fixed
on the basis of each region.

(b) All Central Government land

has already been leased out. For
lesse of any other land in the area
the prospective salt producers should
approach the State Government or
private owners to whom such land
may belong.

(¢) No, Sir.

Hasdleom Cess Fund

*161. Shri Narasimhsa: Will the
Minister of Cetmmercs and Indusiry
be pleased to state:

(a) whether any suggestions have
been made to Government to render
financial help from the Handloom
Cess Fund to weavers outside the
co-operative field; and

(b) if so, what action has been
taken thereon by Government or the
All India Handloom Board?

The Minister of Commerce (8hri
Kanungo): (a) Yes, Sir.

(b) The Standing Committee of the
All India Handloom Board appointed
a Sub-Committee to go into the
question of assistance from the Cess
Fund to weavers outside the Co-
operative fold. The recommenda-
tions of the Handloom Board on the

report of the Sub-Committee are still
awaited,
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Accident in Mangansse Mime,
Mysors

+763. Shri Keshava: ‘Will the Minls-
ter of Labour and Empleyment bde
pleased to state:

(a) whether there was a tragic
accident recently in one of the small
manganese mines in Mysore which
resulted in 2 wholesale burial of five
or more labourers;

(b) whether any action was taken
by Government in this respect; and

(¢) it so, with what result?

The Deputy Minister of Labewr
(Shri Abid AH): (a) The only fatal
accident that took place recently in
the manganese mines in Mysore was
the one that oocurred on the 3ad
January, 1987 in Medadakera nmangs-
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nese mines resulting i the death of
4 workers.

(b) and (c). The Chiet Inspecior
of Mines has crizainal pro-
ceedings the owner, agent

and mansger of the mine and the
result is awaited.

Oentral Labour Institute, Bombay

*784. Shrl Narayanankuity Menen:
Will the Minister of Labour and

Employment be pleased to state:

(a) whether it is a fact that the
Central Labour Institute built by
Government in Bombay is to be de-
molished;

(b) if so, the reasons thereof; and

(e) what would be the actual loss
to Government by the demolition?

The Deputy Minister of Labour
(Shri Abid All): (a) and (b). The
construction of the building was
stopped when the extension of the
Santa Cruz runway was proposed.

(c) About Rs. § lakhs.

Central Public Works Depariment

*765. Shri Sanganna: Will the Minis-

ter of Works, Housing and Supply be
pleased to state:

(a) whether the attention of Gov-
ernment has been drawn to the news
published on page §, col, 8 ot The
Hindustan Times dated the 25th July,
1857 in respect of the Central Public
Works Department furniture lying in
open and soaked in rain; and

(b) it so, the steps Governmen:
propose to take in the matter?

Chanda): (a) Yes, Sir;

(b) A statement is placed on the
Table of Lok Sabha, [See Appendix
I, annexure No. 113].
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Cyele Rims

*768. Shrt Harish Chandra Mathury:
Will the Minister of Commeres and
Industry be pleased to state:

(a) what is the total demand for
Cycle rims in the country which is
met by (i) large scale Industry, (ii)
small scale units;

(b) the names of the units which
manufacture these rims in the coun-
try and how these products are
distributed; and

(c) whether large scale units are
still permitted to import this item?

The Minister of Commerce (Shri
Maoubhal Shah): (a) to (c). A
Statement is laid on the Table of
Lok Sabha. [See Appendix II, an-
nexure No. 114].

Dhaulia Infirmary

*%6%7. Shri U. L. Patil: Will the
Minister of Rehabilitation and Mino-
rity Afisirs be pleased to state:

(a) how many families are there
in Dhulia Infirmary;

(b) from what places these families
have been brought;

(c) whether it is a fact that doles
have been put off in the case of some
families; and

(d) it so, the reasons therefor?
The Minister of Rehabilfiation and

Minority Affairs (Shri Mehr Chand
Khanng): (a) 183.

(b) Kalyan Camp,
Ahmedabad, Mehsana, Nasik, Adipm-,
Kopri Colony and Dhulia Colony.
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Second Five Year Plan

Bhri . C. Sharma:
Dr. K, B. Menon:
*768. < Pandit M. B. Bhargava:
Shri Rup Narain:
Shri Supakar:

Will the Minister of Planning be
pleased to state:

(a) the total expenditure incurred
on the Second Five Year Plan during
the first year;

(b) the various sources for financ-
ing of the Plan and their variations
from the original estimates; and

(c) the deficit financing of the
Plan resorted to during the first year?

The Pariiamentary Becretary to the
Minister of Labour and Employment
and Planning (8hri L. N. Mishra):
(a) According to ‘revised estimates’
the total expenditure on the plan in
1956-57 works out at Rs. 761 crores.

(b) and (c). Of the total of Rs. 761
crores, Rs. 427 crores is estimated to
have been flnanced from taxation,
railway profits, loans and other
capital receipts and Rs. 63 crores
from external assistance. The deficit
financing for the year is estimated at
Rs. 271 crores. In the Plan as it was
released in May 1956 estimates of
resources for individual years of the
plan had not been worked out; no
year by year comparison is, there-
fore, possible.

Forge-Foandry

*769. Bhrimsti Tarkeshwarli Sinha:
Will the Minister of Commerce and
Industry be pleased to state whether
negotiations for establishing a forge-
foundry have been completed?

The Minister of Industry (Shri
Manubhat Shah): In view of the
decision to revise and expand this
project to meet the requirements of
the heavy machine building plant to
be set up with the collaboration of
the USSR, it has become necessary
to enfertain revised offers from the
firms concerned and these are under
consideration.
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Pakistan Military Base near Jammu
Border '

*776 Dr. Ram Subbag Stagh: Will
the Prime Ministor be pleased to state
whether Government are aware that
the Pakistan Government is estubligh-
ing A big military base near Jammu
border?

The Deputy Minister of Extermal
Affairs (Sheimat! Lakshmi Mendy):
According to information, Pakistan is
setting up a military base near Kha-
rian in the district of Gujrat, adjoin-
g the western border of Jamuiiu.

Use of Timber in Govermment Coms-
tructions

*771. Shrl V. P, Nayar: Will the
Minister of Works, Housing and Sug-
ply be pleased to state:

(a) whether the Government of
India has any programme for the sub-
stitution of non-conventional varieties
of timber 1n the place of teak, sal and
other special types of conventional
timber for use in Government’s con-
structions; and

(b) how much of conventional tim-

ber 1s being saved, if any, by such
substitution?

The Deputy Minister of Works,
Housing and Supply (Shri Anfl K.
Chanda): (a) No Sir

(b) Does not arise.

Devpuri Colony

*712. Shrimati Parvathi Krishnan:
Will the Minister of Rehabilitation and
Minority Affairs be pleased to state:

(8) the amount of loan given to
bwlders from Rehabilitation Funds®
for constructing Devpuri colony in
Meerut (U.P.) for displaced persons;

(b) whether the quarters in Dev-
puri colony have been allotted to re-
fugees; and

(c) whether the quarters have been
sold to these refugees against their
claims?

The Minister of Rehabilitation and
Minority Affairs (Shri Mehr Chand
Khanna): (a) A sum of Rs. ¢ lakhs
was advanced as loan by the Govern-
ment of UP. to Messrs B. D, Gupta



7738 Written Answers

and Brothers for the comstruction of

houses and shops for displaced per-
sons in Meerut.

(b) Yes.

(c) Though the exact detalls are
still awaited from the State Govern-
ment, from the records available with
us it appears that the quarters are
being sold to the allottees (dispiaced
persons). In the case of claimants,
the cost is being adjusted against their
claims. Non-claimants are required
to pay the price in cash.

Indian Delegation to China

*778. 8hri Shree Narayan Das: Will
the Prime Minister be pleased to state
whether the delegation of three mem-
bers led by Shri Pitamber Pant to
study the Chinese economy has sub-
mitted any report to the Government
of India?

The Prime Minister and Minister
of External Affairs (Shri Jawaharlal
Nehru): No, Sir. The delegation con-
ducted studies in China in connection
with planning work being done at the
Indian Statistical Institute on behalf
of the Planning Commission and the
material collected has been supplied
to the Institute.
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Low Income Greup Housing Scheme

775. Pandit D. N. Tiwary: Will the
Minister of Works, Housing and Swp-
Ply be pleased to state:

(a) whether the grants of loans
given to different States for Low-In-
come Group Housing Scheme have
been fully utilised by the Stafes for
1956-57; and

(b) if not, the names of the States
which have not been able to spend the
sum allotted?

The Deputy Minister of Works,
Housing and Supply (Shri Anti K.,
Chanda): (a) Against the allocated
amount of Rs. 6.78 crores, a sum of
Rs, 6.33 crores was actually drawn
by various States Union Territories.
A statement showing amounts allocat-
ed to and drawn by each State[Union
Territory is laid on the Table of Lok
Sabha. [See Appendix II, annexure
No. 115.]

(b) Andhra Pradesh, Bihar, Bom-
bay, Kerala, Madhya Pradesh and
West Bengal! and certain Union Ter-
ritories did not fully utilise the alloca-
ted amounts.
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Compensation to Displaced Persons

*711. Shri D. C. Sharma: Will the
Minister of Rebabilitation and Mine-
rity Affairs be pleased to state:

(a) the number of persons who have
been paid compensation out of the
claimants from West Pakistan who
applied for the same during the period
from the 1st May to the 3ist July,
1957; and

(b) the number of applications that
are still pending?

The Minister of Rebabllitation and

Minority Affairs (Shrl Mehr Chand.

Khanns): (a) and (b). The last date
for receiving applications for the pay-
ment of compensation to displaced
persons from West Pakistan was 26th
September, 1855. Only those cases
were admitted after that date in which
the delay was condoned. The number
of fresh applications filed during the
months of May and June, 1957 was
only 157. Delay was condoned in 17
cases. 7 were rejected and 133 are
under examination. In none of the 17
cases in which delay was condoned
could compensation have been paid
since they were only recently regis-
tered and have still 40 be processed.
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The Sgures for the month of July,
1857, are not yst available

Fization of Priority of Fian Prejests

*178. Bhrimati Tarkeshwari Siuha:
Will the Minister of Planaieg be
pleased to state whether in order to
fix priorities a particular project will
have to get the approval of the Plan-
ning Commission even in its formative
stage?

The Pariiamentary
Minister of Labour and Employmnt
and Planning (Shri L. N. Miskra):
The accepted procedure is for the
Planning Commission to be consult-
ed on the selection of projects at as
early a stage as possible.

Mica Produsts

*779. Shri V. r Nayar: Will the
Minister of Commerce and Imdustry
be pleased to state:

(a) whether any products required
for Indystries in India are made in
India from Mica; and

(b) if so, the annual worth of such
products?

The Minister of Industry (Shrl
Manubhai Shah): (a) Yes, Sir. The
more important products are Mica
powder, Micanite flexible sheets,
moulding sheets, Hard sheets, Com-
mutator sheets, Mica folium, Micanite
tapes and Condenser films.

(b) The approximate value of the
output of these products is Rs. 2,55,000
per annum.

Manganese Mines, Mysore

*517. Bhri XKeshava: Will the
Minister of Labour and Employment
be pleased to state:

(a) whether and {f se, how many
of the manganese mines in Mysore
are ordered to be closed down;

(b) whether educated youngmen
with qualifications in mining wmaetal-
lurgy both from the Mysere Uni-
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{¢) whether representations have
been received from Mine Owners
Association requesting relaxation of
Rules for the appointment of mana-
gers and if so, with what result?

The Deputy Minister of Ladbour
(shri Abid AN): (a) No such order
of clogure has come to our netiee.

(b) Por appointment as mime ma-
nagers practicad experience in mining
is an essential qualification. Proba-
bly the required, number of persons
with such qualification is not avail-
able locally.

(c) Yes. They are deing looked into.

Press inside the Rashtrapati Bhavan

570. Bhrl B. C. Mullick: Will the
Minister of Werks, Housing and Bup-
ply be pleased to state:

(a) whether it is a fact that the
Government press was removed to
some other place inside the Rashtra-
pati Bhavan and was again moved
back to its original place in the first
quarter of the calendar year 1957;

(b) if so, the remsons thereof; and

(c) the amount incurred on account
of shifting and reshifting the Press?

The Deputy Minister of Works,
Heuting and Bupply (Skrl Asil XK.
Oheada): (a) Yes.

(b) The existing accommodation was
found unsuitable and the Press was
temporarily shifted to another place,
pending comstruetion of a suitable
buliding. This propassl was subse-
queatly dropped as a measure of eco-
hemy and stetus quo restored.

(¢) Ra. 11,388
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Industries In Bembay State

513, Shri Pangarkar: Will the Minis-
ter of Cemmerce and Industry be

pleased to state:

(a) the new industries propossd o
be established in the Bombay State
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wmes«:ondl'ive?m Plan;

(b) whether Government have
received any proposals from the Gov-
ernment of Bombay in this regard?

The Minister of Commerce and In-
dustry (Shrl Morarjl Desal): (a) and
(b). A stgtement giving the informa-
tion is laid on the Table. ([See Ap-
pendix II, annexure No. 118].

Indian Embassy, Washingion

874. 8hri D. C. Sharma: Will the
Prime Minister be pleased to refer to
the reply given to Unstarred Ques-
tion No. 481 on the 30th May, 1657 and
state:

(a) the actual expenditure incurred
on the Indian Ambassador’s office,
Washington, during 1956-57, if the
accounts have since been closed;

(b) the total number of em ']
in that Embassy; and ployee

(c) how many officers in that Em-
bassy are paid more than Rs. 2,000
per mensem?

The Prime Minister and Minister
of External Affairs (Shri Jawaharisl
Nehru): (a) The expenditure on the
Indian Zmbassy, Washington is debit-
ed to different grants controlled by
various Ministries. In respect of
1956-57 a total expenditure of
Rs. 28,31,948 has been booked so far
in the Departmental books against the
grant controlled by the Ministry of
External Affairs and includes expen-
diture on the main Chancery and In-
formation Services. As the accounts
tor the year 1938-37 have not been
finally closed, it is not possible to fur-
nish firm figures as some book adjust-
ments are likely to be effected before
the accounts are closed.

(b) 90 (Chancery 68 and Informa-
tion Services 24),

(c) Three officers draw more than
Rs. 2,000 p.m. as basic pay. Including
foreign allowance, however, 10 officers
draw total emoluments exceeding
Rs. 2,000 pm.

9 AUGUST 1087

Written Answers 7743

Indian Embamy in Peking

§75. Shri D. O. Sharsa: Wil the
Prime Minister be pleased to state:

(a) the expenditure incurred on the
Indian Embassy in Peking during
1956-57;

(b) the total number of employees
in that Embassy;

(c) how many of these officers are
paid more than Rs. 2,000 per mensem;

(d) whether theve has been any
increase in the expenditure of that
year as compared to the previous
years; and

(e)il:o,theuuonlmu?

The Prime Minfster and Minister of
Externsl Affairs (Shrl  Jawaharlsl
Nebru): (a) The expenditure on the
Indian Embassy in Peking is debited
to two grants controlled by External
Affairs/Defence Ministries. In res-
pect of 1956-57 a total expenditure
of Rs. 19,15,151 has been ‘booked so
far in the departmental books against
the grant controlled by the Ministry
of External Affairs and includes ex-
penditure on the main Chancery and
Information Services. As the accounts
for the year 1856-57 have not been
finally closed, it is not poasible to fur-
nish firm figures as some book adjust-
ments are likely to be effected before
the accounts are closed.

(b) 55 (Chancery 45 and Informa-
tion Services 10).

(c) Except the Head of the Mission
no one draws a salary of more than
Rs. 2,000 per mensem as basic pay.
(Including Foreign Allowance, how-
ever, 2 oficers draw total emolu-
ments exceeding Rs. 2,000 per men-
sem),

(d) and (e). The corresponding
figure relating to the year 1085-58 is
Rs. 10,13,688. The increase in expen-
diture during the year 1956-87 as com-
pared with the previous yesr is very
small and negligible.
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India’s Struggle for Freedom, 1857

576. Shri Keshava: Will the Minis-
ter of Information and Broadcasting
be pleased to state:

(a) the cost of the album Govern-
ment propose to publish containing
sketches and reprints of photographs
etc,, of places and persons connected

with India’s Struggle for Freedom in

1857; and

(b) how many copies of this album
are proposed to'be printed?

The Minister of Information and
Broadecasting (Dr. Keskar): (a) and
(b). It is proposed to print 10,000
copies. It will be difficult to give the
cost at this stage.

Fiji Islands

577. Shri Wodeyar: Will the Prime
Minister be pleased to state:

(a) the number of Indians who
migrated from India to the island of
Fiji during 1956-57; and

(b) whether there has been any
offer from outside countries to give
aid to bonafide Indian settlers in
those countries?

The Prime Minister and Minister
of External Affairs (Shri Jawaharlal
Nehru): (a) The figures of Indians
who migrated to Fiji during 1956-57
are not available. In 1956, however,
there were 156 arrivals in Fiji from
India. They were mostly the wives
and children of Indian residents of
Fiji and persons coming on short term
contract permits.

(b) In 1950 the Government of
Ethiopia had offered certain facilities
to a few Indian agriculturists who
may want to settle in that country.
There has been no recent offer from
any other country.

International Film Shows

578. Shri H. N. Mukerjee: Will the
Minister of Information and Broad-
casting be pleased to state:
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(a) the number and names of In-
dian films including those made by
private producers sent abroad for ex-
hibition in international shows this
year;

(b) the number and names of Indian
films shown commercially in different
countries abroad from January, 1954
upto date; and

(c) whether there is an agreement
with any country regarding the com-
mercial exhibition of our films on an
exchange or any other basis?

The Minister of Information and
Broadcasting (Dr. Keskar): (a) to (c).
A statement showing the titles of the
films sponsored so far by Govern-
ment for entry in International Film
Festivals during 1957 is placed on the
Table of Lok Sabha. [See Appendix
II, annexure No. 119.]

A statement showing the titles of
films produced and released so far by
the Films Division for commercial
exhibition in different countries ab-
road from January, 1954, onward is

also placed on the Table of Lok
Sabha. [See Appendix II, annexure
No. 119.]

There is no agreement with any
country regarding exhibition of films.
Documentaries and newsreels pro-
duced by the Films Division are exhi-
bited on commercial basis in the UK,
British East Africa, Mauritius, Thai-
land, Egypt, Sudan, Syria, Lebanon,
Bahrein, USSR and China through
various organisations in these count-
ries. Complete information about the
commercial exhibition abroad of films
produced by the industry is not
available as there is no control on ex-
port of films.

Import of Automatic Looms

579. Shrimati Tarkeshwari Sinha:
Will the Minister of Commerce and
Industry be pleased to state:

(a) whether Government propose
to allow the import of automatic
looms on deferred payment basis;

(b) the countries from which the
import is proposed;

(c) the number of looms to be thus
imported; and
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(d) the total number of automatic
looms to be installed in the near
future?

The Minister of Commerce and In-
dustry (Shri Morarji Desai): (a) Yes,
Sir.

(b) Any country which will accept
deferred payment on terms accept-
able to the Government.

(¢) As indigenous production is
low, a good proportion of the number
of looms will have to be imported.

(d) 18,000 looms.

D.V.C.

580. Shri Morarka: Will the Minis-
ter of Commerce and Industry be
pleased to state:

(a) the claim of Damodar Valley
Corporation against the Sindri Ferti-
lisers and Chemicals (Private) Litd,
and

(b) the reasons why the dispute has
not been settled yet?

The Minister of Commerce and In-
dustry (Shri Morarji Desai): (a) and
(b). A statement explaining the posi-
tion is laid on the Table (See Ap-
pendix II, annexure No. 120]

Employment

581. Shri V. P. Nayar: Will the
Minister of Labour and Employment
be pleased to state:

(a) the number of persons who
have been provided employment
through the employment exchanges
during the Second Plan till the 15th
June, 1957; and

(b) the number of able bodied
persons who have been added to
those already unemployed during the
above period?

The Deputy Minister of
(Shri Abid Al): (a)
30th June, 1957.

Labour
2,35,058 upto

(b) The information is not avail-

able.
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Ambar Charkha Programme

582. Shri Krishnaiah: Will the
Minister of Commerce and Industry
be pleased to state:

(a) how much money Government
have spent so far on the popularisa-
tion of Ambar Charkha; and

(b) the number of Ambar
Charkhas supplied and the amount of
money spent thereon in Andhra
Pradesh;

The Minister of Commerce and In-
dustry (Shri Morarji Desai): (a) An
expenditure of Rs. 119.76 lakhs as
grant and Rs. 196:73 lakhs as loan
has been incurred on the Ambar
Charkha project since 1956-57. In
addition a sum of Rs. 17,58,625 as
grant and Rs. 12,00,000 as loan was
spent on a pilot project comprising
of 6,000 Charkhas during 1955-56.

(b) 5,184 Ambar Charkhas have
been supplied to Andhra Pradesh
and a loan amounting to Rs. 12,03,600
has been advanced so far.

Strikes

583. Shri B. N. Kureel: Will the
Minister of Labour and Employment
be pleased to state:

(a) the number of strikes in the
public and private sectors in the
year 1956; and

(b) the total loss to Government
and private sectors due to these
strikes?

The Deputy Minister of Labour
(Shri Abid Ali): (a) The total num-
ber of work-stoppages both in public
and private sectors in 1956 was 1,149.

(b) 65,50,599 man-days were lost.
Vinay Nagar

584. Shri Ganpati Ram: Will the
Minister of Works, Housing and
Supply be pleased to state:

(a) whether it is a fact that many
newly built quarters in Main Vinay
Nagar are lying unallotted;

(b) if so, the number of such
quarters;
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{c) since how long they are lying
vacant; and |

{d) the reasons thereof?

The Deputy Minister of Works,
Housing and Supply (S8hrl Anfl K.
Chands): (a) No.

(b) to (d). Do not arise.

12 hrs.
PAPERS LAID ON THE TABLE

Szcond ANNUAL Reromrtr oF HINDUSTAN
Stzxt. Privare Lao.

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): I beg to
lay on the Table, under sub-section
(1) of section 639 of the Companies
Act, 1858, a copy of the Second Annual
Report of the Hindustan Steel Private
Ltd, for the year 1955-56. [Placed in
Library. See No. S8-171/87].

AMENDMENT 70 REGISTRATION OF
Nzwararzrs (CENTRAL) RuLrss

The Minister of Information and
Broadcasting (Dr. Keskar): I beg to
lay on the Table, under sub-section
(2) of section 20A of the Press and
Registration of Books Act, 1887, a
copy of the Notification No. S.R.O.
1971, dated the 15th June, 1857, mak-
ing certain further amendment to the
Registration of Newspapers (Central)
Rules, 1956. [Placed in Library. See
S-172{57).

MmasTERS' (ALLOWANCES, MYEDICAL
TREATMENT AND OTHER Privinzcrs)
Rures

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): I
beg to lay on the Table, under sub-
section (2) of section 11 of the Salaries
and Allowances of Ministers Act 1962,
8 copy. of the Ministers' (Allowances,
Medical Treatment and other Privil-
eges) Rules, 1857, published in the
Notification No. S.R.O. 1134, dated the
5th April, 1957. (Placed in Library.
See B-178/57).

AMENDMENT 70 MINisTERS' (ALLOW-
ANCES, MEDICAL TREATMENT AND OTHER
Privitzozs) Ruixs
Shri Datar: I beg to lay on the
Table, under sub-section (2) of sec-

Business of the 7748
House

tion 11 of the Salaries and Allowances

of Ministers Act, 1952, a copy of the

Notification No. S.R.O. 1863, dated the

ist June, 1837, making certain

amendment to the Ministers’ (Allow-

ances, Mediral Treatment and other

Privileges) Rules, 1967, [Placed in
Library. See No. S-178/57).

RIPORT OF BOARD OF DIMECTORS OF
NATIONAL SMaLL INDUSTRIES CORPORA-
TION Prvare Lap.

The Minister of Industry (Shri
Manubhat Shah): I beg to lay on the
Table, under sub-section (1) of sec-
tion 630 of the Companies Act, 1958,
a copy of the Report of the Board
of Directors of the National Small
Industries Corporation Private Ltd,
for the period ended 31st March, 1958.
[Placed in Library. See No. 8-17¢/
571].

Hawr-vearLy Rrrorr or Com Boamrp-

The Minister of Industry (Shri
Manubhai Shah): I beg to lay on the
Table, under sub-section (1) of section
19 of the Coir Industry Act, 1968, a
copy of the Half-yearly Report on the
activities of the Coir Board for the
period from 1st October 1956, to Slst
March, 1057. [Placed in Library. See
No. S-175/87).

BUSINESS OF THE HOUSE

The Minister of Parliamentary
Affairs (Shri Satya Narayan 8inha):
With your permission, Sir, I rise to
announce that Government business
in this House for the week commenc-
ing Monday, the 12th August, 1957,
will consist of:

(1) Further discussion and voting
of Demands for Grants in res-
pect of the Ministry of Reha-
bilitation;

(2) Discussion and voting of
Demands for Grants for the
Ministries of Steel, Mines and
Fuel; Works Housing and
Supply; and Home Afiairs.

I would also like to announce one
change in the order of discussion of
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{Bhri Satya Narayan Sinha)
the remaining Demands for Grants.
This will have the effect of the De-
mands for the Ministry of Commerce
and Industry being brought forward
before those for the Ministry of
Labour and Employment.

APPROPRIATION (RAILWAYS)
NO. 2 BILL

The Minister of Rallways (Shri
Jagiivan Ram): I beg to move®.

‘“That the Bill to authorise pay-
ment and appropriation of certain
sums from ahd out of the Con-
solidated Fund of India for the
service of the financial year 1057
88 for the purposes of Railways,
be taken into consideration.”

Shri Naushir Bharucha (East
Khandesh): I desire to touch on three
points which were not touched dur-
ing the discussions when the relevant
demands under the head Railways
were taken up. The first point that I
desire to make is with regard to the
question of economy in repairs and
maintenance. This House is aware
that the actual amount for 1833-36
was Rs. 80 crores and for 1957-88, it
is Rs. 93 crores. Throughout the dis-
cussion on the railways the Railway
Minister has not made it clear how
the additional expenditure of Rs. 18,
crores has been justified. If we take
the explanation that has been given
on page 41 of the Demands for Grants
we find some effort is made to explain
away this extraordinary rise in one
item of expenditure to the tune of
Rs 13 crores.

It may also be seen that this ex-
penditure on repairs and maintenance
so far as the requirements of
the various railways are concerned,
is not proper, and it is very difficult
to see how it is that in certain cases
the expenditure on repairs and main-
tenance has increased by leaps and
bounds. What is more, there is no
evidence to show at the time when
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we are talking so much about economty
by cutting down ten per cent of the
salaries, there is no mention whatao-
ever of the economies that will be
effected in the matter of repairs and
maintenance. Rationalisation and
modernising of the workshops % one
direction by which economy can be
effected. Fixing of norms for the
workmen is another direction, but we
do not know whether anything has
been done about it or in the matter of
standardisation in respect of the
manufacture of wagons and inter-
changeability of parts which could
save crores. But we have not been
told even one word on the discussion
of the railway budget if that has been
done. What is more, the checking of
over-indents is necessary. It still con-
tinues. As this House is aware, the
Railway Enquiry Committee actually
stated that certain stores were in-
dented to an extent that would last
the railways for 100 to 200 years! I
do not know whether over-indenting
18 in anyway now checked. No men-
tion has been made, throughout the
discussion of the railway budget, of
this point

The second point to which I shall
refer is the question of fuel consump-
tion. It will be observed that the
actuals for 1953-56 came to Rs. 39
crores and this suddenly jumped up
to more than Rs. 50 crores. On an
average there is an increase of Rs. 2
crores in every Railway. Some at-
tempt is made to explain away this
increase in cost of fuel, but I may
point out that if we turn to page 68
of the Demands for Grants, some very
curious figures are shown there, We
have been told that the increase in
fuel expenditure is due to the fact
that more locomotives are put on rafl
and there has been an increase in the
number of trains. If that is 30, may
I ask the hon. Railway Minister why
on page 68, the ‘“cost of other fuel”
has been put down as Rs, 588 lakhs
for 1856-57 and that it has gone down
in 1957-58 fo Rs. 558 lakhs? If really
you put more locomotives—I have no

*Moved with the recornmendation of the President.
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doubt we have put-~and if more trains
are running, how is it that there is
less fuel expenditure in 1067-58 with
more irains and locomotives than in
1956-57t That requires to be ex-
plained. What 1 submit is, there is
tremendous wastage in fuel. Nobody
has bothered to see whether there
can be any economy effected in fuel
consumption. I am afraid we are
incurring a lot of expenditure not
merely in the matter of fuel consump-
tion, but also in freight and handling
charges. This requires to be very
carefully looked into.

The third and the last point with
regard to this Appropriation Bill that
I desire to bring to the notice of this
House is the complete absence of any
rational principles governing the set-
ting aside of depreciation amounts
from year to year. Two or three years
back, we set aside a lump sum of Rs.
30 crores towards depreciation, and
suddenly it has come to Rs. 45 crores.
Today, this House does not know on
what basis depreciation is calculated.
We do not know whether separate
rates of depreciation for different
types of assets based upon the assets
being either fast-wearing or slow-
wearing are calcujated. We uiso do
not know whether on mileage basis
these depreciation amounts are calcu-
lated. We do not know whether the
depreciation is calculated on replace-
ment costs basis, and we have no idea
whether this depreciation is a sort of
lump sum amount from time to time,
depending upon the fluctuations of
the revenues of the railway. No com-
mercial undertaking will for a
moment tolerate this type of thing.
There must be some rational basis on
which we must calculate depreciation,
and I am sure the way depreciation
has been calculated only goes to show
that the so-calted surpluses in the
raflways sre largely illusory. If the
proper amount of depreciation was set
aside, probably it will be found that
the so-called surplus does mot exist,
and there would consequently be a
Qiminution in the contribution to the
general revenues.
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These are the three points that were
not touched in the course of the rail-
way debate, and I do hope that the
hon. Minister of Railways, before
asking the House to pass the appro-
priation Bill, will give us some sort
of satisfactory explanation.

Shri Jagjivan Ram: Mr. Bharucha
has raised those points; he will find
an explanation for them in the
explanatory notes of the Demands
themselves. There has been an
increase in the working expenses;
from Rs, 88 crores, it has gone up to
Rs. 93 crores. But if he will look at
the explanatory note, he will find that
certain expenses which were shown
under Demand No. 4 have been
includeq in this Demand, Y am read-
ing from the explanatory note itself.

“Expenditure on dearness allow-
ance paid to staff of all depart-
ments which was being shown
together under a separate detail-
ed head in the annexure to this
demand, has, from the budget for
1957-58, been merged in the de-
tailed heads of each department
under which the wages and other
allowances of the staff are pro-
vided for.

(ii) A portion of the mainte-
nance expenditure on machinery,
plant, etc, hitherto shown toge-
ther for all the departments
against the detailed head ‘Other
Expenses’ in the annexure to this
demand has been distributed
over the detailed heads of the
concerned departments.”

I do not want to read the entire
thing. If Mr. Bharucha will read
the whole thing....

Shri Naushir Bharucha: I have
read the whole thing,

Shri Jagjivan Ram: ... he will find
the explanation to the points that he
bas raised, Of course, he has made
some suggestions about rationalifa-
tion and modernisation of the work-
shops. On that point, I agree with
him that there is scope for moderni-
sation and rationalisation of many of
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the rallway workshops. 1 have seen
some of the workshops and I myselt
feel that there is much scope for
modernisation of many of our work-
shops. That will take some time.
As at present we are faced with
shortage of foreign exchange, per-
haps it will not be possible in the
near future, until our foreign ex-
change position improves, to go in
for large-scale modernisation of our
workshops.

We have some sort of norm for
the workers. That cannot be said to
be very elaborate or perfect. I will
try to go into that question in fur-
her detail as to how we can scienti-
fically fix the norm expected from
every employee in the workshops,
what incentives we can provide for
them, and when they produce more
than what is expected from them,
more than the norm, what extra
reward we can give them.

About the stores, we have to be
very cautious at present, especially
about imported stores, in view of the
shortage of the foriegn exchange. 1
am not quite certain what type of
stores we have got to cover consump-
tion for 400 or 200 years. In the past,
out of our desire to have the neces-
sary stores, some excess purchases
might have been made. I will go
into that question in greater detail

About fuel consumption agein, I
have myself been going into that
question. Certain figures have been
given in the explanatory notes them-
Selves. But I may frankly admit
that I am not myself fully satis-
fied with the explanation that I have
been giving for the increased cost
of fuel consumption and I propose to
set up a committee to go into that
agpect in greater detail,

Shri T. B. Vittal Rao (Khamamm):
There was a committee previously;
again another committee?

Surt Jagfivan Ram: I think a small
commitiee is necessary to go into
this Question as to how much of the
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contribution should be at a flat rate
of one-sixtieth of the total cspital
at charge of the railways on a rough
over-all computation arrived at from
previous years' figures. The Com-
mittee recommended a contribution
of Rs. 15 crores for five years from
1950-51 as a minimum,

Shri Naushir Bharueha: That is
hardly a sclentific method of decid-
ing the depreciation amount to be set

aside, 4

Shri Jagitvan mam: As the hon.
Member is aware, it was increased
to Rs. 30 crores, double of the sugges-
ted minimum of Rs. 15 crores and it
has again been raised lately to
Rs, 45 crores. There is some ration-
ale behind it. It is not that it is with-
out any scientifc basis,

The capital in the railways origi-
nally was Rs. 700 crores. That
Rs. 700 crores at the present day
rate, at the lowest computation,

So, the capital at charge in the
railways at the present day rate
will be something like Rs 2,400
crores and we have taken the average
life of the assets. Some of the assets
are meant for 100 years; others
be only for 20 or 25 years.
average life of the asets is

be 60 years, on the basis of Rs. 2400
crores capital at charge, the minimum
contribution to that fund should be
Rs, 40 crores. At present we are con-
tributing Rs. 48 crores. But I mnysel?
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feel that at the present day pn-
ces, for replacement of the old
asgets, our contribution of Rs, 45
crores is not sdequste, and I am
thinking whether we should not
increase 1t further As a matter of
fact, at the time of the preparation
of the Budget. I was examiung
whether we cannot increase this
contribution from Rs 45 crores to
Rs 50 crores But whenever we
feel that 1t 1s necessary 1o increase
the contribution to the depreciation
fund—in any prudent business
management, 1t is necessary to have
adequate and reasonable contribu-
tion to the depreciation fund—we
tnu approach the House for increasing
t. But I feel that at least in the last
year of the Second Five Year Plam,
we may have to contribute Rs 60
crores {0 the depreciauon tund

I have only this much to say, Sir

Mr. Speaker: 1 have recetved a
letter from Dr Menon that he wili
speak on the Railway Appropnation
Bil, on behalf of his party I am
sorry I cannot permuit him to speak,
as under Rule 218(5), no specific
points are raised in that letter The
Intimation has been noted

1 will put the consideration mation
to the vate of the House

The question is:

“That the Bill to authorise
payment and appropriation of
certain sums from and out of the
Consolidated Fund of India for
the service of the financial year
1857-58 for the purposes of Rail-
ways, be taken into considera-
tion ”

The motion was adopted

Mr Speaker: Now clause-by-clause
consideration—

The question 1s-

“That clauses 1, 2 and 3, the
Schedule, the Enacting Formula

e S
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and the Title stand part of the
Bill”

The motion was adopted

Clauses 1, 2 and 3 the Schedule the
Enacting Formuls and Long Title were
added to the Ball,

Shri Jagjivan Ram: I moave
“That the Bill be passed ”

Mr. Speaker: The question 1s,
“That the Bill be passed”

The motion was adopted

Fl
—

*DEMANDS FOR GRANTS—contd.
MINISTRY OF RESABILITATION

Mr. Speaker: The House will now
take up discussion of the Demands for
Grants Nos 76, 77 and 125 relating to
the Ministry of Rehabilitation, As the
House 13 aware, 8 hours have been
allotted for the Demands of ths
Ministry

There are a number of cut motions
to these Demands. Hon Members may
hand over at the Table withm 18
minutes the numbers of the selected
cut motions which they proposed to
move I shall treat them as moved, if
the Members m whose names those
cut motions stand are presgnt m the
House and the motions are otherwise
m order The time-limit for speeches
will, as usual, be 15 minutes for the
Members including movers of cut
motuions and 20 to 30 minutes it neces-
sary, for Leaders of Groups.

Demanp No 76—MmNisTry or Remasy-
LITATION

Mr. Speaker: Motion moved.

“That a sum not exceeding
Rs 2552000 be granted to the
President to complete the sum
necessary to defray the charges
which will come 1n course of
payment during the year ending
the 31st day of March, 1958, in
respect of ‘Ministry of Rehabilita-~
tion'”

*Moved with the recommendation of the President
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Dzmand No T1—EXPENDITURE ON
Dispracep Pxasons

Mr. Speaker: Motion moved

“That a sum not exceeding
Rs 13,1265,000 pe granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 19858, 1in
respect of ‘Expenditure on Dis-
placed Persons’”

DEMAND NO 120—CAPITAL OUTLAY OF
THE MINISTRY OF REHABILITATION

Mr. Speaker. Motion moved

“That & sum not exceeding
Rs 14,00,00,000 be granted to the
President to complete the sum
necessury to defray the charges
which will come in course of
payment during the year ending
the 381st day of March, 1958, 1n
respect of ‘Capital Outlay of the
Mmastry of Rehabilitation’’

Shri A. C. Guha (Barasat) Mr
Speaker, Stir, 1t 13 with a mixed feeling
that I am standing up to speak on this
subject The House 1s 1n a penculiar
position and also the Minister 1n charge
8s regards the money to be allotted or
sanctioned by the House to this Minis-
try Every year, this House has been
sanctioming Rs 25 or 30 or 40 crores,
huge amounts of money, and almost
the entire amount 1s passed over to
the State Governments on which the
hon Minister has hardly any control
He cannot account for or explain how
the expenses are being incurred and
what 1s being done I have every
sympathy for the hon Mimister He
18 accountable to this House, but he
has no control over the funds that this
House is going to sanchon for him
Ministry

During the last ten' years, thus
National Government has done many
development works and has achieved
quite a considerable <uccess in  many
departments In rehabilitation also
if we look at the west 1 think we can
claim that this Government has done

something deserving, of praise and
credit But, when we look towards
the rehabilifation of East Bengal re-
fugees, we find a sad story, a tale of
human suffering, unmutigated human
suffering and waste of huge amounts
of money If you will kindly allow
me to look mnto the past, a few years
ago, m this House, up to 1952 or 1888,
1 used to raise this question of East
Bengal refugees frequently On one
occasion, the then Minister of Rehabi-
litation Shr1 A P Jamn ga me a
reply that he would have to enquire
into these things to get the correct
state of affairs Then, the Fact Find-
ing Enquiry Commuttee was set up by
the Government

It was not independent enqury
committee It was composed of offi-
cials, one belonging to the Rehabilita-
tion Ministry of the State Government,
that 15, the West Bengal Government,
one belonging to the Rehabilitation
Ministry of the Central Government
and one from the Statistical Institute
of India, simply to look into the statis-
tical side If I ask the hon Minister
to refer to that report, I hope he will
not say that that would be digging
into the buned past No Because,
the past has its continuity even now
The mistakes and the defects pointed
out in that enquiry have not yet been
rectified Thevy have been continuing
The Committée has categorically
stated m spite of the fact that the
Committee was composed of officials
who were m charge of

Shri Bimal Ghose (Barrackpore):

Which Committee®

A. C. Guba: The Fact Finding Com-
mittee

Shri Bimal Ghose: That is not a
published report

Shri A, C. Guha: It is a published
report

Shri Bimal Ghose:
report 1s published

Shri A. C. Guha: The Fact Finding
Committee’s report is published It
was pointed out that there was lack

The Minister’s
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of planning. There was wrong plan-
ning, there was mismanagement,
bungling and also, I should say, there
was corruption. Those colonies which
started with bed planning have been
carrying the legacy of the past and
these things have not been rectified.

1 shall just refer to one colony which
will be typical. This i1s the colony
called Churn: near Ranaghat for betel
leat growers. Betel leaf cultivation
18 intensive cultivation. Each family
was given two bighas of land, that 1s,
less than two-thirds of an acre. That
was quite sufficient for a betel leaf-
growing family. They are called baru-
)1bi famulies. The condition was that
for two years they would be given
water free of any charge. During
these two years, they are not given
the necessary loans or even the land
so that they could not start cultivation
of betel leaf. When the loan was
given 1n instalments, they ate it up
and the final instalment was given
some time after two years By the
end of two years, water was withheld
from them Even now, after 5 or 7
years from that date, there a pump is
lying idle and you can also see some
barrels of crude o1l lying and rotting.
They cannot use the land and they
won’t be allowed to use the water.
These families have been starving or
doing day labourer's work They
have not been able to grow even a
single betel leat in the colony That
1s the way they have developed the
colonies

#Then, it has been stated that some
colonies supposed to be urban colonies
were set up. These have been set up
in completely rural areas where there
cannot be any urban amenities. They
cannot develop any urban colony in
such environments. Nothing has been
done to rectify that aspect. There was
complete lack of economic rehabilita-
tion. Even for an agricultural family,
agricultural land has to be given, For
an urban family, some industry has to
be set up. To the artisan families,
there must be acope for development
of gmall-scale industries.  Nothing
was done.
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In this annual report, you will ind a
long list of indusirial schemes. These
are carrots kept dangling before the
eyes of these refugees for the last 2§
years I think I have something to do
with the initiation of these industrial
schemes But, I am sorry to admit
that nothing practical has been done.
Some of the schemes have matenalis-
ed,but nct in the rehabilitation
centres Some may have materialis-
ed in Asansol or m some other
industrial areas But, none of the
schemes which were more important,
which were to start industrial units in

- the rehabilitation centres or in rehabi-

litation colomnes, nothing has yet been
done except one small industry in
Habra which 1s now employing about
80 or 70 people where the population
would be about 50,000 or more than
that That 1s the position Then, all
along, the loans or grants that were
given were given in nstalments,
Even now, 1 think that though it 1s
stated that that policy has been
changed, yet that is the practice even
now I shall come to that point later.

In reply to a question of mine in
1852, Shn A P Jain sad:

“So far as the Centre 1s con-
cerned no conditions have been
laid down as to whether a loan
should be given all at once or in
instalments If the State Govern-
ment considers it proper to give
the loan in one lump sum, 1t gives
1t 1n that manner. Whenever it
considers it necessary to give it in
more than one instalment, it gives
the loan m more than one instal-
ment”.

* Then, 1 asked:

“Since when have these instruc-
tions been issued to the State
Government?”

to which Shri A. P. Jain replied:

“From the very beginning.”.

But yet the loans were §iven to the
refugees, spread in instalments paid
over two or three years. Can you,
Sir, corceive of a rural people build-
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ing a house with Rs 500-—that 1s the
amount allotted for house-building
lons—and getting the loan in
two or three years’ tme, that
18, Rs 50 now, Rs 350 after ano-
ther six months, Rs 50 after vet
another six months, and so on? In
this way, no house can be built, nor
can a refugee or anybody else set up
a profession or trade or industry or
anything hke that when even this
small loan 18 gaven 1n instalments paid
over a period of two or three years, as
was the case with the Barunv: colony
which I mentioned a httle while ago
Even now, those things have not been
rectified

I want to know from the Minister
what he 1s going to do with  those
colonies which have started with such
a bad legacy, and that legacy 13 now
continuing with them I want to
know how the Minister 1s gomng to
remodel those colonies, review the
whole scheme and almost start afresh

The Minister of Rehabilitation and
Minority Affairs (Shri Mehr Chand
Khanns) Can the hon Member give
one or two nstances where even now
loans are being given in instalments?

Shri A. C Guha
them later

+Shrimati Renu Chkravartty (Basir-
hat) They are not given at all

Shri A C. Guha: Much has been
said 1n Government reports about
desertion I am sorry the Minister has
published a book, at page 43 of which
1t 15 stated

“The rural rehabilitation pro-
blem was further complicated by
the marked reluctance of displac-
ed agricultursts from East Pakis-
tan to go to other parts of the
country where land might, per-
haps, be made available It 13
thus reluctance which explains
desertions which have taken place
from displaced agriculturists "

With thh‘mental reservation, this
Government have been moving in the
matter of the rehabilitation of the
East Bengal refugees

I'shall come to

Shri Mehr Chand Khanna: Say, our
Government

Shri A. O. Guha: | emphatically
protest aganst this statment, which,
I think, should not have been pub-
lished m a report like this, because
the refugees are not here to repu-
diate it This kind of underserved
calumny should not hatve been in-
dulged in at least by the Minister
in charge of the Rehabilitation Minis-
try.

Desertions cannot prove that the
refugees do not want to be rehabili-
tated outside Bengal or in a particu-
lar area Deserbions sumply prove
the bad planning, the mismanage-
ment and the total failire of Gov-
ernmment as regards admmstration
and rehabilitation measures in parti-
culars area There have been deser-
tions in Bengal also, mn certain
schemes of Bengal there have been
desertions to the tune of 55 per cent
In one colony, there were desertions
of the order of 95 per cent, and that
was 1n Bengal That does not mean that
the refugees did not like to be reha-
pihitated 1n that area or 1 West
Bengal It simply means that the
Government’s scheme for those areas
or for those colonies was completely
defective They had made no proper
provision for the rehabilitation of the
refugees, and so, the refugees ran
away fromn those areas

If desertion should be taken as a
criterion for making this undeserved
statement about the East Bengal
fugees, that they do not like to go
outside West Bengal, then may I ask
the Minister to say how many deser-
tions have taken place from the Ands-
mans rehabilitation colony? I think
there has practically been none; the
desertion may be just of the order of
two or three or four per cent Then,
there have been rehabilitation schemes
s;n Uttar Pradesh also in the Teral
srea, which is far off from Bengal;
moreover, that area is not very simi-
iar to the accustomed ares of Kast
Bengal Yet, I do not think there
have been any large-scale desertions
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now notorious Bettiah, there has not ¢
been any desertion; there has been
no desertion from the Bettiah rehabili-
tation colony; whatever desertions
there have been have been only from
the Bettwmh camp I shall presently
come to the question why desertions
have taken place in camps like the
Bettiah camp

So, 1t should not be stated that the
East Bengal refugees did not like to
go outside Bengal. They have gone
to the Andamans, for stance. I
plead with the Mimster that the
scheme to send East Bengal refugees
to the Andamans should be expedited,
and the number should be increased
But the Mimister has pleaded his in-
ahility I think in this matter I should
ask this House to take a somewhat
broader view It should not be allow-
ed to leave an impression at least mn
Bengal that there 13 some suspicion
m the mind of the Central Govern~
ment about the Bengalis, so that they
do not want the Andamans to be in-
habited by the Bengalls, if not ex-
clusively, even predominantly I make
this statement with all the respons»
bility of being a Member of the Party
in power, and I plead that the Minis-
ter of Rehabilitation may move the
Home Ministry to see that the Anda-
mans scheme i3 expedited, so that a
large number of the East Bengal refu-
gees may be sent to the Andamans,
I do not want thet the Andamans
should be an exclusive colony of the
East Bengal refugees, I do not mind if
the other States also send their people
there But let the scheme for sending
the East Bengal refugees be expedi-
ted In this matter, there should not
be any mental reservation mn the mind
of the Central Government as to the
future trouble that might grow if
the Andamans were to be inhabited
primarily or predominantly by the
East Bengal refugees

St B. §. Muwrthy (Kakinada—
Reserved—Sch. Castes): The Madrasis
we danied facilities of going and Ye-
habilitating themselves in the Anda-
mans. Almost all the people who are
there now belong to Madras.
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Shri A. C. Gaha: I do not mind
other ‘States also sending their people
there They should also go there.
But my only pomnt is that the FEast
Bengal refugees should be sent in lar-
ger numbers; I am not putting a ban
on people from other States going

Shri Mehr Chand Khanna: My
Mimstry has “nothung to do with the
colonisation scheme in the Andamans.
This 15 a scheme of the Mnistry of
Home Affairs, and people are sen®
from all parts of India to the Anda-
mans, mcluding the displaced per-
sons from East Pakistan who have
come to Bengal. They are not being
sent as displaced persons There 18
a quota which 1s allotted to the Gov~
emment of West Bengal, and that
quota, primarily, if not exclusively, 13
being used for the rehabihitation of the
displaced persons there As I have
already explamned to the hon Member
in private, the time when the De-
mands for Grants relating to the
Home Ministry are taken up would
be the proper occasion for raising this
point, because the Andamans colonisa-
tion scheme 15 admmistratively not
under the cauntral of my Mimustry

Shri A. C Guha: I know that
That was why I stated that he should
take up this with the Home Ministry
and see that scheme for sending East
Bengal refugees to the Andamans may
be expedited, and the number may
be mncreased When I am discussing
the problem of rehahlihitation, I think
I am quite m order in suggesting that
wherever there may be scope for re-
habilitation, avenues for rehabilitat-
ng these people should be explored.
And the Andamans i1s one of the
places where rehabilitation of East
Bengal refugees has succeeded. So,
that expernment should be given fur-
ther trial, and a greater number of re-
fugees should be sent there for re-
habilitation Moreover, since there 1s
joint responsibility of Government, of
anything 1s to be taken yp with an-
other Mmustry it 1s for this Minster
% take 1 WP

Last time I put so many unstarred
questions simply to elicit some infor-
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mation. The hon Minister has re-
phied for all of them that the imnforma-
tion 1s being collected I know that if
I sit with hum, all the information is
available with hhm and he can give
it ;. half a minute But techn

he 15 handicapped He cannot give it
unless he gets the necessary informa-
tion from the State Governments But
I have been able to gather some of
these informations from the reports

You will be surprised to know that
out of Rs 83 crores spenf in West
Bengal only Rs 38 crores have been
spent on rehabilitation and the remain-
ing amount has been spent on rehef
or some educational grants and other
things So you can see that just
about 45 per cent of the total amount
has been spent on rehabilitation and
the remaining has gone into useless
expenditure Out of this amount,
about Rs 45 or Rs 48 crores have
been spent on relief or some other
grants I can say that every year
they have been purchasing about
Rs 1,20,00,000 worth of tent. About
five years ago, I pleaded with them
that the tent system should be abo-
lished and whatever be the number,
they may put them in some hutments
which would be cheaper and more
comfortable But still they have been
purchasing tents, last year, the value
of the purchase was about
Rs 1,20,00,000

Then 1n camps they give doles and
the per capita expenditure 1s mbout
Rs 22 or Rs 24 per month That
comes to about Rs. 8 crores annually
only 1n West Bengal These doles are
given sometimes ;n cash and some-
times 1n dry dole—ration supply The
result is that a higher cost is involv-
ed'1n supplymmg rice and the refugees
are also not satisfied with the quality
of rice and other foodstuffs supplied
There 15 always trouble about this

I do not know why the hon. Minis-
ter has been allowing this. In some
camps, he supplies cash dole, and in
some dry dole This means greater

Y

expenditure and also creates grester
troubles

Then I come ¢o the 4&ramning scheme
I thunk the fact-finding committee also
made some adverse remarks on the
training scheme Only a few days
back, I got two letters from Habra,
one of the biggest refugee townships—
or m fact the biggest—in Bengal The
number of persons trained there from
1851 to 1857 was about 2000

Mr. Speaker: I would advise Mem-
bers belonging to the same party who
wish to take part to divide the sub-
Jects ameng themselves If one hon
Member disposes of all subjects from
A to Z, that will consume all the time

Shri A. C. Guha: From the Bengal
side from the Congress Benches, there
may not be many

Mr Speaker. Shr1 Baiman 1s there,
Shrimati Ila Palchoudhur: 1s there.

Shri A C. Guha: They will have
their own subjects

Mr. Speaker The work may be dis-
tributed amongst them so that each
may specialise 1n a particular subject
If each Member independently goes
on speaking on every aspect of it, the
same thing will be said again and
there won'’t be time also If amongst
party Members there 1s not this co-
operation how can I assist every
Member of a party?

Shri A. C. Guha: For this traning
Rs 25 per month is given to every
trainee In six years, they have train-
ed about 2,000 persons After traiming,
each tramnee would get a loan of
Rs 750 to start his own business or he
will secure some job QOut of the 2,000
who have been trained, only 128 have
been engaged in some job and only
200 have got Joans 121 have got loans
in instalments spread over a period of
two to three yeurs.

The second letter says that the ins-
talinent may be spread over {we



»Es

e RN

4767  Demands for Grants 9 AUGUST 157

years and in the mesntime, the re-
fugees eat up the money. They can-
not start any business.

Shyi Meohr Chand Khanna: Is he
talking of the past? I would only re-
quest him to give one or two instances
relating to the present.

Shri A. C. Guha: This is the present.

Shri Mehr Chand Khanna: No, he
is talking of the past.

Shri A, C. Guha: This is not past.
This is about the presedt.

I would like to refer to the position
in Sealdah station. Only three days
ago the Amrita Bazar Patrike pub-
lished a vivid picture of Sealdah sta-

.- tion. 4,000 refugees are lying there,

some with forged migration certifi-
cates and some with no certifieates.
Migration has been practically stop-
ped. Government do not give any
certificate. This is in violation of the
pledge given by the Prime Minister
in 1950. Then he categorically stat-
ed: “We cannot say ‘no’ to them or
refuse to give them help. They stand
in need of help; if they are in trouble,
they look to this friendship and rela-
tionship between the people of the
two sides”.

But that migration has now practi-
cally been stopped. What do the peo-
ple do? They purchase forged certi-
ficates paying Rs. 100, Rs. 150 and
Rs. 200, and when they come at the
border, they are pushed back. They
are not allowed to enter West Bengal.
It is a question of human suffering.
What does this mean? You should
try to realise it. They have sold their
houses and all their belongings and
they have come upto the border.
Then they are pushed back. Where
will they go? The Government there
is not the Government of India. It is
not like Muslims of India who went
away, have come back and have even
been rehabilitated by the Government'
But it is Pakistan. When they go
bﬁk' there is no place for them, no
reliet lor them.
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So I appeal to this Ministry and
the Minister. The Minidter is also in
charge of minority affairs. This push-
ing back of migrants should be stop-
ped. Whoever may come, should,
within our limited resources, be given
succour and help. If West Bengal has
reached saturation point, send them
to some other places. I do not mind it.
I have never objected to the Danda-
karanya or Andamans scheme or any
other scheme But they should not
be pushed back.

As regards the Dandakaranya
scheme, the Minister has said in the
paper cirgulated that it will come into
effect only two three years hence. In
the meantime, he has stopped all re-
lief and rehabilitation in West Bengal,
Assam and Tripura. What will happen
to those who are coming?

With these few words, I would ap-
peal & the Ministry to take humane
considerations. I hope Governments
will also consider the human suffer-
ing involved in this matter and take
adequate steps.

Shri M. Elias (Howrah): The re-
fugee problem is one of the vital pro-
blems of our country. It is one of
the most important and complicated
problems facing the State of West
Bengal. Therefore, it needs more and

more attention and effort to be solv-
ed.

We are always agreed in co~operat-
ing with the Government in solving
this, one of the vital problems of the
day. But we are sorry to mention
that most of the plans which Govern-
ment are taking are going to fail.
Wherever refugees are being sent out~
side West Bengul, they are erting
and returning back to West

Recently, a very prominent citizen
of Andamans, Shri Ratnam, said in a
press conference in Calcutta that of
the 8,000 refugees who have been sent
to Andamans for rehabilitation, only
2000 have been rehabilitated. If
Andsmans were Bettish, by this time
the rest of the refugees would have
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come back. We should not forget why
the refugees of Bettiah deserted Bet-
tiah. 'The reason is the delay of re-
habilitation there. It is true that some
people have misused this opportunity.
But we should not forget the main
reason which is the delay in rehabili-
tation.

The refugee problem is not being
tackled on the basis of a well-
thought out plan. Now Government
is taking wup the Dandakaranya
scheme. But what is the opinion of
different prominent citizens of our
couniry about this? Recently, the
Secretary of the Orisse Comgress
Parliamentary party said that Rs. 5
crores going to be spent to build
some of the colonies on the Orissa
portion of the scheme are going to be
misused and it would be a failure.
In this way crores of rupees are going
to be misused and Government is not
~~paying proper attention to this plan-

ning.

My hon. friend Shri Guha just now
said that we are not objecting to send
the refugees from West Bengal out-
side West Bengal. I also agree. But
without proper effort to build the
economy of West Bengal, no refugee
should be sent outside West Bengal.

Government is saying that West
Bengal has reached saturation point.
From what facts has Government
come to this conclusion? As far as
I know there is no expert committtee
report on this matter and we do not
agree with the opinion of Govern-
ment that West Bengal has reached
saturation point. May we ask that it
West Bengal has reached saturation
point, then, what would be the fate
of the future population of West
Bengal? The population of West
Bengal at present is 212 lakhs and it
18 increasing at the rate of 12§ per
cent. for 10 years. That means, after
10 years, the population of West Beng-
al would be 265 lakhs. How will Gav-
ermnment provide for the increase of
53 lakhs? The answer on behalf of
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Government might be that by that
titne they will finish 3 Five Year
Plans, If they can finish three Five
Year Plans by that time, why do we
ndt concentrate that thing over a
shorter period? Why do we not spend
Rs. 100 crores, the money which is go~
ing to be drained off in the name of
the development of Dandakaranya, to
revive the economy of West Bengal?
West Bengal has got vast possibilities
to absorb all these refugees.

I want to give some concrete exam-
Ples and suggestions for Government's
congideration. It is the long-standing
déemand of the people of West Bengal
to develop the Sunderban area. Once
this Sunderban area was thickly po-
pulated and prosperous. From the
accounts of Magasthanes even in
300 BC and 150 AD. this area
was thickly populated. Due to
the drainage of the river, due to na~
tural calamity, due to the attacks of
pitates and others, this area became
depopulated and the people of those
areas came to the inner parts of West
Bongal. If proper bunds are buflt,
if the dried up rivers and canals are
developed, and if other methods are
adopted, then, this area can be de-
veloped. 1t is an area of 3,000 sq.
miles and a large number of refugees
can be accommodated in this area.

I want to mention also the famous
names of Engineer Mr. Reynolds, the
historian  Nalinikanta Bhattacharya
and also the well known geographer,
Mr. Thomas, who also gave this opi-
nion that this area can be developed
and can absorb many people.

The other suggestion that I have for
the consideration of Government is
the reclamation of land from the ses.
With science at our disposal, if we
Properly utilise it, we can reclaim
land from the sea. As many hon
Members of this House know, 66 per
cent. of the land which is constitute
ing the Btate of Netherlands, has been
cohquered from the sea. We can also
utilise science and reclaim the land
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from Bay of Bengal near the Sunder-
bans area There are many marshy
lands which stretch from West Dinaj-
pur nght down to 24-Parganas district
According to the official version of the
West Bengal Government, there are
8,209,000 acres of fallow land in West
Bengal, particularly near Calcutta
The Government 13 doing nothing to
utilise this land which can provide
accommodation for many refugees
There are many dry and and lands
which we cannot use due to lack of
irrigational facilities and they are
becoming barren They are mn Bir-
bhum and Bankura districts and
also some parts of Midnapur and
Burdwan districts If proper irriga-
tional system 1s developed there and
tubewells are sunk—it has become
more and more easy now due to the
DVC power—over that' area, the
lands can be developed and many
refugees can be rehabilitated.

In entire West Bengal there are
many sources of industry In his
Budget speech in 1955-56, Shri B C
Roy, the Chief Mmister of West
Bengal himself admitted that West
Bengal was once the land of cottage
mdustry But, 1t 1s a matter of regret
that the Government is doing nothing
to develop and to revive these cottage
industries These cottage industres
are on the verge of ruin and we have
seen no plan from the Government
side to develop and revive these in-
dustries

With regard to the Assam shoal and
the Ranigun) area, this area also pos-
sesses vast potentialities for <heavy
industry Mr D C Davar, Rotarian,
has spoken m the meeting of the
Rotarians last year at Asansol, that the,
Asansol-Ranigun) area 1s the gateway
of the much-needed prosperity and
the source of employment of West
Bengal. can't we use all these
possibilities and rehabilitate as many
refugees as possible? In 1054, the
oficial jownal of the West Bemgal
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Government has rightly characteriged
this area as the Ruhr of West Bengal
But, our Government is doing nothing
over there to employ more and thore
of the unemployed people and refugees
in those areas.

If Government is sincere in solving
this problem, and if Government
sincere to take our co-operation, then,
my concrete suggestion would be to
set up a committee consisting of
representatives—MPs—of all the poli-
tical parties to go through this matter
and to chalk out a plan and the neces-
sary steps to solve this problem My
first request 1s that without properly
utibsing all these resources of West
Bengal no refugee should be sent out-
side for rehabiitation This should
be done here and now and if it 1s
done I can safely say that much of
the discontent which 1s now prevalent
among the refugees can be removed
and the full co-operation of the peo-
ple of West Bengal can be achieved.
Do not compartmentabse the problems
of the refugees and non-refugees 1n
West Bengal Take the whole pro-
blem of West Bengal A proper solu-
tion of this refugee problem natural-
ly depends on the rebuilding of the
economy of West Bengal which is
almost 1n a broken condition at pre-
sent

1 want to take this opportunity to
mention some of the problems of the
Mushim refugees There are about
50,000 refugees in West Bengal at pre-
sent and 50 per cent of the Mushm
refugees are in my constituency Every
day I am seeing their untold suffering
For the last seven years they are run-
ning from door to door, to every gov-
ernment offical from the Prime
Minister Pandit Nehru down to the
thanedar, but they are not getting any
relief from Government They are not
getting back their property which they
have lost during the communal dis-
turbances of 1850.
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1%know very well that it 4s very
difficult for Government to remove all
these East Bengal refugees who are
occupying the houses of the Muslim
refugees. Therefore, our concrete
suggestion 13 this. I had a talk with
the East Bengal refugees who are
occupying these houses. They would
be very glad to help their Muslim
brethren, but their difficulty is this.
Government 1s not making any proper
arrangements for their settlement;
they are not giving them adequate
loans and enough land for building
theirr own houses. Therefore, they are
not 1n a position to leave the houses of
e Musilm peopie [Hererore, my
earnest request to Government 15 to
look into this matter I have already
drawn the attention of the hon Minis-
ter of Rehabilitation and he has
assured me that he would look into
the matter. But I do not know how
long 1t will take to settle this matter
In the meanwhile crores of rupees are
being wasted If a fraction of this
money 1s spent for the rchabilhitation
of the poor Muslim refugees, they will
be very much happy and bless Gov-
ernment

In respect of the minonity problem
1 want to place certain broad fects
before Government. Though the
sacred policy of our Government 1s to
give equal rights and equal facilities
to all the people of India, irrespective
of the community to  which they
belong and though it is incorporated
in our Constitution, I am sorry to say
that 1t 1s not satisfactorily implement-
ed by the machinery of Government.
Everywhere there is discrimination
between minority and majority com-
munities in the field of business, in
the field of employment, in the fleld
of education. Everywhere there is
discrimination.

Shri C. K. Bbhattacharyya (West
Dinajpur): Discrimination is made in
favour of the minorities

Shri M. Elias: Let me mentien this
for the information of my hon. friend.
The West Bengal Government have
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3topped all the aixd which were bétng
E%n to the minornty people for edu-
alion through Urdu and Arabic. For
thiy reason the daors of education to
the Muslim students have been closed
Or ever. Even a reactionary State
like _East Pakistan has not yet
Stopped the help which they are giv-
INg for education of Sanskrit. There-
fore 1 would request Government in
the name of the secular State, in the
Nalye of humanfty, in the name of
iustice, to see that the problems of

minorities in our country are
solyed There 15 no doubt that the
Miyorities in our country are enjoy-
INR petter facilities than are extend-
ed {5 the minorities in East Pakistan.
But we should see that we do not
8Ve any handle to the reactionary
cleinents in Pakistan to adopt a dif-
ferent attitude to the minorities there.

Shri C. K. Bhattacharyya: They do
not 4o 1t so much as you do here

4
Mr. Speaker: Let the hon Member
Proceed; he should not be interrupted.

Shri C. K. Bhattacharyya: If you
wil} kindlv allow me to speak Sir, I
<hap keep quite

Mr. Speaker: If I do not allow him,
what wiil he do?

Shri C. K. Bhattacbaryya: T submuit,
Sir, 1 am not iterrupting Being an
Unsybpstantiated statement it ought not
t0 £o unchallenged.

Mr. Speaker: Whether I am to
BIV& an  opportumity to all the five
hungred Members here or not 1s a
matier to be decided by me from time
to time.

Shyi M. Elias: I may mention one
IMPortant thing. Our Government
and oyr Prime Minister have repeated-

*1y Sigted that they do not intend to
folloy, the Pakistan Government. We
are more dignified than the Govern-
ment of Pakistan. The statements of
these people who belong to the Cong-
ress party but do not follow the policy

Government give a handle to the
Teactionary people in Pakistun to dis-
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supt the friendly attitude existing
between the people of India and Pakis-
an They should see the other mde
of the ,picture, what the people of
Pakistan are wanting

Lastly, I want to mention for the
mformation of my hon friends what
Mr Tara Shankar Bhandopadhyaya
said recently

Mr. Speaker: Then why his co-
religionists, people who have gone
there, are coming away”

Shri M. Elias: It may be to create
confusion Therefore I must clanfy
this point [ want to say here please
do not decide by seeing the reaction-
ary elements m Pakistan, but by see-
ing the attitude of the common people
there

At a Conference held in East Bengal
under the leadership of Bhasham gates
were erected mn the name of
Mahatma Gandh: 1n the name of
Netaj: Bose and in the name of
Rabindra Nath Tagore Thus only goes
to show that though these people may
have no regard for the people of India
they have high regard for the leader-
ship of India Shri Tarashankar
Bandopadhyaya who belongs to the
Congress Party after returing from
the Conference stated at a press con-
ference that he had witnessed a
wounderful spectacle of the people of
Pakistan always willing to  make
friendship with India, they are always
eager to settle disputes between India
and Pakistan m a peaceful way
When this 1s the actual state of affairs
we should conduct ourselves in such
a way that we do not give the reac-
tionaries there any handle to disrupt
this atmosphere This 1s for the m-
formation of hon friend

Shri C. K. Bhattacharyya: Are you
holding a brief for Pakistan or speak-
ing for East Bengal refugees

Shri M. Ellas: Let me also assure
my hon friend that a day will come,
and it 15 not very far off, when the
democratic minded people of Pakis-

tan will liberate themselves from the
reactionary rulers of Pakistan and
establish a democratic Government,
which will be friendly not only to
India but to all countries of the world
Therefore we should know how to
respect the people of other countries
and not follow the reactionary rulers
of Pakistan

Shr: C. K. Bhattacharyya. Mr
Speaker, Sir, I am thankful to you for
having allowed me to speak on this
subject We are considering a scheme
for the settlement of refugees in what
15 known as Dandkaranya area That
scheme, I must say, has received the
support of everyone m West Bengal,
except those who are absolutely per-
verted and those who are determined
to see things in a perverted light

Shri Bimal Ghose Who are they?
Who are objecting to 1t

Mr. 8peaker. Order, order Let the
hon Member proceed in his own way
Hon Members may ask the Mmister

Shrimati Renu Chakravartty The
Minister has not been able to supply
us with the scheme If this gentle-
man knows a little more we would
Iike to know what 1t 1s

Mr Speaker' This kind of interrup-
tion disturbs the atmosphere m the
House 1 have been pulling up this
hon Member that he should not inter-
rupt an hon Member of the Oppos:-
tion I cannot carry on in this man-
ner I have heard ad nauseum
questions being asked on Dandakar-
anya as 1if light 1s gomg to come only
from this hon Member

Shn C. K. Bhattacharyya: T hove the
cap has not fitted In any case, the
Dandakaranya scheme is sufficiently
well known and has been adequately
discussed 1n the Press. The Minister
himself has circulated a note puttng
in a summary of that scheme I
received one myself and I hope the
other hon Members have received it.
That scheme 18 in short made up like
this Parts of three States have been
put together to form one settlement
under the control of the Central Gov-
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ernment to accommodate the East
Bengal refugees. We have supported
it; we do support it now. I do not
think there is anything wrong in the
Central Government taking up the
whole question. I feel that it will do
good to the refugees if they are set-
tled in one block together instead of
being dispersed in the whole of India—
partly in Assam, partly in Bihar and so
on. That will preserve their social
life and culture and language. This
{» a thing which my hon. friends in
their, so-called enthusiasm for refugees
ought not to overlook. If we are real-
ly to be guided by our sincere inten-
tions for doing good to the refugees,
we should have these points in view.

So far as the Central Government is
concerned, I should say that in form-
ing a committee or commission for
controlling and regulating the affairs
there, care ought to be taken that the
refugees do not feel that they are
abandoned. That is the main point.
Desertions have taken place in diffe-
rent camps because, after having been
taken to certain places, they have
been left in a condition in which they
felt that they were abandoned both by
the State Government and the Central
Government. That situation ought not
to develop so far as this scheme is
concerned. The whole thing is in an
incipient stage and lots of things will
have to be done to develop and make
it fit for accommodation so that people
may earn a livelihood in that area and
also have facilities for education, social
life and other things. I hope that the
Central Government will take suffi-
cient care and see that these things
are done and if they are done I believe
they will have no objection to go and
settle there. The idea that comes out
at times in the reports of the Central
Government and the utterances of
different Governmental authorities
that the refugees are not inclined to
go out of West Bengal should be
knocked out of the head. They are
quite prepared but the atmosphere and
necessary accommodation must be pro-
vided to allow them to live a life
which they have been used to o long
in their places.

/ The community now rooted out
fsom East Bengal has played the most
glorious part in the entire social struc-
ture of Indie. That is the community
which is coming to India; it has given
some of her most distinguished sons
to India: P. C. Roy, J. C. Bose, C. R.
Das and there are lots of other names
may be mentioned Some of these
scholars like Pandit Madhusudhan
Saraswati are revered not only in
Bengal but in all the philogophical
schools of India and some of the
scholars of modern India eame from
East Bengal. That is a community
which has enriched the different as-
pects of Indian life by its contribution
to politics, culture and learning. It is
this community that has to be reset-
tled and their traditions, habits, cul-
ture and language which they have
been used to till now, ought to be res-
pected and preserved. We ought to
devote our attention more to these
things than to other questions which
would rather distract the whole issue
and put the whole scheme in a wrong
way and ultimately defeat the entire
purpose of their being resettled in an
area where they could live their social
life and cultural life in a way they
were used to so long. That is the
whole thing that I want to put before
you.

dfex sver ww W (fewre) .
e & @, T T wfy aw §e
o & fogeitor &1 faear g &
T ¥ FEerg 39 Forpw # a7
feamr wgm g fo7 o wew mhe
& «ma ¢ fe I &1 qIA@T wH G
™

e ¥ fe @ wud o &
At w1 fax &€, o% ar freraa
* aYv ge graden fafrees o faom
¥ wd w0 g §, W Ay Ty}
fir a7 w Ao fim W WA ¥
gyt guT ot ¥ WY A T  fs
IwFqAA oo umwﬂiiifwm
R age ¥ fege Wit wiv
®ax &1 AT Iw Tvr amitew
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Shri Barman (Cooch Behar—Re-
served—Sch Castes): May 1 request
the hon Member to speak mn Enghsh
so that we may also understand?

foa s1% T Wi YR S
Ty A FA B Y AW
Ay feod amw A A Y LR A
$% 93 @ § I W AE A€
qifpea & &R0 X 3 1 A I AW
Tga drer 2 F A R oATH Iw
W T AT g | WM # ag
A a @ ad g | W W
ol 2 g e & dr F A
W A R, AT g AR I
L

Shri Barman: 1 am requestng um
tospeakmEnghshsothltwellso
may understand.

Mr. Speaker: He says that the next
part, which he is going to deal with,
does not relate to East Bengal
Refugees or the refugee problem there
at all.
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§hri Barman: Are we not interest-
ed in other problems?

Pandit Thakur Das Bhargava: Get
the time extended, otherwise it will
be difficult for me to finish all my
points,

Mr. Speaker: Why does the hon.
Men_xber think that he will be more
fluent in Hindi and Urdu?

Pandit Thakur Das Bhargava: 1
am not fluent at all in any lanuage.
It 1 speak in Hindi or Urdu at least
I will have the satisfaction that I men-
tioned all the points that I wanted to

+say. I am not used to speaking in
English as my Madrasi or Bengali
friends. Moreover, who will speak in
Hindi other than myself, because I
come from a Hindi-speaking area.
Anyway, my friend's request is in
order and I will speak in English.

I want to speak about refugees
about whom it has been said that they
have been fully rehabilitated. I want
to relate 3 story of some of these per-
sons. First of all I will take up the
case of Alwar and Bharatpur people.
There are about 30,000 families who
have been sent to the old State of
Alwar, You know in Rajasthan it is
all arid land and nothing else. There
is mo water available. Each family
was allotted ten acres of land. As a
matter of fact, these people were liv-
ing in Kurukshetra. They were not
willing to leave that place. I and
other people were requested:by this
Ministry to ask these people to leave
for Alwar and other places. It is at
our request that these people left for
Alwar and other places.

The Government was pleased to
give them ten acres of land each. So
far, so good. The Government said
that they will be responsible for their
food etc. for some time and will give
them every help by way of taccavi
etc. They said for some time they
would only charge land revenue and
nothing more. In one of the letters
which I produced before the Advisory
Board it was also stated that after two
years they will get occupancy right in
those lands.

One thing that I would very res-
pectfully submit to the hon.
is that, at the time they were
these lands there were no rules for
compensation made, but at the same
time Government issued a notification
that all those persons to whom lands
were allotted should not prefer any
claims. All the other refugees were
allowed to put in their claims whereas
these persons were not allowed to put
in their claims about rural houses, be-
cause they were allotted about ten
acres. According to rules, because
they were allotted more than four
acres, their houses, if they are worth
less than Rs. 20,000 they were not to
be taken into consideration at all. At
the same time, if a person had four
or five houses and each one of- them
was less than Rs. 20,000 he would not
be entitled to a single pie. If he had
four houses worth Rs. 80,000, even
then only if there was one house
worth more them Rs. 20,000 that would
be taken into consideration and all the
others disregarded.

What happened at Alwar? Out of
these 30,000 families I think only 8
per cent people were there who pre-
ferred their claims. The other people
were debarred from making their
claims. This is a question of first-
class importance which has not been
considered by the Ministry at all. A
notification was issued that those per-
sons should not make any claims. In
obedience to that notification the peo-
ple did not make any claims, because
they were allowed ten acres. There
were some people, some two or three
per cent people, who did make their
claims in spite of the notification.
Their claims were rejected on the
plea that there was already a notifica-
tion; oniy in the case of such people
who had urban claims their claims
were verified,

What happened after some time?
As I told you ten acres of land was
given and out of these ten acres one
acre of chahi cultivable land was also
given, and that was the principal
means of their livelihood, because the
other land will not yield anything
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less there wgs good rain.  These
people were algo given taccavi. They
were not given any houses. Shri A.
P. Jein, when he propounded his in-
terim scheme, said in the House that
every man in Punjab to wham land
was allotted had a house and there-
fore his claim to a house could be
disregarded. But, these people were
pat given any houses. They were only
given some money for making ¢ v
pars. .

So far as that money is concerned,
something like Rs. 1162 per family on
an average, it is said that that was
given by way of taccavi, by way of
" food etc. etc. Now, I must thank the
hon. Minister for his having remitted
the amount which was spent on their
alimony, their food. I am not very
thankful in this sense that he has not
shown any sort of concession to them.
Originally, when they were asked to
go there it was said in the notification
that the Government will be responsi-
ble for their food, but the Ministry
added this ftem also to their account.
When thig was brought to the notice
of the hon. Minister he was pleased
to make it a rule that no money will
be charged from them for their food.
In this way each family got a conces-
sion of Rs, 250.

But, what about the rest—Rs. 800
or more which has been,given to these
people. Do you propose to recover
this amount from them? I must say
it is impossible to recover that amount
from them unless you sgend them
somewhere else. So far ag these lands
are concerned, you want them to pay
the price of these lands, whereas in
lieu of that price you have already
asked them not to make any claims
for their houses etc. They had pro-
perty worth crores of rupees and they
did not make any claims in accordance
with your notification. Whatever
claims they made you rejected them.
With what face can you ask them now
to pay the price of these land. And,
what is the price of these lands? In
Rajasthan the people themselves are
ctharging only Rs. 100 per bigha from
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jagirdars, and you propose to charge
something between Rs. 200 to Rs. 800
per bigha. Is it fair? 1Is it just? I
am submitting this for your considera-
tion.

Last time, when the rules were be-
fore the House, in 1955, I requested
Shri Khanna to go over there. That
was my only reguest then. 1 rein-
forced that request by requesting other
Tespectable officers of this Ministry.
I requested Shri Srivatsava, Shri Jhon-
son and others to go there personally
and look at the conditions there, and
if they were not satisfled I will not
say a word. But, unfortunately, Shri
Khanna went there during the elee-
tions. He went only to Alwar and
returned. 1 would again repeat my
request. Such is the deplorable con-
dition of these refugees that you can-
not imagine how they are living. It is
but fair that at least the hon. Minister
does visit that place and see these
people. They are just like the children
of the hon. Minister. He must reglise
that he is a Rehabilitation Minister.
He must look to his own children.

I am going to bring some more com-
plaints to his notice. If he does not
go there they would not get any satis-
faction. If he goes and looks to their
conditions they will be amply com-
pensated. They are people who do
not want to complain. They are not
urban people, they are not vociferous
people, they are simple unsophisticat-
ed peasants, they only want that their
conditions may be seen.

1829 hrs, .
[M!a. DeruTY-SPEAKER in the Chair.]

I am submitting for your conside-
ration another matter. The hon.
Minister said: all right, pay this money
dn 15 instalments just as the Ganga-
nagar people are doing. The Ganga-
nagar people are rich, they can pay
These people cannot pay when you
are charging them this amount. More-
over, what has the Ministry done?
They say that the rejected claims
may be revived, regarded as good
But, those persons who did not pre-
fer any claims because you asked them
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not to prefer any claims are not get-
ting any benefit. I would respecttully
ask Shri Khanna to kindly consider
this case from the standpoint of those
who did not prefer any claims be-
cause they were not allowed to do so.
First of a]l you make a rule that no
claims should be preferred and then
you say that such of the rejected
claims may be regarded as good It
18 not farw, it 1s not just

I am telling something more Your
proteges are today being, I should say,
pursued lhike animals You gave lands
to them in Rajasthan Those lands
are oemg taken back from them I
do not know whether there is any
good Government in Rajasthan which
is capable of doing justce to these
refugees Shame heard too many
storles in nopotism, part:ality and un-
Justice the refugecs

Mr  Deputy-Speaker: ‘The hon
Member would become harsher if he
addresses the Minister directly

Pandit Thakur Das Bhargava: The
Minister 15 too good to react on me
‘Therefore, whatever 1 say he wil] take
1 a sportsman like way But I accept
your advice and I will address you
I hope you would not be harsher than
the Minister on me so far as time is
concerned

1 was submitting that so far as these
people are concerned the position is
this The Collector of Alwar wssucd
secret orders, secret circulars to the
Tahsildars and other people that the
lands are not to be given to the re-
fugees There were secret orders to
that effect Those lands have been
given on patta to the local people
‘There 1s conspiracy among the
local people and the local officers
and 1 am sorry to say this
I have been informed like that
People have come and told me that
the Collector and other people in Raj-
usthan are simply tyrannical towards
them Thewr lands are not being
Testored The people are living and
yet some of them are reported to be
dead by some patwari The lands are
made over to the local people and the

local psople get the patte. The
are not returned. There sre

i
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lands be
turned, those orders will not be
copy

wants it, 1 will place it before him
his consmderation so that he may
into the matter This thing is tho-
roughly objectionable, namely,
right of the ordinary citizen being
regarded as non-existent There
should not be such tyranny exercisea
over those people 1 request the
Minister to look into this matter
matter could be decided this way,
namely, either you appoint a fact-find-
ing committee and send the committee
or your officers to the place—whom
you want—or, you appomnt your ad-
visory commttee to go into the mat-
ter I request hm to go there or let
him send some of his officers to go
there for two days so that they could
look into the affairs I shall be satis-
fied if he looks into the matter In
1955, the hon Minister said that he
would look i1nto the matter, but
according to me. he bhas not looked
into it 1n the way in which I wanted
him to look into He has done some-
thing but that i1s not sufficlent They
are very poor people, as I have sad,
and their case demands the greatest
amount of attention from the hon
Minister Without repeatmg, I would
request the Minister to go to the place
himself for two days, or, he might
send somebody or appoint a commit-
tee I will be satisfied if a committee
1s appointed .and the matter settled I
do not think this is fair, that is, the
persons neither being given their
claims nor the value paysble being
reduced They are now asked to
give three times the value which they
cannot possibly give Their case is
deplorable I hope that my request
in this matter will go home

Now I come to another point. That
1s about the Lehna Singh market. Dr
Lehna Singh was the last great man
to come to India from Pakistan. He
was our Minister also After him
this market is named When I say

B8
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this market is named When I say
that the market is named after him,
I can also say that nobody living there
should feel that he is not lving under
the protecting wings of their own
patriotic, sympathic and brave Dr
lehna Singh What happens now?
Compare the Khan market with this
mearket In the Khan market, there is
the upper flat and the shops beneath
There are two shops beneath each
upper storey The hon Minister, when
he was speaking on the rules in con-
nection with the Rehabihtation Bill,
told us that 1f there are marginal
cases, he would look into them sympa-
thetically Though he did so out of his
kindness, I should say that even for
that we had to agitate In the case of
the Khan market, the Minister has
agreed that the upper flat can be given
to one person and the shops can be
given to other persons He has accepted
such a rule in regard to that market I
have no complamnt there Now, what
is the position” The Lehna Singh
market 18 117 yards, whereas the Khan
market 15 119 yards It so happens
that the price which has been calecu-
lated, so far as the Lehna Singh mar-
ket s concerned, 1s Rs 10,759 The
rule 1s that houses which are more
than Rs 10,000 should be sold m auc-
tion If the basis on which the Khan
market rate 1s accepted 1s good, then
there will be no difficulty whatsovver
i paying It 1s not that they are not
willing to pay Rs 759 more We will
certainly pay it But we want that as
m the Khan market, where the price
of land 1s divided into three portions,
one for the flat and two for the shops,
a similar thing should be done for the
Lehna Singh market Please do this
If you kindly accept this suggestion on
this basis, as you have accepted it In
the Khan market, all those who live
mn that market will get the advantage

-

I only want that this may be divid-
ed mnto three portions as in the Khan
market, and the rest may be distri-
buted. The three portions constitute
firstly two persons who own the
shops and the third to the person who
owns the flat I asked thosc people
who came to me as to whether they

were prepared to say that they would
not go to (adversely affected) the hon
Minister and say, “Why have you
increased our share”” They were
agreeable, they pill certamly make
them agree, and either pay the amount
to them or see that the amount is
not lowered But, at the same time,
my humble submission 13, so far as
this case 1s concerned, there s diffe-
rence 1n cost as between the Lehna
Singh market and the Khan market
In the Lehna S.ngh market, the cost
18 Rs 8,729, whereas in the Khan
market, 1t 18 Rs 17,268 In Khan
market 1t should have been mare,
because it 15 located in a much more
prosperous place But the other mar-
ket 15 situated mn a far-off place, Subzi
Mand:

Shri Mehr Chand Khanna: I might
make the position clear by malking one
observation That will save the time
of the House and of the hon Member
This case has been brought to my
notice very recenfly and I will see
that there 1s a uniform basis, and that
there 1s no discrimimation agamnst any
market That 18 my policy, and I am
having that case examined

Pandit Thakur Das Bhargava: 1
am very much satisfied with the ans-
wer 1 do not proceed further with
that point The other facts which are
connected with this should also be
kindly gone into by the hon Minsster
He knows them [ shall come to the
next item and that is about Purana
Quila I will not go mnto the history
of it Judging from the attitude the
hon Minster 1s adopting today I
think there will be some announce-
ment from hum so far as this question
is concerned But this will not be
the first time that he makes an an-
nouncement 1n regard to these people
Living in Purana Quila These people
came m here m 1947-48 Then there
were persons who wanted to be sent
to the Kingsway Camp They were
respectable people who said that they
wanted protection only not gratis re-
lief They were sent to the Purana
Quila and were housed insmall alco-
vesthere Then tents werefixed but
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they caught fire. Shri Mohanlal Sak-
sena was then the Minister in charge.
He told those people out of sympathy
towards them that the Government
had got materials and they would
build houses for them. “But we have
got no money to pay the labourers.”
The people were asked to contribute
" something and they contributed Rs. 150
each. Something to the tune of
Rs. 60,000, as the people said, was
contributed, though the hon. Minister,
in reply to a question, said that it was
Rs. 45,000. I have got those receipts
with me. Anyway, it was said that
this amount was received towards the
construction of huts. This is a case
of self-help. After the amount was
collected and the huts were built, what
happened? After one year, the Minis-
try asked the people to pay Rs. 12-8-0
per hut by way of rent, whereas the
idea was that'it was a temporary
structure and that after sometime,
other arrangements would be made,
80 that they would have to pay noth-
ing. But some people paid Rs. 12-8-0
each and some did not pay at all. I
have got the receipt with me. Noth-
ing more upto this time has been
done. But there are those who had
to pay, much more and who paid
what Government demanded.

People went to Panditji and told
him: “We are being asked to pay.”
Panditji, who was going somewhere
then, said that he would surely go to
their places and settle the matter.
But up to this time, nothing has been
done. Panditji has not gone. Though
usually, when Panditji promiges to
visit, he does come, but he has not
come to this place yet. I do not know
how far this story is correct.

But then, what happened? In 1952-
53, they all made many applications.
I have got full copies of those appli-
cations in which the people asked the
Minister to kindly come to their help
and give them some place to live in.
The people who came to Delhi subse-
quently were given ihata in Lajpat
Nagar and other places. The people of
Purana Quila hoped to be treated very
handsomely, and they were also pro-
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mised that they would be treated welt
and accommodation provided for them
near their present place of occupation
and custom.

But in 1834, the reply came “you
have been handed over to the Delhi
State” and Delhi State came to be in
charge of those people. Inthe Delhi
State, the hon. Minister, Shri Yudhvir
Singh, promised to them that they will
get a site just near their own place,
two miles from their place, and that
they will not be sent away to far off
sites. I have got those papers with
me and all the correspondence with
me. 1 have got cutting of the pro-
nouncement which appeared in the
papers also. When Shri Yudhvir
Singh promised to help them, they
were satisfled and then, our bhon.
Minister also gave them assurance that
whatever Shri Yudhvir Singh said was
all right. I understand the Ministry
has been making full attempts to find
out some place where these people
could be located. They did not want
to move to some other place four or
five miles away. The Purana Quila
people did not want to go there. The
Ministry also accepted that situation,
and the people’s stand. After accept-
ing that situation, the Ministry began
to search for some place which could
be found. The Secretary of the
Ministry also made good efforts so far
as I understand, and finally they found
out a place near Jungpura.

I have got copies of the speech
made by the Minister at dffferesit
places regarding this subject and I

also know that the Minister zaid that
“we are considering the place near
Jangpura”. But nothing has been
done so far. The people were not
given any place. I do not know why.
I know that the hon. Minister would
do his very best to see that they are
properly rehabilitated. What is the
use of sending these people 8§ miles
away and troubling them again? In
that place, there are 500 families and
they have got accustomed and habitu-
ated to that place. They do not want
to go to any far off plae. They do
not want to go to Malaviya Nagar, Laj-
pat Nagar or Kalka Colony, As a mat-
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ter of fact, they should not be forc-
ed to go there. I would very
huntbly suggest to the hon. Minister
to give them accommodation in
Jangpura, as promised. ’

It is said that the Defence Minis-
try has got some two or three poles
there. I made enquiries. First of
all the difficulty was, the Rehabili-
tation Ministry said, “it does not
belong to us”. But after searching
the records and after contacting
various people, we found out that
as a matter of fact, this place be-
longs to the Rehabilitation Minis-
try. So, I would request Shri
Khannaji to give a healing balm to
these people. Their hearts are injur-
ed, their feelings are lacorated. They
have been relying on the promises
of this Ministry. I know it may be
difficult for the Ministry perhaps to
perform this promise if there is any
other Ministry intervening. But
when I know that it is within the
power of this Ministry to perform
this promise, I very respectfully
and very insistently do submit for
their consideration that they ought to
honour the promise which they have
given.

I do not think Shri Khannaji will
ever say that he did not perhaps give
& sort of promise. I do not say it is
an unalterable assurance; I do not say
it is binding and it is something
which can be taken to a court of
law. Anyhow, the promises made
by the Delhi Minister are as good as
the promise made by this Minister,
because he was in charge then. At
the same time, this Member has
affirmed that promise and said he
would look into it. He has not given
the last word. Many questions were
asked in the House and he gave
favourable replies. Nothing will be
lost; it the land belongs to you, 1
only want that you should give them
t each and a model of a house,
t they may build- their own

This will be the best course

fer

to adopt today. If you kindly agree
to this, they will forget all the difi-
culties and troubles that they have
undergone in the last 8 or 9 years.
After all, that place is to be utilised
or a zoological garden. Human
)eings are entitled to more conside-
‘ation than animals.

Mr. Deputy-Speaker: The hon.
\dgmber has always been pleading for
inimals much more.

Pandit Thakur Das Bhargava: Hon.
Member or hon. Minister?

Mr. Deputy-Speaker: The hon.
Member has always been pleading
'or animals also.

Pandit Thakur Das Bhargava:
Quite right; but I regard man as
the best animal.

So far as this matter is concerned,
[ expect that the hon. Minister will
gindly make a pronouncement and
give an assurance to those thousands
of persons who are waiting for it.

I come to another market, the
Kamala Market, named after a noble
lady. What do the people living in
this market want? I remember those
days when these people, who are now
living in this market, occupied some
parts of the Queen's Garden and other
places on Burn Behan Road. They
were not allowed to live in those
places. Many years ago, our humble
services were utilised for asking them
to vacate those places. We went and
told them, “you vacate those places™.
For two years they lived at their
houses without doing any business;
they ate up what they had got. They
left those places, because those places
were being disfigured by thatched huts
and for two years they did no busi-
ness. Then they came to the Kamala
Market.

I should like to remind this Minis-
try that not once, but hundred times,
the Ministry said that all built pro-
perties and all other evacuee proper-
ties which have come to the poal will
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be given over to those persons who
are in possession. These persons are
in possession of these shops. Why are
you not giving these’ shops to them?
What is the rub? They are only worth
Rs. 4000. Any person who has got
a claim for Rs. 10,000 or more can be
given these shops or he can pay the
amount. If you kindly look at the
rules which the Government them-
selves framed, rule 36 says:

“Classes of Government-built
properties which may be allotted:
The following classes of Gov-
ernment-built properties shall
ordinarily be allottable:—

(i) Every Government-built re-
sidential property valued at
Rs. 10,000 or less,

(ii) every Government-built
shop valued at Rs. 10,000 or
less.”

May I humbly ask, in the face of
this rule 36, can anybody say that
the shops in the Kamala Market
will not be given to these people
who are in possession? How can you
get out of your rule? You are bound
by this rule. There is no reason why
you should get out of this rule. Even
if you have power to get out of this
rule, I would submit that justice,
morality, I should say, and the rules
of evidence—and the section dealing
with estoppel; I forget the number—
probably 115 requires that you
should give them these shops. All
those persons who have got a claim
of Rs. 10,000 or more can take pos-
session of the property and keep it.
You will only charge him the price
or recover it from his claim. When
you have given out these shops to
this person and by his conduct he
has not bid against any other pro-
perty, he had a right to say, “Since
I vacated that place on the basis of
your assurance., I did notmakea bid
for the property, you are estopped
from saying that you will not give
the shop to me.” It is unfair to say
that these shops will not be given
to these persons.

What is the reason why thase
shops are not being given to them?
I am rather surprised at the raason
given by the hon. Minister. Op 13th
April, 1957, after these people have
been in possession of the shops for
& very long time and when they have
not hit against any other property,
the hon. Minister wrote a letter to
Shri Radha Raman, saying that
these shops will not be allotted. The
reason given is, at the time when
this land was taken, an assurance
was taken, an assurance was given
by the Government that these Ram-
lila Grounds will ever remain the
property of the Government. These
people interested in it made en-
quiries from the Ramlila people and
asked them it they had made any
such conditionn I have got their
reply. So far as the Ramlila people
are concerned, they say, “We have
got absolutely no objection to those
shops being given to those allottees”.
The reply is there from the Presi-
dent of the Ramlila Committee.

But what has Ramlila to do with
this? I do not know. Ramlila was
never celebrated on this piece of
land. Ramlila Society has got no
right of possession or title over this
property. It belongs to the 1land
development section of the Rehabili-
tation Department now. From 1837,
the land belonged to the Rehabilita-
tion Department. Do I understand
that when the Rehabilitation Depart-
ment built these big shops, spent
some Rs. 10 or Rs. 15 lakhs over this
property, they knew that the pro-
perty belonged to another and yet
spent the money? If the property
belongs to them, who made this con-
dition? Not the Ramlila Committee;
not*any other person.

You know better than myself, Sir,
that according to the Transfer of
Property Act, supposing a thing s
transferred and a condition is attach-
ed to it, the condition is wvoid. So
far as this excuse of the Government
that some condition waé made when
the land was transferred to them is
concerned, I will not say that there
is no substance behind it, because
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»the hon. Minister has written a
lstter to Shnn Radha Raman that
there is something like that. Theve-
fore, 1 will not go to the extent of
saying that this is absolutely illu~
sory. But at the same time, even if
there was some promise given by the
hon. Minister to somebody, the pro-
mise is not binding. The condition
is abbolutely void. I leave 1t here. 1
have to say much about this Kamala
market matter. I will not rub it fur-
ther. I will leave 1t to my hon. friend
to consider whether he could not go
mto this question and do what is right.

I shall take up two other matters
and finish then within two munutes
that you have been pleased to give
me.

Mr. Deputy-Speaker: This was

the second ring.

Pandit Thakur Das Bhargava: 1
am very sorry I did not hear the
first It ought to be waived. Other-
wise, I would have taken two minu-
tes from then

Mr, Deputy-Speaker: I did not only
ring the bell the first time but really
spoke out that the first ring 15 gone.

Pandit Thakur Das Bhargava: 1
am very sorry, I did not hear, I am
rather hard-pressed for time. I have
two other matters and I have done

The first thing that I want to sub-
mit 1s, I will only repeat that the
hon. Minister gave an assurance to
every person who took a loan from
the RF.A. that the interest shall
cease from 1955. I know it 1s not
within his powers to see that the in-
terest ceases But, the promise is
his, not a promise of the Finance
Minister But, he is a part of the
Government. 1 would request hum
to use all his endeavours in favour
of those to whom he has extended
this promise. Even if the promise is
gratuitous, you know under section 70
o the Contract Act, he is bound by

his word, his Ministry is bound by
it. His word, I take it, is good I
would ask him torequest the Finance
Minister to fulfil his word., Other-
wise, I would say, there 1s no jomnt.
ness of responsibility in the Ministries.
I would request him to keep his word
to these people After all, 1t is not
a great amount. In the R.F.A, what
18 happening? Thousands of loans
have been given to people, which
will never be recovered. Out of
these people, who are entitled %o
claims, you will get everything. What
would happen if the Government
kindly agrees to give up this part of
interest. The hon. Mimster’s word
18 worth more than that I would
submit that he must see that this
word 1s fulfilled

The second point that I would like
to bring to his notice 1s a very strange
thing, which I have not seen in my
life This Ministry has, by an uni-
lateral act, asked the people to pay
much more than they could possibly
be asked to pay under any terms
of contract or under principles of
morality or justice A person was
occupying a house shop from 1981.
Now, they have revised the rent and
the person who was paymg Rs. 15 is
asked to pay arrears to the tune of
Rs 30 a month 1 have got notices
m my possession in which a person
who paid Rs 18-8-0 s now being
asked to pay so Big an amount that
he could not pay. By an unilateral
act, the Mimstry has raised the rent
and they are demanding it for the
last several years, from the date of
occupation till now.

Shri Mehr Chand Khanna: May
I clanify the position, Sir? That
would save his time and the time of
the House.

Mr. Deputy-Speaker: I do
know whether it would save tume
not. But, the clarification has to
made

Shri Melir Chand Khaona:
way, that would save the time
the House The position is this.
Delhi, we have built a large n

E gs8
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of markets We have rationalised
the rent according to some agreed
formula In some cases the rents
have been revised and they have
gone down The reduction comes to
round about Rs 14 or 15 lakhs
In some cases, unfortunately, the
rents had to be increasad though the
increase will not be material Since
1955 September, all those persons
who purchased shops under the
compensation scheme will not be re-
quired to pay anything in addition
There has been a mustake These
notices had been 1ssued retrospec-
tively which 1s wrong I am with-
drawing those notices I shall see
that 1if any increase 13 to take place,
that shall take _place _progpectivelv
and not retrospectively

Pandit Thakur Das Bhargava:
understand that these notices will
be re-called from what has fallen from
the hon Minister I am very happy
1 do not want to rub it further I
wanted to say some bad things
about these notices

Mr Deputy-Speaker: Now, the
hon Member should end here When

thus concession 1s given, he should
end
Pandit Thakur Das Bhargava: 1

sm ending Lastly, I would submut
for the consideration of the hon
Minister that in all these matters,
he ought to bechave with sympathy
and consideration towards these
people who have been put to a lot
of suffering m charging inflated mar-
ket prices He 1s charging the 1857
prices and not the 1851 prices, when
the houses were built I request the
hon Minster to consider these points
sympathetically and thank you for
having given me so much time

Shri Bimal Ghose: Sir, 1t 1s
unfortunate that one participates in
this discussion on the Demands for
the Rehsbilitation Ministry with
some feeling of frustration This
frustration stems from the fact that
although years roll by, the fate and

fortune of the refugees sud the rep-
¥ of the Minster concerned hardly
eVer changes I hope the hon.
Miyyster will not repeatsthat this is
& very difficult problem so far as
the East Bengal refugees are con-
CéMed, that this differs essentially
from the problem that we had to
facy in the west, that there is a
continuous stream coming along from
East Pakistan This is an old story.
We have heard 1t from year to year

My point 15, we knew that the East
Bengal refugees will be coming along.
Government would have to prepare
themgelves for 1t It is not sufficient
for the Government to say that since
the refygees continue to come along,
they are faced with a difficult pro-
blel, The problem 1s difficult But,
it 15 for the Government to solve
the gfficult problem and not repeat
thay excuse from year to year

Incidentally, what Government have
done recently 1safact—my hon friend
Shr; A C Guha also referred to this
which violates the pledges that were
€Ven by the leaders of India to the
Eas; Bengal refugees  They have
mage 1t difficult for the migrants from
thepe to come over to India I had
tabled a question which was not ans-
Wered but I was referred to an un-
starred or a starred question, 934 of
Schtember 1958 about restriction on
Migrations That answer, I found,
wag this The answer stated that there
Weke no restrictions, but that admini-
strave instructions were issued ear-
lier ;m March and also mn July 1966
to the Deputy High Commussioner
m Decca to ensure that migration
cerpficates would have to be issued
only m deserving cases, and that
thege instructions referred mainly to
the information to be obtained from
aPhlicants and the process of issuing
mitgration certificates

S§hri Mehr Chand Khanna: Who
gave this reply?

Shri Bimal Ghose: This reply was
&WVen by, I should think, the Exter-
nal Affairs Ministry
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But in the West Bengal Assembly,
the Belief and Rebabilitation Minister
stated only recently that “we have
said in September 1956 that we shall
not issue migration certificates except
for very serious and weighty reasons.
Our Deputy High Commissioner in
Dacca has been instructed to that
effect”. I understand that the pro-
cedure has been changed. As a matter
of fact, migration certificates are now
very stringently issued. I understand
that from January to May, 1957, a
little over 5000 certificates have been
issued. Very many hard cases occur
as a result of these restrictions. I am
told that a rule has been made now
that if a person’s parents are in East
Bengal, he will not be allowed to
come over. KHe may fave rediions
here who would be able to educate
him. But, the young man is not allo-
wed to come over.

Apart from that, I would like to
raise the morality of the question.
What right have we to debar these
people, to whom we -have given a
pledge on the Partition of the coun-
try, from coming over? They do not
come over for nothing. One does not
leave his homeland for nothing. One
does not leave his home and come
here for living in the conditions in
which refugees are living in
Sealdah, for nothing. The hon.. Minis-
ter should realise that if they come to
live in these conditions, it is because
compelling circumstances force them
to come over and they could not
stay on. As a matter of fact, the
hon. Minister himself had admitted
that oh many occasions.

I should also like to know as to
whether before issuing migration
certificates, Government are laying it
down as a condition that they will not
be entitled to any rehabilitation in
West Bengal and only on that condi-
tion, if at all, migration certificates
should be issued. Recause, I find in
the six-monthly review it is stated
that the East Bengal refugees will not
be given any further rehabilitation
assistance in West Bengal

Secondly, I hope that the hon.
Minister will not repeat that the
Problem is difficult because West
Bengal has attained a stage of satura-
tion and that no refugees.can be taken
Over. That is also a very old story.
As the hon. Minister knows, that is

also a very controversial debatle
Point, controversial not between
him and oumselves only, but

Controversial as between Government
SRokesmen themselves. 1 wonder if
the hon. Minister knows what the
Chijef Minister of West Bengal said on
8% Jate as the 19th of April this year
When some Bettiah refugees intervie-
Wed him that if we had a policy of
Tehabilitation through industrialisa-
tion, through the setting up of indus-
Inles, then, &)} the refugees that have

Come over and those that have
ye&t to come over can be
settled in West Bengal.

He might refer to the Chief Minister
of West Bengal and find out whether
that is true or not. Even in his
budget statement, the -Chief Minister
of West Bengal had stated that we
should not be dogmatic about this
Question as to whether the East
Bengal refugees who are coming over
can or cannot be settled in West
Bengal. I am sure that if we had a
Plan, we could have settled them in
West Bengal. But I am not against
sending them over to any other part
of India.

14 hrs.

1 do not agree with what my hon.
friend Shri C. K. Bhattacharyya has
sajd, namely that other parties are
Opposing it. I am sure, being an
editor of a newspaper, he knows the
regolution that was passed by the
Bengal Assembly; it was passed un-
animously by all the parties, whether
it was the Communist or the Socialist
or the Congress Party; it was a un-
animous resolution that was passed on
the Dandakaranya scheme.

Shri C. K. Bhattacharyya: I referred
to what I found here.
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Shri Bloaal Ghose: We are all
members of the parties Does the hon.
Member mean to say that the Com-
munist Party m Bengal 1s going in
ane way, and n another way here”
Is that his apprecation of affairs as to
how members conduct themselves?

I am sorry I was interrupted, and,
therefore, I was replying to my hon
friend I know that¥you, Sir, would
pull me up

Shri C. K. Bhattacharyya: I am un-
fortunate, because I was referred to

Mr. Depaty-Speaker: I waited till
the hon Member himself pulled him-
self up.

Shri Bimal Ghose: As [ smd, we
are not opposed to East Bengal refu-
gees bemng sent out What we are
opposed to 18 a lack of knowledge of
the conditions under which East
Benga} refugees who will be sent out-
side will have to hve If we know
what the scheme 1s, and i1f we know
that they will be looked after proper-
ly why on earth shall we object, parti-
cularly when the scheme 1s good?

The main problem of East Bengal
refugees, as of any other refugees, as
you will understand, 1s that of rehabi-
htation What have we done, since
the Partition of the country, for the
rehabilitation of the East Bengal re-
fugees” Some 32 lakhs of refugees
have come over to West Bengal I am
confining myself to West Bengal, for
the moment, and not taking into ac-
count the East Bengal refugees in
either the eastern region or outside
Government claim that they have
given rehabihitation benefit to some 19
lakhs out of these 32 lakhs of people
I do not know 1if the camp population
is included 1n these 19 lakhs, but I
believe 1t 1s not Of the remainder of
13 lakhs, about 3 lakhs are accounted
for by the camp people who are not,
I must say, in a very bad way It is
bad in the sense that the money 1s
being wasted, but they are looked
after to a certain extent They are
being looked after, but money is being
wated. That is not rehabilitation
Thet is relief You are demoralising
the people That is what you are
doing at a huge cost

But the balance of 10 lakhs of p#o-
ple have rehabilitated themselves, and
they have not received any rehabilita-
tion assistance from Government, ex-
cepting probably tear-gassing, lathi
charges, and sometimes even bullets,
I refer to the people who were in the
squatters’ colonies They have re-
habilitated themselves, and 1 only
hope that Government will not dis.
place them again, either the West Ben-
Bengal Government or this Govern-
ment

The paradox of the whole situation
1s this The House should reahise that
the 19 lakhs of people whom Govern-
ment claim to have given rehabilita-
tion benefit are the people who have
not at all been rehabihitated This is
the problem of these 19 lakhs of peo-
ple for whom Government have spent
by way of rehabilitation benefit about
Rs 50 to 52 crores, I believe® They
have not been rehabilitated

Now, what 1s this rehabilitation
that Govenment talk about? It is
that they have given a house-building
loan of Rs 500 or Rs 1,250

Shri Mehr Chand Khanna: The hon
Member 1s a very responsible Member,
and he used the word ‘now’ He said
the refugees have been shot at and
given bullets May I ask him to give
me one or two instances where bullets
have been fired”

Shri Bimal Ghose: That was long
ago There have been many cam-
paigns about squatters’ colonies years
back, years gone by, where there has
been sometimes, also shooting If the
Mnister wants one or two instances,
1 shall give them later on But that
was not my mamn point I said, ana
I stand by what I said, that they have
not got any rehabilitation benefit ex-
cepting, let ud say, if not shooting—
there were one or two cases of shoot-
ing—at least lath: charges and tear-
gassing

Mr. Deputy-Spesker: That may not
be the main poin{, but if the hen.
Member does not give instances, that
may be very hard on the Minister....
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Shri Bimil Ghose: I shall give the
instances later There has been shoot-
ing when refugees have gone on huge
demonstrations My hon friend Shri
€ K Bhattacharyya who is a news-
paper editor will be able to teil hum
where there has been shooting

Shri Mehr Chand Khanna: I shall
rather go by the hon Member’s words.

Shrl Bimal Ghose: The man pro-
blem 1s the rehabihitation of these
people And 1t 1s these people whom
Government claim to have rehabilita-
ted or given rehabilitation benefit to,
who really need rehabilitation today
That 18 the tragedy of the whole
situation As I was saying, what they
call rehabiitation 18 just giving
Rs 500 or Rs 1,250 of house-building
loan, or Rs 500 or Rs 750 by way of
business loan That 1s all the rehabi-
litation benefit that they have gven

For eight or nine years since then,
what has happened” If they had
built a house, they had broken down
theirr house, sold their tin, and sold
their wood and everything else to eke
out a hving The mamn question 1s
that Government have really not laid
down any plan—the plan mght be
there on paper but they have not im-
plemented any plan for the rehabihita-
tion of these people

What have Government done? Take,
for instance the things they say they
have done ‘Take, for example, the
rehabilitation on land The Minister,
about two years go, that 15, n 1955,
stated that Bengal had been saturated
We have been hearing it for many
years All right 1if Bengal 1s saturat.
ed, do something about it We are
taking up land in other States, other
States have been generous to offer us
land In the Second Five Year Plan
you will find that 1t 1s stated that
other States have offered 3 lakhs of
acres of land, and this 1s, without
taking imnto account about 14,000 acres
in Tripura and 6,000 acres in Cachar
Since 1955, these lands were being
offered And the Second Five Year
Plai has made a provision of nearly
Rs 4 crares for acquiring and de-

veloping one lakh acres of land.
It you take the six-monthly reviews,
you will find references to this land mn
other States But in the return for
the latest half-year, there 18 no refe-
rence to the land in other States And
there 18 the Dandakaranya scheme
now I want to know what has hap-
pened to the schemes for the develop-
ment of the land 1n other States? Have
Government given them up? Or are
they going with them smde by mde?
What 15 happening? How many
people have they taken m these two
years' time to other States and reha-
bilated them there?

The trouble about the Dandakaranya
scheme of rchabilitation 1s this We
have been talking about Dandakar-
anya But even imn the note circulated
by the Minister, he has said that even
within two or three years’ time 1t will
not start maturing, probably, we shall
be getting the fruit of it some five
years hence But where will the re-
fugees be till then® As it 13 happen-
ing, the problem will solve itself.
They are slowly dymng out of starva-
tion That 15 the only solution that
Government are looking forward to,
because after five years only, people
would be rehabilitated, if at al}, m
the Dandakaranya. I want to know
what 15 going to happen during these
five years’ time

Then take the case of industries. It
was from 1955 that at the mformal
consultative committee meetings, the
Munister was pleased to give us a hst
of the industrial schemes which he
was gomng to help to establish. Tw
years have since gone by, and what
has happened? There are about fif-
teen or sixteen schemes, and out of
these fifteen or sixteen schemes, about
half of them date from 1853 and the
other half from 1956 So, two years
or one year have gone by But how
many veople have been rehabilitated?
Even here, as my hon friend Shri A C
Guha has pointed out. most of these
industnial umits that are to be estab-
hshed are in places which are not
heavily concentrated refugee areas.
But if we take some of the heavily
concentrated refugee areas, I shall tell
you what is happening
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{Shri Bimal Ghose]

For example, the Minister knows
that the heavily concentrated refugee
sreas are Gayeshpur, Taherpur, Habra
and Khosbasmahalla. In Taherpur,
there was a proposal for starting a new
spinning mill. The proposal came in
1955. In the previous sessions, it was
being said that some progress was be-
ing made; but now, the observation in
this latest report is that no progress
has been made. and it is likely that
the scheme may have to be cancelled.

Now this is the way that rehabili-
tation is being done. And this is a
heavily concentrated refugee area.
What have the Government done?
They set up many government
colonies. They took the people there.
They gave them house-building loans,
probably accommodation. But nothing
to earn their living. Five, six and
seven years have passed since. Gov-
ernment gave us hopes that they
would start industries, they would
give them a living. That is quite
understandable. We were quite happy
when we heard that. I was in that
meeting which was held two years
ago. I felt enthused then but today
I must say that I am greatly * dis-
appointed, about what is happening.
Let the Hon'ble Minister come with
me to Chakdaha and even beyond and
all along that belt right up to Calcutta.
He will find that refugees are dying
out slowly.

Take Gayeshpur. There was a pro-
posal for a new spinning mill in 1955.
What has happened? The site has
been allotted. Two years have pas-
sed. Some buildings, stores, godown
etc. have been brought up to roof
level. Foundation of factory shed un-
der construction. and so on. This is
after two years. Do you think that
this is the way to rehabilitate
refugees? Do you think that when
the refugees get excited and worried
and agitated and bring out proces-
sions and demonstrations, they are
not in the right? How long will
human patience hold out, I want to
ask, under such conditions?

You have spent only in Bengal
about Rs. 85 crores of our money, the
poor taxpayers’ money, and this has

been largely wasted. Ra. 53 croves ar
80 were -utilised to rehabilitate.
Where is the rehabilitation? . You
have given relief. I do not say that
that is all wasted. But here it is a
process of slow starvation.

That is the picture in West Bengal
We have tried to bring that to the
notice of Government and to tell them
about the conditions, but conditions do
not improve. 1 therefore 'want to
bring it to the notice of the House
today and appeal to the Members of
this House that they must bestir
themselves, they must try to bring
their influence to bear upon the Gov-
ernment and force it to do something;
otherwise money is being wasted

Two years ago when Shri Mehr
Chand Khanna was posted to Calcutta,
we had great hopes. But I must say
now that those hopes have certainly
not been fulfilled. We are greatly
disappointed.

Therefore, I would like to appeal to
this House to see that something is
done about it.

There are one or two other points,
apart from rehabilitation, which I
wanted to refer to. One is an old mat-
ter to which I have often referred.
That is about regularisation of pro-
perties exchanged between the
refugees going from one country to the
other. It has not been a legal ex-
change because no legal documents
were transacted. But as the Hon’ble
Minister knows, properties were ex-
changed fairly and squarely. The
difficulties that the refugees are in now
arise from the fact that some Muslims
who have come back are selling their
properties and those who are in pos-
session of the land are finding it diffi-
cult, because in certain cases there
have even been court executions.

I have been bringing this matter to
the notice of the hon. Minister. He
has been saying that it is not within
his jurisdiction, and he is trying his
best to do something. I hope he would
be able to do something and not just
say that he has tried his best and has
failed.
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I would end by saying that the prob-
lem, so far as the refugees from East
Bengal are concerned, is really very
grim. This House should realise that
merely by voting money, its duty is
not finished. Moneys have been voted
year after year. But I want every
Member of this House to try and find
out as to how many people have been
actually rehabilitated, not merely re-
ports which say that when some
scheme will be completed, so many
people will be rehabilitated, so many

people will be rehabilitated on land,

so many will be absorbed in industry
and so on. That story has been going,
on for too long to carry any convic-
tion any more. We want results now.

There is ope matter about refugees
from West Pakistan Iwould like to
refer to. Though I do not know much
about it, I have been given a point
by a friend, and that is about allot-
able houses to be sold. The instal-
ment that has been arranged is spread
over 8 years. The first instalment has
to be 20 per cent. The refugees want
that it should be 8 equal yearly ins-
talments, and the flrst instalment
should also be 12} per cent.

Another point is that the price at
which these properties are being sold
is the present market price, while the

- Advisory Committee had recommended
that it should be cost plus 10 per cent.
Considering that these people are
refugees, that appears to be reasonable.
Although the hon. Minister may say
that that will affect his pool. even
then while Government is not incurr-
ing a loss and while the parties con-
cerned are refugees, I think that that
is a reasonable proposition and hope
that the hon. Minister will give his due
consideration to that matter.

Shri Barman: At the outset, I would
mention a particular matter regarding
my constituency. During question it
was asked by my hon. friend. Shri S.
C. Samanta, whether some grant was
proposed to be given to the T.B. hos-
pital in Cooch Behar and it had not
been given.

Shrl Mebr Chand Khanna: Is he
referring to the segregation hospital?

Shri Barman: That was & hospital
built during the war. Later on, it is
being used as a T.B. hospital and in
that district. now there is no other
arrangement anywhere else.

I am glad to learn that the hon.
Minister during his tour of North
Bengal, that is, my constituency,—I
am very grateful to him for that; I
met him also—said that he had him-
self visited the hospital about six
months ago. Therefore, I need not re-
late to him the condition of that hospi-
tal. It is most deplorable that in that
State such a horrible condition should
exist in a T.B. hospital. The hospital
is situated some three or four miles
away from the town of Cooch Behar
where every little house gets electri-
city. But that hospital, which was not
& creation or construction of the West
Bengal Government or the Govern-
ment of India but was a legacy from
the Msaharaja of Cooch Behar, has not
been given that facility. I have visit-
ed that hospital. Poisonous snakes are
wandering here and there. Some of
them have been killed and kept as in
a museum. That place is still without
electricity. In that hospital, the accom-
modation is limited. I think more than
double the number are being accom-
modated there. Why? When people
contract T.B. their relations simply
take these patients and leave
them there. The doctor says,
‘what shall I do? I  cannot
turn him out’. So perforce he has
to find accommodation in the veran-
dah or in the open. As the Govern-
ment, in spite of requests, did not in-
crease the money given for diet, in-
stead of Rs. 3 per diem which, I under-
stand, is provided for a T.B. patient,
only Re. 1 per day is, being paid.
They are given to such straits by
compulsion of events. As I have
stated in the beginning, there is no
other place not only in that district
but even in the neighbouring district
of Jalpaiguri where the T.B. patients
could be kept. That is the condition.
And, I am pained to learn today that
the hon. Minister cen give such a
reply.
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{Shri Barman]

My reason ig this. He is the Minister
of Rehabilitation and he ig also a
Member of the Cabinet. Not only the
refugees but the people of that neg-
lected land can expect justice from
the Cabinet. In North Bengal, Cooch-
Behar is the most concentrated place
so far as the refugeeg are concerned.
I leave alone the question of other
people. It is his first duty to see that
the people who are under his direct
charge, namely, the refugees, when
they are attacited with T.B. must have
some place. Has he managed to give
any accommodation for them? If he
has not done that, is it not his res-
ponsibility to see that things are
done?

I recognise that the Central Minis-
try here cannot take up the job and
the rehabilitation works will have
to be undertaken by the State Gov-
ernments there, and by the people
who know the place. If any agricul-
turist has to be rehabilitated, the
land belongs to the State and so he
cannot but depend on the State
Ministry. But where the question of
policy or principle ig concerned, he
has certainly, the uppermost voice
and he can just ask the State
Ministry to do a thing. He can say:
I have just visited the hospital; I
have seen the conditions there; there
is no other place where those un-
fortunate people attacked witk TB
can go; so, why do you refuse to give
more accommodation there? Would
it benefit him simply to say that
because the State Ministry had not
sponsored or accorded their approval
to any grant to that hospital, he
could not do anything. I charge him
with this and not with others,

I have visited the place. I really
forgot to bring the matter to his
notice. I was pained to hear him
washing away his responsibility by
saying that the State Government did
not give their blessings to the
scheme. I hope he will think over
the matter again.

Shri Mehr Chand Khanna: I shall
assure the hon. Member that I shall
again take up the question with the
State Government.

Shri Barman: I shall be grateful to
him, Sir.

Many things have been said. 1 am
fully in accord with my friends who
have criticised the Government that
though large sums of money have
been spent, yet rehabilitation has not
been effected. At the same time, we
should also realise that it requires
efforts from both sides. The Govern-
ment can after all give help with
money and make all sorts of arrange-
ments that are possible. It is for
us, the evacuees and refugees also, to
put up the best of efforts so that we
can rehabilitate ourselves,

I would have been rather glad—if
any of the hon. Members had sug-
gested that the Ministry or the
Administration would have done this
or that instead of acting in the way
they are doing.

Shri Bimal Ghose: Establish
industries.

Shri Barman: I am glad that my
friend Shri Ghose hag mentioneq the

question of industrialisation within
‘West Bengal.
Shri Bimal Ghose: Five spinning

mills, 2 crores each; ten crores.

Mr. Deputy-Speaker: I am sorry
the hon. Member had not enough
time; but I was helpless.

Shri Barman: He has mentioned the
question of industrialisation within
West Bengal. I do not know what is
the per capita cost of rehabilitation if
we take to big industries, How many
refugees have we got? He has said
that 19 lakhs of people who have
sought to be rehabilitated have not
been rehabilitated. I shall simply
ask him how much money will be re-
quired so that we can get 19 lakhs of
people in industry within West
Bengal. Even at present, I think,
compared area to area, perhaps, West
Bengal is a little better industrialised
than other parts. My friends from
other parts and underdeveloped aress
are complaining. Therefore, I sy
this is not a practical proposition,
We cannot have all the industries of
India in West Bengal. Apart from
that, there is the financial limitialso.
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As Tegards agriculture, another
friend from the opposite side has
suggested that they are not opposed
to sefding the refugees to
other parts like Dandakaranya, In
the same breath he says there is
‘enough scope and possxbmty of
rehabilitating these refugees in West
Bengal itself

!
Shri Bimal Ghose: No. no.

Shri Barman: I did not mean the
hon. Member

Shri Mehr Chand Khanna: He 1s
referring to Shr1 Ehas.

Shri Barman: I am referring to M.
Ehas He says that he does not object
to Bengalis settled elsewhere.
At the same time, he says that there
is enough scope within Bengal. He
quotes some statistics which we have
been hearing here ad nauseum. I do
not want to name the hon Member
who always quotes statistics regard-
ing areas in Bengal, so much of
cultivated area and so much of un-
cultivated area and so on

Shri Mehr Chand Khanna: He
referred to the time of Alexander the
Great, 300 BC

Shri Barman: My friend, Elias says
that beginning from Dinajpur up to
24 Paraganas there are marshy lands.
Then, he says Sunderbans He quotes
some historians—I do not know of
which century—as saying that if
Sunderbans 1s developed and re-
claimed, lakhs and lakhs of people
may be settled there. I also know the
Sunderbans though I lhve in the
northernmost corner of Bengal, that is
at the foot of the Himalayas. But, I
had the good fortune of travelling
through the Sunderbans for 7 conti-
nuous days in steamer. I know the

conditions there Now, practically
more than half has gone over to
Pakistan

An Hon, Member: Only one-fourth
remains.

Bhri Barman; My friend says, one
fourth. Maybe half, maybe one-fourth.

That 13 not material. That is a forest
area where Bengal tigers live.

I have lived there in the Sunder-
bhans for 7 mg!m and days. I have
seen tigers crossing from one place to
another. Everybody knows the condi-
tion of the Sunderbans. Now
there are a few zamindars who
have reclaimed lands which are con-
tiguous to the mainland of West
Bengal. The remaining parts are
dense forest. They have reclaimed it
by raismmg bunds and every year
thousands of lakhs are spent in main-
taining the bunds. Sometimes they
give way and the crops are washed
away.

Now when he says that we can
resettle and rehabilitate people there
by reclamation, I do not know how
many acres of deep forest he wants
to reclaim When he was mentioning
about Holland, I was thinking that
the next point he was going to refer
was about the reclaimation of the
area covered by the Bay of Bengal.

Shri Bimal Ghose: That is what he
said.

Shri Barman: 1 do not know how
the Hollanders have done it. If it be
within the possibility of the Ministry
and if my hon. friends in this House
think so they may try to do it.

But may 1 ask one question? If in
same breath we say that there is
enough scope for rehabilitating re-
fugees within Bengal and that they
should go elsewhere, is there any
Bengali who would like to go out-
side? ] ask one question of Mr.
Elias He has been very eloquent
when he was saying that 50,000
Muslims are still not rehabilitated.
They went to Pakistan and they have
come back. But they have not been
rehabilitated.

An Hon. Member: They did not
go to Pakistan?
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Shri Barman: Then how were they
oustead from their homes?

According to the statistics of West/
Bengal Government 7 lakhs of people
had left West Bengal for East Bengal.
Almost all of them have come back
and 1t 18 in the report of the Minis-
try itself that everyone has been re-
habilitated except a few thousand
and all attempts are being made to
rehabilitate them also He says that
they are mostly in his constituency.
I do not think there is any necessity
now of propagating something on the
floor of the House after he has been
elected I shall ask hum, is he ready
to go and tell these Muslim refugees
to go outside Bengal for the purpose
of rehabilitation” No one would like
it I will not lke it. If there is
any scope of being rehabilitated 1n a
neighbouring area, I may not perhaps
mind 1t The refugees would not
mind gomg to Assam or Bihar, if they
are kept 1n one block But we would
not like to be partitioned again As
between Assam and Bihar and Tra-
vancore-Cochin, I shall certainly not
prefer Travancore-Cochin, but either
Assam or Bihar, because of the psy-
chology that there I will find some-
thing with which I am more or less
famihar That 1s the natural psycho-
logy of every person And 1f you go
on repeating ad nauseum that there
is enough scope for rehabilitation
within our State not a single refugee
would like to go, not because he wants
to create some trouble, or disobey
orders, but because he thinks that his
own State 18 trying to drive him out

Mr. Deputy-Speaker: The hon
Member’s time 18 up

Shri Barman: 1 may tell my hon
friends from my own experience—I
do not know the experience of other
Members elsewhere-—~that there is
already friction between refugees and
the permanent residents of West
Bengal, because their own lvelthood,
thelr own economic condition is now
being strained. West Bengal has
adopted a principle that educated re-
fugees should be given preference in
the matter of employment and Em-
ployment Exchanges have instructions
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to that effect, That means a share of
the original inhabitants of West
Bengal 1s being taken away.

So far as the rural areas are con-
cerned you give a refugee a house to
live He lives there But how is he
to subsist” When he finds no other
employment, he takes to all unlawtul
means He forcibly enters his neigh-
bour's gardens and picks away the
fruits of his tree When he is pre-
vented, he asks: “Only you shall eat
it, shall we not?” I do not know who
is rnght and who is wrong But this
18 what 1s happening

Very recently in my constituency
some refugees attacked the house of a
householder, looted his property, beat
that man and hus wife and it was
reported the man is lymng in hospital.
The whole locality i1s agamnst the
refugees All are not bad people, but
there is a strange feeling now created
between the refugees and the ongmal
mhabitants Do you want to strain
further the economy of West Bengal
That will be only creating much more
muddy and trouble the waters of
West Bengal That alone could be
the only objective of the people who
give this advice

Can't you say, ‘You have been living
mn East Bengal for so many Yyears
You were not in good condition After
ten years you have come here Instead
of West Bengal, if you go to Dhanda-
karanya, i1t 1s not going to matter
much You go there 1n a body’ We
have always been saymng Rehabih-
tate us m a mass, so that we can
mamtain our culture, gradually we
will mux with the people there
Instead of that if we say in a double-
faced manner that they are ready to
go, but there is scope here for reha-
bilitation that does not help anybody.
That only creates misery and agony
to the West Bengal State and to the
people too

Mr, Deputy-Speaker: The follow-
ing are the selected cut motions re~
lating to various demands under the
Ministry of Rehabilitation which have
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been indicated by the Members to be
moved subject to their admissibility:

Demand No. of Cut Motions
No,

76 1342, 1843, 319, 946, 1354,

1855, 1356, 1357, 1358, 1359,

1360, 1361, 1362, 1368, 1364,

13685, 1370, 1371, 1372, 1373.

i 948, 949, 950, 951, 958, 955,
956, 957, 962, 1143, 1374.

Failure to concede the demands of the
displaced persons in Alwar in
Rajasthan

\
Shri Payulekar (Thana): I beg to
move:

“That the demand under the
head ‘Ministry of Rehabilitation’
be reduced to Re 1.”

Failure to redress the grievances of
the displaced opersons in Kalyan
Camp in Bombay State

Shri Parulekar: I beg to move:

“That the demand under the
head ‘Ministry of Rehabilitation’
be reduced to Re 1”

Need for legalising immediately the
transfer of properties effected bet-
ween emigrants from East Pakistan
and West Bengal

Shri Bimal Ghose: I beg to move:

“That the demand under the
head Ministry of Rehabilitation’
be reduced by Rs. 100.”

Failure to develop Rawna Serma for
the purpose of Rehabilitation

Shri Dasratha Deb (Tripura): I beg
to move:

“That the demand under the
head ‘Ministry of Rehabilitation’
be reduced by Rs. 100.”

Declaration of Kanpur City as a
“Dispersal area” for EP.D.Ps.

Shri 8. M. Banerjee (Kanpur): 1

beg to move:

“That the demand wunder the
head Ministry of Rehabilitation’
be reduced by Rs. 100.”

Need for development of urban colo-
nies for displaced persons

Shri S. M. Banerjee: I beg to move:

“That the demand under the
head ‘Ministry of Rehabilitation’
be reduced by Rs. 100.”

Need for setting wup Industries and
Trainang-cum-production centres for
displaced persons

Shri S. M. Banerjee: I beg to move:
“That the demand under the

head ‘Ministry of Rehabilitation’
be reduced by Rs. 100.”

Influx of displaced persons from East
Pakastan

Shri S. M. Banerjee: 1 beg to move:

“That the demand under the
head ‘Mimnistry of Rehabilitation®
be reduced by Rs. 100.”

Vocational and technical training
Schemes

Shri 8. M. Banerjee: 1 beg to move:

“That the demand under the
head ‘Ministry of Rehabilitation’
be reduced by Rs. 100.”

Payment of claims through the central
claims organisation

Shri 8. M. Banerjee: I beg to move:

“That the demand under the
head Ministry of Rehabilitation’
be reduced by Rs. 100.”
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Farlure to remove the discrimination _

between the urban and rural
refugees n the matter of compen~
saton

Shri 8. M. Banerjee: I beg to move:

‘“That the demand under the
head Minustry of Rehabilitation’
be reduced by Rs 100"

Compensation clavms of the refugees
both from East and West Pakistan

Shri S. M. Banerjee: I beg to move*

“That the demand wunder the
head ‘Ministry of Rehabilitation’
be reduced by Rs 100"

Question of recovery of loans from
those refugees whose clayms have
been rejected

Shri 8. M. Banerjee: I beg to move’

“That the demand under the
head ‘Ministry of Rehabilitation’
be reduced by Rs 100"

Failure to rehabilitate the refugees
from East Pakistan property

Shri 8. M. Banerjee: I beg to move

“That the demand under the
head ‘Mimstry of Rehabilitation’
be reduced by Rs 100"

Need to provide better housing facili~
ties to refugees both from East and
West Pakistan

Shri 8. M. Banerjoe: I beg to move.

“That the demand under the
head ‘Ministry of Rehabihtation’
be reduced by Rs 100"

Need for industrwal scheme for pro-

nding employment to displaced
persons

Shrl 8. M. Banerjee: I bag ta move*

“That the demand under the
head ‘Minwstry of Rehabilitation’
be reduced by Rs. 100,”
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Non-restoration of the property of
Indizn notionals under illegal
possession at the time of partition

Shri Ramji Verma (Deoria): I beg
{o move.

“That the demand under the
head ‘Ministry of Rehabilitation’
be reduced by Rs 100"

Failure to extend the period from two
to five years for the tenants who are
occupying the houses auctioned by
the Department

Shri Ramji Verma: I beg to move.

“That the demand under the
head ‘Miustry of Rehabilitation’
be reduced by Rs 100"

Failure to remove the discnmnation
between the urban and rural refu-
gees in the matters of compensa-
tion

Shri Ramji Verma: 1 beg to move

“That the demand under the
head ‘Mistry of Rehabilitation’
be reduced by Rs 100"

Faslure i providmg faciliies and
amenmities to displaced persons from
the termtory of Jammu and Kash-
mir State now under Palistan’s
occupation

Shri Ramjl Verma: 1 beg to move:

“That the demand under the
head ‘Mimstry of Rehabilitation'
be reduced by Rs. 100.”

Need for qunng of ad to the affected
famslies of displaced persons in
Tripura whose homes collapsed due
to storm

Shri Dasaratha Deb: 1 beg to move:

“That the demand under the
head ‘Expenditure on Displaced
Persons’ be reduced by Rs. 100.”

Need for promding aid or loans to
displaced persons in Tripura jor
the reclamation of Tula land

Shri Dasaraths Deb: I beg to move:

“That the demand under the
head ‘Expenditure on Displaced
Persons’ be reduced by Rs. 100."
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Need to give loons fo displaced
persons in Tripura for purchasing

Shri Dasaratha Deb: 1 beg to move:

“That the demand under the
heed ‘Expenditure on Displaced
Persons’ be reduced by Rs, 100.”

Failure to open adequate number of
test relief work centres for provid-
mg works to the wunemployed
refugee labourers

Shri Dasaratha Deb: I beg to move:

“That the demand under the
head ‘Expenditure on Displaced
Persons’ be reduced by Rs 100"

Need for conferring ownership of land
allotted to refugees by the Rehabi-
litation Department

Shri Dasaratha Deb* I beg to move

“That the demand under the
head ‘Expenditure on Displaced
Persons’ be reduced by Rs 100"

Need for decreasing intervention in
the cooperatives of the displaced
persons
Shri Dasaratha Deb: I beg to move:

“That the demand under the
head ‘Expenditure on Displaced
Persons’ be reduced by Rs 100"

Need for mmedsate stoppage of
eviction of displaced persons

Shri Dasaratha Deb: I beg to move:

“That the demand wunder the
head ‘Expenditure on Displaced
Persons’ be reduced by Rs 100"

Postponement of realsation of loan
from poor refugees for the time
being

Shri Dasaratha Deb: I beg to move:

“That the demand under the
head ‘Expenditure on Displaced
Persons’ be reduced by Rs 100"

Provision for more allocation of sums
for displaced persons m Tnpura

Shri Dasaratha Deb: I beg to move:
133 LSD

“That the demand under the
head ‘Expenditure on Displaced

Persons’ he reduced by Rs. 100.”

Need to advance loaus to refugees to
clear jungles for cultwation

Shri Dasaratha Deb: I beg to move:

‘“That the demand under the
head ‘Expenditure on Displaced
Persons’ be reduced by Rs. 100"

Need to extend the period for the pay-
ment of nstalments m respect of
property and loans

Shri Ramji Verma: I beg to move:

“That the demand under the
head ‘Expenditure on Displaced
Persons' be reduced by Rs 100.”

Mr. Deputy-Speaker: These cut
motions are before the House

Shrimati Ila Palchoudhuri (Naba-
dwip) Mr Deputy-Speaker 8ir, I
am thankful that I am able to speak
on this Demand, because 1t is a burn-
ing question in Bengal and yet the
problem has not been solved My
hon friend Pandit Thakur Das Bhar-
gava said that we look to the Minis-
ter in the Centre for the balm that
we need, I also look to the Minister
for the balm for West Bengal I
realise that the contamer of that balm
1s the Finance Minstry The Hon.
Minister for Rehabilitation has often
told us, even mn ths House, that
whenever money has been requred
for rehabilitation, the Finance Mimis-
ter has not stood in his way, and
that he 1s able to get whatever money
1s needed for the work that has to
be done

We have always felt very happy
when he has said this, and I hope this
will be the case henceforth also. Sir,
1t 1s an admtted fact that we have
realised that 1t is not posmble to
rehabilitate the refugees in West
Bengal altogether, and that some other
way has to be found. I would bring
to the Minister’s notice that there
are three things that can really help
the rehabilitation of refugees quckly,
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whach, if he will kindly look into will
render this process much guicker

One 1s, reorienting the set up of
camps and colonies Secondly, there
are the educational institutions that
need help, and thirdly the industrial
development Industries sponsored by
imndividuals, do rehabilitate the
refugees Of course, this may be a
State subject, but when i1t comes to
a matter of policy, the Central Minis-
try must decide it After all, it 18
the responsibility of the Centre Here,
I will bring to your notice, that there
are certain things which need greater
expedition 1 will give the example
of a particular case in Nadia, because
1t 1s my constituency, in the Women's
Camp at Champta The building
sch~mc there must go forward much
quicker The women there are in
camps, and you cannot give them
protection when they live in tents
There are 605 students or more, but
there 1s no school building at all The
material and equipment—needed for
teaching come at very tardy intervals
and the enthusiasm dies out. I appeal
to the Mimster to rectify these things
There 18 a school at Karimpur, The
Jagannath Junmior High School which
caters to practically 85% or more
refugees students It will have to be
converted mto a full fledged High
School by 1958 Otherwise, the
students will have to go elsewhere,
for their School Final examinations
It 1s a great hardship for displaced
parents to send their sons somewhere
else I am sure the Mimister will
realise this pomnt and look into the
matter Although it 1s a State
Subject I stress the point that the
minister can always issue a directive

There 1s a refugee colony where the
refugees have rehabilitated them-
selves I speak of the colony of Sak-
tinagar, ;n Nadia It has never ask-
ed for any help from the Govern-
ment, and 1t has set an example These
people came away from Pakistan
with the “mantra” of “Sakti” in their
hearts They came away to guard,
that which 1s dearer than lfe itself—
honour They have rehabihtated
themselves without any help fram

Government, and they have not asked
for any help so far Now, they ask
a little help—a production centre—
which would cost a paltry sum of
Rs 11,000]- It would tram about a
hundred women There is no ques-
tion of their not being able to market
what they produce I have sent
letters about it, and for years this
correspondence has been gomng on.
You will be surprised to hear, that the
last letter I sent by Regd post, has
been returned to me with an endorse-
ment—‘"Refused—sent to sender”
Why has this been sent back to me?
I do not know I sent it to the
Regional Director for Refugee Reha-
bilitation

Shri Mehr Chand Khanna: State
Government®

Shrimati 1Iia Palchondhurl: Yes
However 1t has been returned to me,
and I am sorry, 1t has been returned
to me It 1s a legiimate case

Shri Mehr Chand Khanna. Would
the hon Member kindly write to me”
I will have this case looked into

Shrimati Ila Palchoudhuri., I am
very grateful for this assurance and I
4am sure the people of Saktmagar—
their hearts—will swell with hope
again They really deserve it They
have donated sixty bighas of land,
Sir, to the Government from their
resources for a hospital You can see
from this, the progressiveness and the
determination of these people

Sir, a word about loans, Loans that
are given have to be expedited
People receive loans of Rs 500{- or
Rs 700/- in two or three instalments.
Their houses are bemng built Some-
times, half if put up, but the rams
come and destroy 1t That 1s really
what happens If I could put before
you the picture of a person when he
goes to the Rehief Offices in the rural
districts, 1t would make any one act
play which 1s too long to stage in
Parliament, and I hope I can put it
to the Hon Minister sometime when
I meet him

You have taken up the Dandaka-
ranya Scheme We are all for it. No
Bengalee who 13 interested in the
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welfare of the refugees can possibly be
agamnst that scheme But, 1t seems 1t
would take two or three years to
gather momentum What 18 gomng to
happen in the meantime? I hope he
will do something for these refugees
i Bengal, so that they do not starve
Of the Rs 83 crores spent in Bengal
43 crores has been spent in tempo-
rary rehef It 15 impossible not to
have done 1t People were dymg
the streets like flies What 1s the use
of any rchabilitation, 1f you have not
given them relief? So, some amount
was spent on temporary relief and it
has to be given When the Danda-
karanya Scheme becomes full-fledged
1t has to be taken into account that
Bengalis, when they are sent out
somewhcre, must be given their own
environment, language and culture
A London Cockney wishes to live
within the shadow and sight of St
Pauls and the sound of Big Ben, it 1s
always the trcasured pride of the
London Cockney that he “lhives with-
i toe sight of St Pauls and the
sound of Big Ben” So Bengalis also
desire that their language and en-
vironment should be around them
To teach their children they want
Bengalh  tcachers, Bengah Social
workers to work with them, and
Bengalee Doctors to look after them
They must hve within the sight and
sound of thc Bengalh language, en-
vironment and culture Without that,
there cannot but be desertions It 1s
not because thcy want to put a spoke
m the wheel of the Government It
18 because they want a certain envi-
ronment They have come away and
left theiwr ancestral homes, thc sweet
smiling fields of East Bengal are no
longer for them They have come to
West Bengal and want to make a
second home That 1s why they must
have their own environment—by
which they can exist The Dandaka-
ranya scheme will be a vast scheme
and will find the support of all the
people of Bengal unless there be a
few who have not got the good of
the refugees m their mmds I am
sure all parttes will suppori this i1dea
I hope that this will be looked into
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and that the Mimister with his warmth
and vision will see that this thing
1s mmplemented, when the Dandaka~
ranya scheme comes mto being

Mr. Deputy Speaker: The hon
Lady Member should not wait for the
reaction of the hon Minister

Shrimati Na Palchoudhuri: India
has always stood by the spirt as
expressed by Panditj, that we have
no enmity with any country Muslims
who went to Pakistan, have come
back, and have been rehabilitated in
West Bengal They have been given
minonty grants and other help There
18 one small point A grant was given
to Nadia for the mmonty community,
which I think was 2 § lakhs After
that, I heard that it was 2 lakhs out
of which only Rs 14,800/~ has been
used, and the rest was surrendered
back to the Government It 1s a
very sad affair, because the mmonty
community has come back from Palus-
tan Some of them are in dire need
and I hope Government will see that
the sum that has been surrendered 18
re-allotted to them, so that the work
can go on, and their distress may be
relieved The Centre has come to the
aid of Bengal and I hope that 1t will
continue to do so I do not want to
say that more has been given to West
Pakistan and less to East Pakistan
refugees Wherever the refugees are,
the musery 1s there Now that the
musery of Bengal 1s greater, I hope
the allocation from the Centre wall be
more, so that the work in the State
will not be hampered The Hon.
Minuster has said that Finance 1s not
a stumbling block I hope the Hon
Minister will see, that Bengal gets
rather more, when needed, because
the problem of Bengal 1s an acute
problem, and it has now spread, so
that 1t 1s a problem of India

To-day unless we can solve the
refugee problem, we canaol  solve
the problem of Bengal or India.

Shet A, S. Sarhadt (Ludhiana)-
Mr Deputy-Speaker, Sir, I rise to
draw the attention of the Minister
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for Rehabilitation to certain out.
standing problems pertaining to dis-
placed persons from West Pakistan.
1 may submit at the outset that
while limiting my submissions to
the western zone, 1 am equally alive
to the magnitude and colossal nature
of the problem that confronts him
in the Eastern zone. The entire India
is in sympathy with these refugees
who are being squeezed out of their
hearths and homes in Eastern Pakis-
tan, and on behalf of the refugees
from West Pakistan I would urge
upon the hon. Minister for Rehabili-
tation that no effort should be spared
to adequately rehabilitate those that
are coming from East Pakistan. But,
it would, however, be conceded
that the problems of the two zones
are different in nature Whereas the
conditions m West Bengal are fluid,
the Government and the rehabilita-
tion authorities do not know how
many refugees are coming, what 1s
the nature of their requirements, how
they are to be met and all that, the
problem of western zone is absolute-
ly definite They know very well
the number of refugees they have on
hand, their conditions of lLiving, their
needs and their necessities can de-
cide how they are to be met in the
Light of experience that we had in
the last ten years

Therefore, I submit that the im-
pression 1n certain quarters that the
refugee problem, or the rehabilitation
problem of western 2zone has been
solved 1s wrong It 1s still as alive as
ever 1 concede that it was also a
very stupendous problem and needed
all the herculean effort of the Minis-
try of Rehabihitation. They have tried
to do their best, and they have met
the situation boldly. But, still the
problem stands there The require-
ments of the Stricken displaced per-
sons from West Pakistan are  still
there, and they need all the attention
and care that the Ministry of Re-
habilitation can give. If any proof
is needed for this, that the refugees
from West Pakistan also call for all
the attention, I would not take the

Minister of Rehsbilifgtion to Alwar
as Pandit Thakur Das Bhargava did,
but would ask him to go and see the
conditions at the Land Rehabilitation
Secretariat, Jullundur, I would re-
quest him to go and see the crowd
that daily collects there to voice their
grievances. I would also request him
to go and see the office of the
Regional Settlement Commissioner,
Jullundur. Then he will see how
meany people are still stranded for
want of rehabilitation. The very fact
that people are being forced to sell
their very high claims, about which
they know very well that the Gov-
ernment stands committed to a cer-
tain payment, in the blackmarket for
eight annas and ten annas a ruppee,
indicates that they have not been
rehabilitated as yet Again, I would
request the hon. Minister to have a
census taken of those people who
are pulling cycle rickshaws in differ-
ent reaton. of the Punjab 1 would
request him to see the poverty-
stricken conditions 1n which they are
hiving Then he will find that the
problem of rehabilitation of the
refugees from West Pakistan 1s still
alive and exists. For the purpose I
would not take him to any great dis-
tance It i no rehabilitation where
hundieds of people from Faridabad,
people who were one day very well
off, who were once landlords and busi-
nessmen, should be brought to Delhi
to do labour at Rs 1-12-0 and then
taken back in the cvening This 1y no
rehabihitation .

Therefore, I submit that the impres.
sion that the problem of rehabilita-
tion so far as western zone 18 con-
cerned has been solved ;s absolutely
wrong, and it would need all the
care and sympathy and also support
from the rest of the country, parti-
cularly from the Mnistry of Re-
habilitation.

In this connection, I concede that
ten years have passed. The Ministry
of Rehabilitation has made a prono-
uncement about the quantum o? com.
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pensation that is to be glven ‘on the
ciaims of the refugees. They have
fixed it. They have definitely said
that the evacuee property is to the
tune of Rs. 100 crores and the Gov-
ernment of India have spent Rs. 85
crores on rehabilitation. They have
said that these two together wonld
constitute the evacuee pool which
would be distributed on the claims.
We know the position and difficulties
of the Minister for Rehabilitation. We
are grateful to him for what he has
done. We are grateful to the country
also for what they are giving us. But
1 would submit, is that sufficient? Is
it not a unilateral act on the part of
the Government, on the part of the
authorities to which refugees are not
a party to it?

Then, the commitment was given

as far back as 1849 by Shri Gopala-

. swamy Ayyangar. It was taken as

- a commitment that full compensation

would be given. 1 need not draw the

. attention of the Minister for Re-

- habilitation to the actual wording of

. that commitment. His words were

" unequivocal. 1 might read them for

the information of the House. He
said:

“What I want to say on the
question of compensation is this.
I think nobody in the Govern-
ment denies this, Compensation
will be paid—may not be paid in
the shape of cash, may not be
paid in the form the refugees
might desire to have. It may be
partly in land, partly in house
property, partly perhaPs in cash
and also partly in the shape of
some kind of bonds.”

What does this convey in the con-
text of things? Lands were there at
that time. Houses left by Muslims
were there. The evacuee pool of all
immovable property was there. That
was not to be expropriated by the
Government of India, that was natu-
rally t0 go to those who were coming
from West Pakistan. Vet, he said:

“partly perhaps in cash and also part-
ly in the shape of some kind of
bonds”. Had he in his mind at that
time that, there would be such 8
heavy cut? Hed he in his mind at
that time that Rs. 85 crores will be
spent on rehabilitation expenditure,
including administration  charges,
Public Works Department charges
and all that, and that they would
also be considered as part of the
pool? I think that was not in his
mind at all. When he referred to
the question of compensation, though
the word “full” was not used, I think
his words clearly conveyed that com-
pensation would be given to the ex-
tent of the losses, because at that
time the losses of the displaced per-
sons from West Pakistan was taken .
as liability of the rest of India. They
had suffered for the sake of the
country and, therefore, this liability
should have been discharged.

It might be said now that the ques-
tion may be shelved now. But the
question still remains. As I have al-
ready said, we are grateful 10 the
hon. Minister for whatever he has
done. But while making the prono-
uncement that this should be con-
sidered as a final payment so fur as
Government of India is concerned, he
said, for the rest we should look to
Pakistan out of the Rs. 400 crores of
property that still remains there.
That is his pronouncement, and he
said at that time that efforts would
be made to get out of Pakistan the
properties that the refugees have left
there., I am most grateful to him
for the efforts that he has heen put-
ting in to bring Pakistan to reason
and give us the properties that are
there. He has been there more than
once.

15 hrs.

Mr. Deputy-Speaker: Would the
hon. Member finish within the next
five minutes, or, would he like to
continue on Monday? '
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Shri A. 8. Sarhadi: I would hke to
continue

Mr. Deputy-Speaker: Then, we will
take up non-official business

BEEDI AND CIGAR LABOUR BILL*

Shri A. K. Gopalan (Kasergod): I
beg {o move for leave to introduce a
Bill to provide for regulating em-
ployment and work in the factories
manufacturing Beedi and Cigar 1
India

Mr. Deputy-Speaker: The question
18

“That leave be granted to intro-
duce a Bill to provide for regulat-
g employment and work n the
factories manufacturing Beed:
and Cigar in Indwa”

The motion was adopted

Shri A. K. Gopalan‘ I introduce the
Bilt

OLD AND .INFIRM PERSONS’
HOMES BILL*

Shri Raghunath Singh (Varanas:)
I beg to move for leave to introduce
a Bill to provide for the protection
and maintenance of old and infirm
persons under the Directive Principles
of State Policy

Mr Deputy-Speaker. The question
18

“That leave be granted to
introduce a Bill to provide for
the protection and mamtenance
of old and infirm persons under
the Directive Principles of State
Policy”

The motion was adopted

Shri Raghunath Singh: I introduce
the Bill

7830

INDIAN PENAL CODE (AMEND-
MENT) BILL*

(Omassion of section 497)

Shri Raghunath Singh (Varanam):
I beg to move for leave to introduce
8 Bil further to amend the Indian
Penal Code, 1860,

Mr. Deputy-Speaker: The gquestion
15

“That leave be granted to
mtroduce a Bill further to amend
the Indian Penal Code, 1880”

The motion was adopted

Shri Raghunath Singh: I introduce
the Bill

INDIAN PENAL CODE
MENT) BILL®

(AMEND-

(Insertion of new section 124B)

Shr1 Raghunath Singh (Varanasi)
I beg to move for leave to introduce

a Bill further to amend the Indian
Penal Code, 1860

Mr. Deputy-Speaker: The question
1

‘That leave be granted to
introduce a Bill further to amend
the Indian Penal Code, 1860”

The moton was adopted

Shri Raghunath Singh: I introduce
the Bill

ARBITRATION (AMENDMENT)

BILL*

(Amendment  of sections 2 and 39
and niertion of new Chapter 1IVA)

Shri Raghunath Singh (Varanasi):
I beg to move for leave to ntroduce

a Bill further to amend the Arbitra-
tion Act, 1940

*Published in the Gazette of India Extraordina
8-8-87 pp 407-414, 415-419, 420-421,

ry Part Ii-Sectlon dated
422-423, 424-427 %
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Mz. Deputy-Speaker: The gquestion

is:

“That leave be granted to
introduce a Bill further to amend
the Arbitration Act, 1940”.

The motion was adopted.

Shri Raghunath Singh: I introduce
the Bill,

CONSTITUTION (AMENDMENT)
BILL*

(Amendment of article §3).
Shri Raghunath Singh (Varanasi):
I beg to move for leave to introduce

a Bill further to amend the Constitu-
tion of India.

Mr. Deputy-Speaker: The question
is:
“That leave be granted to

introduce a Bill further to amena
the Constitution of India”.

The motion was adopted

Shri Raghunath Singh: I introduce
the Bill

COMPANIES (AMENDMENT) BILL®*
(Amendment of section 293)

Shri Mahanty (Dhenkanal): I beg
to move for leave to introduce a Bill
further to amend the Companies Act,
1956

Mr. Deputy-Speaker: The question
is:

“That leave be granted to
introduce a Bill further to amend
the Companies Act, 1956".

The motion was adopted
Shri Mahaniy: I introduce the Bill.
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Servants (Option for
Joining Contributory Health

Service Scheme) Bill
CANTONMENTS (AMENDMENT)
BILL*

(Amendment of secttons 13 gnd 60
and omission of section 14)

Shri Jhulan Sinha (Siwan): I beg
to move for leave to introduce a Bill
further to amend the Cantonments
Act, 1924.

Mr. Deputy-Speaker: The question
is:

“That leave be granted to
introduce a Bill further to amend

the Cantonments Act, 1924”.

The motion was adopted

Shri Jhulan Sinha: I introduce the
Bill

CENTRAL GOVERNMENT SER-
VANTS (OPTION FOR JOINING
CONTRIBUTORY HEALTH SER-
VICE SCHEME) BILL - Contd.

Mr. Deputy-Speaker: The House
will now resume further discussion
of the motion moved by Shri Jhulan
Sinha on the 26th July, 1957;

“That the Bill to provide option
for the Central Government Ser-
vants joiming the Contributory
Health Service Scheme of the
Government of India, be taken
mnto consideration”.

Out of three hours allotted for dis-
cussion of the Bill, 53 minutes were
taken up on the 26th July, 1957, and
two hours and seven minutes are still
available. Shr1 D. C. Sharma may
now continue his speech.

Shri D. C. Sharma (Gurdaspur): 1
was making the point last time that
the gradation of fecs was there for
those who join the scheme and it is
such that it does not spread the
benefits of the scheme evenly over
gll sections of the people who join it.
I was saying that if you pay eight
annas a month for the scheme, you
get eight annas worth of attention,

" *Published in the Gazette of India Extraordinary Part Il-Section 2, dated

9-8-57 pp. 428-429, 430-431, 432-433.
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and if yo- pay Rs. 10 a manth, you
get Ps. 10 worthi of attention. X
thought thiz was a simple proposition,
but an exception was taken. Take
the case of the railway train. There
are three classes in the railway train.
We find that the person who pays
the third class fare gets those ameni-
ties which are available to the
third class passengers. The person
who pays second class fare gets the
amenities which are higher than
those accorded to the third class pas-
senger and so on. In the same way,
I think that this scheme which is
meant primarily to help the low in-
come groups has been devised in such
a way that most of its benefits are
taken over by what are called VIPs.
1 may submit with some amount of
inside knowledge, that the time and
attention that the VIPs get and the
treatment which the VIPs get are
out of proportion to what they pay
for it. At the same time, I find that
those persons who belong to the
category which cannot be described
as VIP, are not given that kind of
treatment which should be due to
them in a welfare State. At the same
time, I say that this contributory
health scheme suffers from a great
deal of inadequacy. I again speak
from inside knowledge—

Mr. Deputy-Speaker: There are
very strong voices in my front. I
request the hon. Members not to
exercise their voice so much.

Shri D. C. Sharma: I was saying
that the number of persons who are
designated as junior doctors or as
doctors who are not high-ups is very
limited, and they do not have any
time to devote to the rank and file
of those persons who join the scheme.
I would like to ask the hon. Minister
as to the number of patients per
doctor, and the number of patients
each doctor examines. I find that
there is room for a big increase so0
far as those non-specialist doctors are
concerned. As far as the specialists
are concerned, there may not be
room for increase at this time, So
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far as the treatment of common
maladies is concerned, the common
ailments are concerned, I think this
scheme suffers from the lack of ade-
quate number of medical personnel.
At the same time, ] may tell the
House that in the hospitals, I do not
name the hospitals, no arrangements
are made for facilitating the way of
patients or would be patients to the
places where they should go. In one
hospital I saw some sign boards
being put up, saying this leads to the
surgical ward, that leads to another
ward and so orl. This was done by
somebody, but afterwards, all those
sign boards were removed. The rea-
son given was, “Why do you have
these signs? You will be only add-
ing to the number of patients. Let
them spend some time in finding out
the place where they have to go.”
This is the attitude of the persons
who administer the Contributory
Health Service Scheme.

At the same time, I may tell you
that a Member of Parliament wanted
to get in touch with one of the hospi-
tals under the scheme; he was on the
'phone for 14 hours and he could not
get the connection, because the num-
ber of telephones installed is not ade-
quate. So, this C.H.S. Scheme, good
and valuable as it is, suffers from
lack of adequacy of personnel and
telephones and other things which go
with proper medical treatment. It
will take a long time to make good
these deficiencies. Therefore, you
should give the people the option to
be treated according to the indigenous
systems of medicine—~unani, ayurvedic
or homoeopathic.

When I go through this report of
the Health Ministry for 1956-57, I
find that they have accorded very
good treatment to these systems of
medicine. A provision of Rs. 100
lakhs has been made in the second
Five Year Plan for assisting the deve-
lopment of indigenous systems of
medicine, I find that there is & pro-
vision for about Rs. 1,79,000 and odd
for the development of the ayurvedic
system. I find that even the homoeo-
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tively big provision. I find that unam
and nature cure systems of medicine
are also there, They are doing some-
thing for all these medicines. They
have an advisory board and they are
doing some research work 1in the
mdigenous systems of medicine.
(Interruption)

Mr. Deputy-Speaker: This House is
meant for debates and not for private
conversation The hon Member may
continue

Shri D. C. Sharma: I was saying
that a Central Institute of Research
n indigenous medicine 18 there, but
the number of research assistants is
not adequate What I mean to say
18 that these systems have been
accorded recognition by the Govern-
ment, but it does not go far enough
It does not take these systems any-
where I would not say that a
stepmotherly treatment 1s being given
to them, but I must say that the
treatment given to them 1s that they
get something with the rght hand
and something 1s taken away with
the left hand If you want to deve-
lop all these systems, you should also
allow the people to be treated accord-
ing to these systems That 15 not
being done in the CHS scheme

I would also say that the indigenous
system of medicine 1s the system for
the masses, whereas allopathic sys-
tem 1s a system for the few Any-
one who goes about the country wnll
find that whereas there are very few
dispensaries where the treatment 1s
according to the allopathic system, he
will find the ayurvedic and unan sys-
tems everywhere I pray for the
day when the allopathic system will
become the system for the masses,
when we will have health centres and
dispensaries 1n every village of India

ut we have to wait for a long time
for that Therefore, I would urge
the Health Miister that he should
make a befinming here His good
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example will be followed all over
India Here is a scheme which 1s.
run entirely by the Government for
the people and if he gives proper
recognition to ayurvedic and unam
and other systems by throwing open
the dispensaries under the CHS.
scheme to those systems,'l think he
will be putting hus stamp of approval
on the efficacy of these systems of
medicine These systems will then
receive the recognition at the hands
of the Government of India, so far
as the treatment side is concerned If
that 1s done, I am sure the people
will be happy and these systems wall
also get a big filip so far as develop-
ment s concerned The multitudes
of unam practitioners, ayurvedic
practitioners, homoeopathic practi-
tioners and even nature cure pratcti-
tioners, who are serving the masses
in the remote villages of India, will

also receive some kind of encourage-
ment

1 think it is time that the Health
Mimster sets a good example I can
assure him that this good example
will yield very good results which
will be beneficial to the masses of
the people

Mr. Deputy-Speaker: 1 think I
have to call the hon Minister There
18 no Member who wants to speak

Shri Mulchand Dube (Farrukha-
bad) rose—

Shri V. P. Nayar (Qulon). Before
the hon Mimster replies, he should
have the benefit of hon Members
speeches

Mr. Deputy-Speaker: The Members
want to be benefited Mr Mulchand
Dube

Shri Mulchand Dube: Ayurveda
has been prevalent in this country
for thousands of years and it is
admitted that i1t cures many diseases
of a critical nature, which are not
readily cured by allopathic treat-
ment Under those circumstances, to
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compel anybody to resort only to
allopathic sy does not seem to
be desirable. submssion, there-
{fore, is that this should be an optional
matter, A person who wants to go
in for the allopathic system may be
compelled to join the CHS.S, but
those who dp not want to undergo
the allopathic system of treatment,
should not be compelled to join the
scheme.

The difficulty 1s that the Govern-
ment does not have ayurvedic dis-
pensaries; 1 am told there are none.
There seems to be some difficulty in
having it In case a person is com-
pelled to join the Contributory
Health Service Scheme, 1t should be
provided that he will have the option
to undergo treatment based on either
the ayurvedic system or the allopa-
thic system or the homoeopathic
system

I have personal experience of the
homeopoathic system also There
also I find that ynany diseases which
are not curable by the allopathic
system or curable with difficulty, are
<curable easily by the homoeopathic
system Therefore, to compel any
person to undergo any particular sys-
tem of treatment and to pay for it
even though he may not lhike to avail
himself of the advantages, 18 rather
harsh and should not be done. There-
fore, my submussion is that 1t should
be left to the option of the person
concerned whether or not to join the
CHSS If there 1s any compulsion
to join the scheme, he should be able
to avail himself of ayurvedie, unan:
or homoeopathic system of treat-
ment He should have the option as
to the system of treatment, because
treatment depends more on the desire
of the patient than anybody else You
cannot compel a person to undertake
or to go in for a treatment in which
he has no faith That would be
going contrary to his wishes and it
would not be good to him. If he
has faith in a particular system or in
a particular doctor whether he is
an Ayurvedic physician or the Unani
physician or a homoeopathic physteian
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or an allopath, the chances are he
will get relief from him. It all de-
pends on the faith of the particular
man. T think much depends on this,
Therefore, any kind of compulyion
that may be imposed upon any per-
son to undergo treatment under o
certain system of medicine so  that
he may join the Contributory Health
scheme, does not seem to be proper.

efea srgt am widw (fer) -
warq fecdy efax wrgw, @ faw &
MW A& a0 X v A g fag
AR F WAREAR AT A0 E
Shrl V. P. Nayar: May I pomnt out,

Sir, that there 1s no quorum 1n the
House?

Mr. Deputy-Speaker: The bell is
being rung —Now there 1s quorum.
The hon Member, Pandit Thakur
Das Bhargava, may continue.

dIa sTRTMT MY 7 g E
TR @M T g oqe
%3 q {7 (g 7qT Bl FATCIAT
T AR F {5 35T graw ot g
TA 45 I€0 AN T 7§ fomt

U @A A A S T 9T
FR TR & @ w3 ofege
F @A oq@ o W sy q@
? 1 waw gew fafmee Y wo
T I I W Al o g
feamr o g
Some Hon. Members: Xarmarkar.
Mr. Deputy-Speaker: It may be

pronounced in any way

The Minister of Health (Shri Kar-
markar): ‘Karmar’' means do and
die. There is another ‘kar' at the
end

dfexr srez e wole ;e
gt mw A | ¥ off woroe &
oW i 9w W )
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# & fooelt awr wolt whw &
g 9 fF T FIATHT qIEX Y
fafrs & F T AW g #T
W | F IT O AT A § | q A
f6 X Ao QU 1 97 N IR W
g8 & gt Y, foww o= & eorw
w fs g7 fofy wer w5 soaR @
T 9y & 3w Geifes fowew
& ufa § =y o s ar e
#R foeey ¥ $79, 29 g oI A
I A 7Y 9T GrE T AEY §, W
IA a A #1 wrforst g faer ag A
foFar wra, at g qgaEr T & fF g7 A
% awi fa #1 soE o wrfed
T & T8 &1 g=AT g1 Aifed
% ag o7 favew ¥ w13, wT ToO
FqG | T #X UF WIGHT & A
T i & | AT R o
IX @ N eI AG 2 fFoqE A
a% & 5 ™ faem o mfaw &
T A A @ A oA AWET E
fe g s wres F wogR fear o,
R g gy afdwa ais ¥
TN AT I F AN F R
i i@ ae W
®T TrergEee g wrar @ & o zew
TEANE IT F [ F A IY 4R
TR F W i ¥ afewrs 7 g
At g wex qgw g v oo fag
aG § W AT W™ T AF |
WY agA 7 o F § o sy
A T g ok ag T W @
FOE | WA O g 997 I, TR
W qg T SAAT WY A W aQ
¥ o f fom 9T 97 w1 9 T
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AT qqx A FQ | A o
AT qP aqw qH §, W W
F1 qar ot A8 @ar & e W @
] wr qar gan &, Afe fox W 3y
W a0 § | WAT oW v
oo @ oy W a@ @ wgd w6l
AR g A Fr O §
1T a8 I #1 &Y qX & 61 39 w7
FERT W IT T SURT AL ERT |
Y AT N § o v AE g
I 98 & B T § gv w4 ™ R
&7 feferfaram & 1 @7 &1 & qgor o
frs a3 9w g o) " R fofie
FAT ATAT § | N IFT N7 4T § 9
& aaiaz | dadfaw a1 Wik fedy
¥ ¥ aw @ fefesfiran a@r
A1 Wfed

a9 @ /W F I WA A
T fadant A Wl g, o feearea
aga ot § AfeT g I & o aga
TATET AW T € | 39 ¥ W faAdy
Y Ay @, 99 FF wrE fewrr Ay
¢ e gw e wm ar 3[EE wT
% T [ F ot @@ W W
f g% v T W) T gE et
F LTI W AR T AT W
wrga g {5 T SR 1 W I g
# S o WA S A AR
& 9a Iq & =T 9% I & N @
geg fow fowew & W@ 99 & s
AT T gFAT § |

W & wamar & wmar g e agr
% 70 ATt #7 Farw g, w9 fead
& wat we@ war € Wit ag fm
T X & 9 fe 7 de wreh & T
W @ ags § Afe wik & Ty
T 1 T T I MG WK
AT ®RT fR X T% Wl e
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W 3, oz ifaw & w1 fF ag
TaAHE WA WEeE @ s ATAw
faeew A wqERfew o g & @
T & wfewrs ag O9afas & ax
# fefosfirimm Ty s 1w A
feidl & wER co BEd Wi
GAT q TR A AW FA § W
fadh R0 AEE FAAT AAF T FAXE

wre =t gow faw agw 7 wwEw
fiffer e s & &= &
g it r i aw d
TR wwe faftRT agw #wr @
R @ § W gy R vy d
Tq W Ay IT KT @ ) W
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Shri Karmarkar: Mr Deputy-
Speaker, 1 am grateful to the hon
Members who have participated mn
this debate Though I regret that it
will be my duty to oppose the Bill
brought before this House by my
esteemed colleague, Shn1 Jhulan
Sinha, still, I beheve, a very useful
purpose has been served by this
debate

Firstly, 1t has given the Govemn-
ment an opportunity of explaining to
this Houve the precise nature of the
scheme as also the utiity of it Just
by way of information to the hon
House, I think I should take this
opportunity of supplymng a few cru-
cial figures I am giving these figures
on the background of July 195¢ as
compared or contrasted with the
figures for July 1957 To start with,
we had only 16 static dispensaries,
but now we have 21 static and &
mobile dispensaries. The number of
beneficiaries, to start with, that is, in
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the month in which we started thus
scheme, namely July, 1054, was
2,23,000 as against 4,083,766 m July,
1957, which speaks of the populari-
ty of the scheme The number of
units which had joined this scheme,
that 15, which were partipants n
the scheme then was 53,000, but now
1t 15 88,000 The average daily atten-
dance then was 2,638 as against 11,564
now The number of doctors then
was 41, but now 1t 18 111

I am giving these figures m order
to enable the House to have an idea
of how the work 1s increasing Com-
ing now to the financial aspect, as
agamnst an expenditure of Rs 15,87,805
meurred during 19564-55, when the
receipt from the contributories totall-
ed to Rs 7,61,472, for the current year
what 13 estimated as the expenditure
1s Rs 35 lakhs and what 1s estimated
as the probable receipts 1s Rs 21 lakhs
As against a Central Government's
share 1n 1954-55 of the order of
Rs 826333 this year, it 18 estimated
to be Rs 14 lakhs in 1957-58 So, you
will sce that the number of benefici-
aries has increased as also the Gov-
ernment’s contribution towards this
scheme

Two principal points were sought to
be made in the course of the discus-
sions One 1s that this Bill should
enable a contributory to have an
option about joining or not joining the
scheme That would land us into
many difficulties One of the features
of this system 13 the extremely modest
contribution that a beneficiary i1s ex-
pected to make It ranges from As 8
for the lowest category, such as the
class IV employees, for instance, to
about Rs 12 for the highest -cate-
gories .

I am grateful for the Ime of reason-
ing which my hon friend Shri V P
Nayar adopted In fact, from the
opposite side, I think, he was rather
strengthening, our point of view He
was quite right, and I entirely agree
with him, when he referred to the
high fees being charged outside this
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scheme, 1n a sense, the fees are so high
that a man of modest means may not
be able to afford the visiting fees or
the treatment fees, for instance In
fact, that 1s the reason that must have
unplelled my hon friend Shn V P
Nayar to ask us not to scrap the
scheme but to improve the scheme.
I appreciate that line of argument

In a place ke Delh;, the existing
circumstances make out a very strong
case for having a contnbutory health
service stheme, wheremn we are able
to pool the resources and try our best
to render such service as can possibly
be rendered under the circumstances.

If we introduce an option about 1t,
will 1t be the first option in the sense
that a man who opts ouside the scheme
opts out once and for all? That would
be injustice A man who sees that the
scheme 15 not domng we!'l may opt-
out today, but he might hke to opt
inside the scheme tomorrow, and
maybe, 1t may swit his fancy to opt
out again after a month or two Where
are we tg draw the line? What would
be the justifiable line to draw m a
matter like this?

Justice requures that if you are going
to give option to the beneficianes,
they should be free to opt m and opt
out whenever they hke, just as m thais
House every Member has the option,
and there i1s no compuision about 1t,
except the rule of sixty days’ absence,
otherwise, a Member can go out and
come in any number of times he
pleases, and we do not draw any lme
there We do not want to fetter
their hiberties, but the scneme would
be unworkable

Secondly, if hon Members would
like Government io contribute more
towards the success ot thus scheme,
and enable us to have more doctors,
more of resources, more of equipment
and more of medicines and things hke
that, I am qute sure that this House
would pardon us if we were to make
the scheme compulsory, especially
because its incidence 1s so small
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There was one observation made by
my hon. friend Shri D. C. Sharma,
which was also supported by some
other hon. Members, namely that it
was impossible in the nature of things
that there could be the same treat-
ment to all. He said that a man pay-
ing As. 8 would not get the treatment
that a man paying Rs. 12 would have.
Unhappily for this world, there is
something like what you might call a
human discrimination. We do not
justify that. Under the scheme, we
would like every contributory, whoso~
ever it may be, whether he is a class
IV servant or the head of an adminis-
tration, to be given the same treat-
ment, so far -as the treatment is con-
cerned. But since we have based the
contribution on their resources, we
take from a man who is drawing
Rs. 80 only As. 8 whereas from a man
who is drawing Rs. 4,000 we take
Rs. 12 a month. But that is no argu-
ment to pardon any single case of
discrimination in the matter of treat-
ment.

As I was having a look at the rules,
I found that there was only one rule,
where it might be said that there is
some difference, and that is the rule
that a contributory or a beneficiary
drawing more than Rs. 800 a month
can have the facility of consulting the
staff surgeon direct by appointment.
Apart from that, I do not find any
discrimination, so far as we mean it,
between a low-paid servant and a
high-paid servant. It is the same for
all. I would really be grateful if hon.
Members could bring to my personal
notice any case of discrimination bet-
ween a servant and a servant, and I
can assure this House that we shall
not allow any such discrimination to
be made by any person whatsoever,
pecause such discrimination does cut
at the root of any beneficial system
which we want to take up, cspecially
a social welfare system like this. I
look forward to hon. Members of this
House, especially like my hon. friend
Shri V. P. Nayar, who is very active
about such matters, to bring to my
personal notice—not merely a ques-
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tion of representations—any case of
discrimination, and I can assure them
that 1 shall struggle my best o see
that if there is any delinquency that
is properly looked into and set right,
and safeguards taken for the future. '

There was another line of argument
which was started by Shri V. P.
Nayar. Looking at- the thing con-
structively, I find that it was a very,
useful observation. In the very
nature of things, this scheme is till
this moment what we call a tempo-
rary scheme; we have yet to receive
the blessings of the Finance Ministry
for making this scheme permanent.
We hope that it will] be made perma-
nent.

Shri Sinhasan Singh (Gorakhpur):
May I know whether the contributory
scheme is applicable to the 1.C.S.
officers and also to the Ministers?

Shri Karmarkar: Yes, entirely.
Why should there be any discrimina~-
tion against I.C.S. officers and Minis-
ters? 1 cannot understand.

Shri Sinhasan Singh: I wanted to
know whether it is applicable.

Shri Karmarkar: Yes, entirely.

Mr. Deputy-Speaker: The hon.
Member meant no discrimination
against, but rather in favour.

Shri Karmarkar: No discrimination.
T just tried to be a little wicked at
his expense, but you, Sir, were alert
and caught me.

Pandit Thakur Das Bhargava: Can
a contributory have the Ayurvedic
system also, if he likes to have it?

~

Shri Karmarkar: I shall come to
that with a little less of passion. I
would like to make this clarification
that medical treatment of Ministers
has been provided for in the Sslaries
and Allowances of Ministers Act, but
the Ministers also have fallen in line
with the rest, and have agreed to con-
tribute, though they need not.



7847  Central Government

Shri Sinhasan Singh: From the
Salaries and Allowances of Mnisters
Act and the rules thereunder, I find
that there 1s a clause for medical
assistance, to the effect that the Minis-
ters will get the same medical assis~
tance as the ICS officers That 18
to say, we find the Munsters bracket-
ed with the ICS officers as regards
the privileges and other things I
would hke to know whether the privi-
leges they have got are the same as
on the contributory basis or there is
some difference

Shri Karmarkar: Now, we have
made the whole thing uniform, though
according to the rules that have becn
laid down, that need not be so For
mnstance, I as a Muster may have
chosen to have myself treated under
that statute, differently from a member
of the scheme, still, on the advice of
the Prime Minister, and I think, at the
request of the then Health Mimister,
which request was perfectly legiti-
mate, all of us I think almo-st all of
us, excepting perhaps one colleague
about whom I am not -ure, have jon-
ed as membcrs of the CHS scheme
And we are subject to the same
advantages, and the same habilities
and the same himitations as any other
man contributing at the present
moment That 1s the present position

The other pomnt that was sought to
be made was that this scheme was a
Iittle infructuous. because there was a
huge crowd at the CHS dispensaries
I have myself had occacion to visit
these dispensaries In fact, one of the
first things that I did after taking over,
was to visit these dispensaries, partly
because such wvisits do mean good to
me personally, and perhaps, they
might also result m the dispensary
people doing the work a little better.
I went in the company of some senior
officers of my Ministry, including the
Joint Secretary who i1s in charge of
this s:cheme We went round #nd we
saw that there -were a few physical
tneonventences We sought to have
them remedied. Apart .from that, I
wanted to see for myself how the
scheme was working, and I had found
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the condition which my hon friend
Shn V P Nayar pointed out—I agree
with nim in what he said—namely
that the disponsaries were crowded

Now, there are two aspects to this
gquestion The first 1s this What 1z
th tolal benefit that 15 rendered® 1
could easily see that there was a
crowd which the doctors found diffi-
cult to cope with The proper solu-
tion for 1it, as has been nghtly sug-
gested, 1s thal we should give more
attention to increase the number of
doctor~ That 1s preciscly what we
want I am greatful to hon Members
because what they have suggested will
strcrgthen us very much i our re-
que¢t for a large number of doctors.
But the fact that therr 15 not a larger
number of doctors 1s not to condemn
the scheme outright

I made many informal attempts to
have a cro,s-section of opin or regard-
ing the utilitv of thc scheme This 1s
not the reaction of the highly pawd
beneficiaries but that of the lower
grade low salarted people Their
view 1s that so far as serious ailments
aie concerned, the bencfit of this
scheme 1s far far greater and more
than what little contribution they are
making

Suppose there 1s a TB patient A
man drawing Rs 200 or Rs 300 even
in Drlhi cannot afford to have proper
treatment for TB or for proper
hospitalisation on his own What 1s
promised him under the scheme 1s
that if 1t is a case of sufficient serious-
ness he will have hospitalisation We
have always been able to have a
larger number of beds than necessary
for the purpose of giving hospitahsa-
tion 1 should welcome any com-
plaints on this score

Peoble who are not so seriously 1ill,
but are affected by T B, are given out-
patient treatment But where hospi-
talisation s required, it is given Take
serious cases of surgery, for instance,
or things like that

I wish hon Members to appreciate
the fact that what we would hke to-
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have is what one might call informed

- observations about the matter because
we might be sitting in a sort of nest
and many a time we do require fresh
air, fresh criticism, in order to streng-
then our hands. But we want that
criticism to be well informed.

My information is that so far as
serious ailments are concerned, the
“beneficiaries are getting far far more
than they are paying. That is natural,
because there are all these doctors
looking after them. There are also
staff surgeons and consultants for
serious cases. We have two nicely
equipped hospitals to take care of
hospitalisation and the rest.

The real trouble is with minor ail-
ments ana out-patient areatment. Here
I should like to make a personal,
-observation. The common tendency is
perhaps—1 say, ‘perhaps’ because I
am not quite sure; I could not be sure
about this—the moment anything little
happens to us, if there is an advan-
tage, we run up to the doctor and
have some treatment I have set a
rule for myself and my family. If my
children or somebody suffer from
fever, on the first day I do not go to
the doctor. Everyone knows the re-
medy for such small ailments. We
"have homely remedies for them.
Sometimes it may be harmful to go
-to a doctor in such cases, in case there
is a casual fever. We should wait
for a day or two, till it becomes seri-
~Ous.

Dr. Sushila Nayar (Jhansi): It is a
-dangerous doctrine.

Shri V. P. Nayar: That is the differ-
ence between a doctor and a Health
Minister.

Shri Karmarkar: My hon. friend
may be better informed. She is an
expert. But in this case I can tell her
that I have never seen people suffer
on account of this. If it is a little
serious, they can always approach the
‘nearest doctor.
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In any case, what I was saying was
this that even for the most common
ailments they go immediately to the
doctor. There is ailment brought
about by transition climate. The hon.
Member who is a doctor hereself
knows the seasons for cold. It will
start in November. It was there early
in the rainy season. Do we immedia-
tely run to the doctor, the moment a
person’s nose begins to sneeze? Would
my hon. colleague, who is an expert,
advise me to run to a doctor in such
a case? We know what to do for a
common cold If it is something
serious, of course we should go to the
doctor.

So one of the dificulties encounter~
ed is that for the commonest ailments
people go there. Naturally they are
bound to be treated there. We have
no complaints to make. We are bound
to treat the patient. In an epidemic
like influenza, at the first sign we
advise people to run to the dispen-
sary

But the fact remains that so far as
the outpatients with lighter ailments
are concerned, there is a larger num-
ber than we can cope with. The only
solution for it is to intrease the num-
ber of medical personnel. We are
trying to do that and our proposals
for the immediately coming period is
that we should have a larger number
of doctors. For instance, our proposal
for expansion of our present strength
is as follows: We would like to have
14 new dispensaries; we want to have
a consluting staff surgeon, then 4 staff
surgeons who are specialists; then we
would like to increase the strength of
junior staff surgeons by 10; and at the
lowest end, we would like to increase
the strength—of asgistant surgeons
(grade I) by 82. We do feel that to
cope with the increase of work, we do
require this additional strength of 97
personnel. We do hope that we might
be able to get the finance necessary
for this and in course of time we
might be able to render better ser-
vice.
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I would come to the other point,
namely, the question of option of
treatment. I should not like to take
the time of the House on this occasion
to enter into details about our policy.
‘The House will pardon me if 1 say
that I would like to keep patriotism
outside the picture when medical
treatment is concerned. If I were ill,
as I said on an earlier occasion, I
would not mind which line of treat-
ment it was—whether it was allop-
athy, ayurveda, naturopathy or the
fasting method or mud treatment or
it was the nice treatment ot massage
from Kerala or things like that. I
know that one of our colleagues has
profited very much by disappearing
into Kersla for a fortnight and coming
back hale and hearty, getting proper
type of treatment. It is a very prec-
jous method. (Interruptions) which
my hon. friends will do very ill to
joke at. I wish we, the Government
of India, were able to go there and
get a little knowledge about this
method. The only difficulty ix that
people with the knowledge do not part
with it

Apart from that, here it is not a
question of evolving a national medi-
cul policy as in the case of national
economuc policy or national foreign
policy. We would like to give to our
people the best treatment possible and
available. But for historical rea-
sons—to repeat a little of what I said
on an earlier occasion—for the last 150
years Government have been used to
the allopathic system of treatment, the
modern system of medicine. But we
do consider neglect of the indigenous
system to be wrong. It is our con-

. sidered opinion that our attempt
should be to take out the best from
all systems of medicine.

1 do not say this as a platitude.
Day before yesterday, I had a little
discussion with a very erudite ayur-
vedic Pandit. I put to him this pro-

ing Contributory Health
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position. 1 asked: Because ayurvedic
research was stopped 400 years back,
doyouhkeustotorxetwhatwehave

matters of new inventions, in whatever
fleld it may be, finding out of new
drugs and so on? Then he agreed
with me. He is one of the principal
persons in an institution devoted to
research. Then I told him that for
malaria, one of the common ailments
rampant throughout the country,
D.D.T. is used against mosquito. Blood
samples have been tested and it is
found that there is a particular type
of organism which is conveyed by
the mosquito from one person to an-
other. Is it wrong for us to use D.D.T.
to exterminate that type of mosquito
which is the carrier of this organism?
He said there was nothing wrong in
it. If quinine is proved to be a speci-
fic against malaria, would it be wrong
for us to use it in preference to some
other ayurvedic drug which might
not be as efficacious? If it is equally

, efficacious let us put {o the people

both the drugs. But, if one is more
efficacious and proved results are like
that, have you any objection to adopt
any modern system of medicine re-
cently found or discovered in prefe-
rence to old medicine? He said, none
whatever and he offered his own sug-
gestions. For instance, he said that
he would not object to the use of
antibiotics wherever it is good and
wherever it is called for; simply be-
cause the antibiotics are a discovery
of the 20th century, they should not
be rejected by people who practised
medicine of the 19th century. That
is the point of view Government are
taking because the traditions of Ayur-
veda—excepting for the personality
of a few persons—have not been alive
for centuries together. Therefore,
what Government are trying to do is
to give the best possible trial for re-
searches in Ayurveda,

At Jamnagar, for instance, they
have the Research institute and In
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Bombay, the Bombay Government has
& good scheme for researches in indi-
genous medicine. We are helping
them. What is being done there is
that they take up patients and beds
are being allotted We also give
grants, in our scheme of assistance,
per bed, to a certain extent in institu-
tions which are conducting researches
in Ayurveda. But, we do not want to
run the risk of plunging into the un-
known., If we are quite sure of the
efficacy of a certain drug or a line or
method of treatment for a particular
ailment, we shall not hesitate to adopt
it in government dispensaries also
wherever it comes from.

Shri V. P. Nayar: May I ask the
hon. Minister one thing? He said just
now that he was convinced about the
efficacy of Ayurveda, especially the
massage system of Kerala. Supposing
a government servant gets afflicted by
rheumatism, would he have the option
to resort to that kind of treatment the
efficacy of which is known to the hon.
Minister and his Cabinet colleagues?

Shri Karmarkar: I cannot speak for
my colleagues. But, I myself have a
feeling that massage wunder proper
circumstances can do good to a person
ailing from certain types of diseases.
Personally, I would feel myself that
a good massage would do me good. I
am quite sure that a good system of
massage would make my young friend
more younger. I have no doubt about
it.

But, apart from this gquestion, we
have now under our rules permitted
for T. B, Polio and for Cancer, treat-
ment outside Delhi if some such treat-
ment is not available in Delhi. I think
it is a matter for consideratfon.

S8hri Pattabhi Raman (Kumba-
konam): But oil therapy of Kerala is
very good and there is no dobut about
it.

Shri Karmarkar: I do not need the
certificate of my hon. friend from this
side to accept a proposition from the

Service Schems) Bill
other side. 1 am sure that oil therspy
is good and 1 am gpiving expression to
my feeling that some persons stand
to benefit by it including my friend
Pandit Thakur Das Baargava. That is
a tried thing.

Pandit Thakur Das Bhargava: Allo-
pathic medicine even if it is a tried
thing is it therefore a panacea, a cure
for everything?

Mr. Deputy-Speaker: I find thyee

hon. Members standing at the same
time.

Shri Karmarkar: That shows their
enthusiasm in the subject.

But regarding my esteemed col-
league who has been blessing me in
this House for the last 10 or 11 years,
I would not like to prescribe any
treatment until he declares his full
faith in me as a medical man which
I am not.

Apart from that, I do really think
that all these matters require serious
consideration, for instance, il
therapy or the massage system. The
other day we found a hard case; we
could not help it. There was a cmse
requiring some surgery. A public
servant had to go to Vellore but we
found ourselves fettered by rules. I
shall reconsider these matters day by
day and as more and more finances
permit us to do.

1 will not take more time of the
House, With regard to the indigenous
system, whether it is Ayurveda or
any other system, we are giving them
a serjous trial. Recently, when I had
a talk with our top Director for re-
searches, I suggested to him that it
is now time in respect of ailments
which are not of a serious nature to
try indigenous drugs also in the case
of a certain number of patients. We
should like to proceed slow because,
in any case, we should not be res-
ponsible for any uncalculated mishap
to any one in our zeal for research
into the indigenous system. There-
fore, we are trying to go slowly and
steadily. *And, as, one by one the re-
sults of our researches come out
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proved, I have no doubt that the
Government of India will in the good-
ness .of time take to these remedies
because ultimately we as Government
or the people as a whole can have no
predilection for a system as a system,
the whole idea ultimately being that
the best possible system should be
given to the patients,

Having said that, I think, I have said
all that need be necessary to be said
in this matter. I need hardly dilate
on the point about discrimination
made by my esteemed colleague and
elder, Pandit Thakur Das Bhargava,
because there is no sense of discrimi-
nation either regarding a person or
regarding any system.

There was one suggestion that a
Committee might be appointed. It is
not only a Committee that can go
through these matters. Ultimately,
the members of the Committee could
go round the dispensaries and see
crowds and tell us that there are
crowds, But, what I would say is
this. Since hon. Members of this
House have an occasion to be here
for 6 months or 8 months in the
year and have greater sources of in-
formation than we, perhaps, who are
closeted inside our rooms could have, I
shall be very gratetul—and [ am
not formal when I say this—to have
any suggestions from them. If they
come across any instance where some-
thing proper has not been done, they
can bring it to my notice. This is an
experimental measure and on the
success or failure of this depends
largely any scheme for a national
health insurance. What . is that we
are doing here? We are taking a
token contribution from people and
assure them of treatment for any ail-
ment that they may be suffering from.
I think, if we are able to evolve a
system here, which is as free from
mistakes as possible, this may prove
as a really good example for the
other places also.

Actuglly what has happened is, and
that might show to this House with
greater emphasis than I could com-

Health
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mand, that a3 many as about 18 or-
ganisations, members of those organi-
sations, like the Sahitya Akadami,
have offered to come into the scheme.
In fact, we are considering the matter.
We would like to have as many more
members as possible. But, if it brings
any sense of satisfaction to this
House, I am in a position to tell the
House that there is a greater anxiety
to come into the scheme rather than
to get out of it. Unless people read
these debates in detail and find there
is something wrong with the CHS,
the normal experience ig that there is
no complaint except that at the out-
door they have to wait a little. Tha
is a complaint and it is also a fact.
To some extent, we are trying to cure
that defect by increasing the number
of doctors. Apart from that fact, 1
can tell this House tbhat the scheme
so far as is being worked has given
satisfaction to a larger number of

than some of my friends
appear to be thinking about.

I would like to disabuse my hon.
friend Shri V. P. Nayar. He asked
whether there is any committee
looking after. What we have done
is a thing which was necessary and
which has worked well. We have a
committee consisting of the Joint
Secretary of the Ministry, the Direc-
tor General of Health Services, the
Financial Adviser, and the Adviser of
the Planning Commission and then
follow the representatives of the
various organisations. For instance
there is the representative of women
government employees; there is a re-
presentative of the CPW.D. and
Central Secretariat Association, of the
Class 1 Officers Association, the
Stenographers Association, the P. & T.
Employees Union and the Air Force
Association etc. I need not tire the
House with the names of all these.
So, we have got one representative
each from all these important orges-
nisations who come there, give their
suggestions. They meet regularly,
once in a quarter, subject to correc-
tion, and give us the benefit of their
suggestion. I am giving this informa-

L 4
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tion to.the House so that in any
case if any Member 1s feeling that
there i3 no proper representation of
any organisation, that Association
concerned may be enabled to send a
proper representative, The real
justfication for this scheme is not
that the members of this Advisory
Commuttee should say ‘Yes' to what-
ever we say but should come forward
with their suggestions

16 hrs.

I am afraid I have taken a little
longer than what I actually wanted
to, but since this was a matter impor-
tant 1n itseif and important because
1t has attracted so much attention in
this House I thought I might take the
lhiberty of snfiicting & few observa-
tions on this House In view of what

enough to bring forward this measure
and who, as I saxd has done not
only a service to his pomnt of view,
but also enabled us to tell this House
a few Yacts which i1t was worthwhile

to withdraw this Bill in this form?
Under these circumstances I beg to
oppose it.

Banerjee (Kanpur):
The Defence Employees Union of
Delhi, those who are working n
COD, army workshops, etc, had
requested the Defence Ministry to
see that the scheme was made appli-
cable to them The Defence Ministry
has rephied that it has forwarded the
application to the Health Ministry
May I now whether they are going to
be included in the scheme?

Shri Karmarkar: I shall have that
matter attended to within half-an-
hour from now, at any rate if the
hon. Member 15 here by 5-30 I shall
tell him what the position is

Shri Jhulap Sinha (Siwan) I am
grateful for the support which hon
Members of this House have given to
my Bill. It must have been clear to

lutely no opposition from any quarter
to the provisions of this Bill, The only
opposition to it has come from
bon Minister himself I am real
surprised at that.

&€

Mr. Deputy-Speaker: He is behind
the hon Minister, I suppose

Shri Jhulan Sinha: That I

always Since I took up legisla
work I have always been behind the
bon Minister

5

I was only surprised and felt a
little sorry that the hon. Minister
has not grasped the intents and pur-
pose of the Bill When I introduced
the Bill and made a bref speech in
support of it I never intended to
inflict a homily on the utility or anti-
quity of the ayurvedic or to denounce
the allopathic system. What I wanted
was that the individual should have
the freedom to choose the system of
treatment This 18 a democratic coun~
try and we are moving in the direc~
tion of establishing democracy in all
spheres of life

This Bill to me appears to be 8
clear step towards regimentation,
regimentation m a sphere where it is
the least needed, the sphere of per-
sonal welfare, welfare of the family
and the individual

Mr. Deputy-Speaker: He should
come to his end

The hon Member may give his
reactions to the suggestion of the
Mnister

Shri Jhulan Sinha: As for those who
have supported the Bill, I have
nothyng to say

The hon. Minister has pointed out
the difficulties o giving the option to
the government servants to join the
scheme and the nutshell of his argu-
ment appears to be that if an option
18 ;aven the scheme will probably not
work, because if a man joins and opts
out the next day to rejoin it the day



9859  Central Government 8 AUGUST 1957 Servants (Option for join- 7860

{Shri Jhulan Sinha}

after, it will be a wild goose chase
and the scheme as a whole will not
work.

When I moved the motion for consi-
deration of this Bill I made it quite
clear that the option couldy be
exercised only once and a person Wwho
has opted for a particular system of
treatment will not be eligible to go
back upon it and choose another
system.

Az for the difficulties of having an
ayurvedic system of treatment, as

Mr. Deputy-Speaker: Would that
also not involve some compulsion?

Shri Jhulan Sinha: It is only meant
for those who opt for it.

Shri Karmarkar: I would like to
ask one question of my hon. friend.
For instance a man opts for allopathic
system. We are assuming for the
moment that there is no sure ayur-
vedic remedy. Because he has opted
for this should we not give him ayur-
vedic medicine and save him.

Shrl Jhulan Sinha: It there is a
known medicine in a particular sys-
tem he will opt for that system.

As for the difficulties of starting
ayurvedic dispensaries they can have
ayurvedic dispensaries as they are
having allopathic dispensaries. In re-
gard to the expenditure I want to
point out that the hon. Minister was
very happy about the number of
persons joining it and the amount of

Minister. Whom does this extra
money benefit? I think it benefits
none. Those who were getting all

ing Contributory Health

to pay something for it; as for the
lower classes, they go as uncaved for
now as they were before.

There was an instance only the
other day in North Avenue. A
gentleman employed in the Parlia-
ment Secretariat living in the North
Avenue went to the Contributory
Health Scheme centre. He was
suffering from malaria or influenza.
The doctor was very busy and gave
him a prescription. When he took
the medicine he vomitted and wvaas
about to collapse. The patient was
taken to the Wellingdon hospital
where the doctor found the prescrip-
tion to be wrong. The patient was
luckily saved. If this is the benefit
of the scheme I have nothing to say.

The success of the scheme was due
only and solely to regimentation and
compulsion that is involved in the
scheme. 1 pointed out that the Mem-
bers of Parliament were invited to
join the scheme, but an option was
given to them and you have seen the
result. None has joined it. The
scheme has no inherent merits of its
own. It is only through compulsion
that it is flourishing.

Members of this House who are re-
presentatives of the whole nation
were given an option to join the sche-
me. I do not think anybody has join-
ed the scheme. That shows that the
scheme hag absolutely no merit of
its own, because it lacks in the free-
dom of the individual.

In view of this I would appeal to
the hon. Minister to reconsider his
decision and to save the sum of
Rs. 19 lakhs per year. This money has
to be spared for the success of the
Plan for which we are economising
all spheres of our activities. So, if
the hon. Minister thinks that the
scheme will fall down if the element
of compulsion is withdrawn, I say
that it will go unsung and unwept.

However, I find that the hon, Minis-
ter hag not been able to grasp the
spirit of the Bill' and is not in favour
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of accepting it. As a Member of a—rﬁ EC D) STaT fq; I FT
Parliament and especially belonging ® e Tl %

to this side of the House, I do not ST TG FF GIAT | QT 5T H
want to embarrass the Government T IUET F a7 FERAFIT AT

and embarrass myself and I would, g
therefore, seek the leave of the House T T A aﬁ% @Tﬂ anglI I

to withdraw the Bill. THT ¥ F AT JA 79 E‘TQ'W
Mr. Deputy-Speaker: I have been FT SHT AT Y, aT F I TH A A
waiting for it since long. Has the b= &\ 31 ad % &1 a9 8y aEdy
hon. Member leave of the House to e ¥ o
withdraw the Bill? g | afFT wWR " WY ¥ AR
The Bill was, by leave, withdrawn. arfagq &, 9 qW Y% F AR A
—_— HEM TF H 99T g7 aFar g | 98 39
[NDIAN PEII;IJ‘%;T)C&?E St AT F9 G 1 F W & A ag
(Insertion of New Section 427A) W oLl m@j g fe _\Tﬁ ¥t H
Mr. Deputy-Speaker: We will now T \“ id _”ﬁt SR EFi'R_\E CIRELN
take up the next Bill. Shri Keshava TS EUE @ ag I A A g W
is not here and he has not also got qreeifas i’q-—-@ﬁ?ﬂ——% FTTOT NI
the recommendation that was requir- o A
ed from the President. So, that |ET ® @Yl Gl HT FE AL § | qAA
cannot be moved. Shri Raghunath fifSy f& oF FRAFT & TF a9
S“;ih. ":;H ém";hi"s B‘H'( Gurdasmu) FET L1 IAF FA T T TAR AT
ri D. C. rma urdaspur): - o
What is the time allotted for this Tg {1 T g | TF weAr A
Bill? g & A FT I T AT FAA T FE
Mr. Deputy-Speaker: One and a AAT & | WX qG TF A8 &1 94 &,
half hotry, N FER T@T IH AT ART ¥ AT
At wAw fag ( aroiE) ¢ Qi< 29 TIC F 919 F €T F 497 GFATE
Sir, I beg to move: gRfF FRaFR @ 7 ¥ AT a9
“That the Bill further to amend ﬁﬁ qeT &< TFar 9T, st g’mfr
the Indian Penal Code, 1860, be q e ¥
taken into consideration.” TS g @H | & T a5

Tt 7§ agT SATRT &1 W& | 0T 94
TR T AH & Tqars F71 g qaw
BY ET & | TE &1 qaeqT FT T @l & |
ZIITeT AT ST Z & | 39 4 I
S fear 91 @1 g e sarer & sarer
o9 FT STIA &1, ar 39 T 91T &r
1T 39 Irq 9 A IR 97 =g fF
Y ANT I F IATI | G19F g, ST &1
FI%1 a2 faaar arfgg | o 9w §
& T2 18 s aaT & Freor fe
. , T4 FRAFL & HEA FIE AdT g,
‘rasra:‘r%rwr_mﬁ*rﬁ%l afwa areee it 9 BT & I g ST A AT
ARCE AR R % 5 9% 7I@T § 9 T WA 7

39 qrgeT | 97 98 fAagT F3ar g % | 397 FIQ TT 9F1T & wfaT faa
fega & T H BIH agT AR § gfa fGmsnarga @ &1 AT =™

3feaa dMa F A THT ¥IL F
“frafs” Fr——faw &7 37 wMaAR
“‘auw” —aftmar &t g€ ¥ 1 Tw
YA ¥R FT § g @1 F1 I
H G 33 & fau q7 w77 ag fag-
o ITETT GFar § ) ST aw W ¥R%
FHEHE, ST F AT HH AT
AAT ATTE FF AL FEAGITS AL
g1 SE A g FW aw & fag =
TET FT qAT @7 TE | TH Y9 7
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fadaw wr siw ag & fe o A€ <o ¥ AT T | XW A TAX FEwI
¥R TH W X@ A wwr  wf aw w1 57 7 5 WE Ao @ wwdr § o
WA B 6w 17 Wy Frwlfor w3 & o § fr xw fam & seiee
@ W | e W aw o AT A W & fag ¥ s Y §r awT £

sEAmE AN R

fo & T Y& ¥ w=T wamE F
TRITET YL 7% | wréde W
®T | ITTSAN WENT, WY AT §
fir srie wrrez # v gaear QA
wre AT 9T I T X v fr
WTRTI & 918 Gar aff frar | I ¥
g g g Y Ot § g O
WT %X WYH {EEN EY G w6 |
TH ¥E AT ¥R & YHaR A
TR AEE Faad g

oft feran Fag (Wreage)
X A g W w0

st Tqq fog : oft gf 1 F @
qre ® g9l & @ fag g
arga § o wowe il F odfann
aga a3 wf & 1 A Nfag e o T
¥ 492 #Y 19 faew #1 9€ Fa S
T | T ¥ & qrfeni §—wg T wwraw
o% 9 &1 & WX farara wreawiy,
fag & &t 12 ot 7€ &, gEd nF
W T AT § IJW PTEARTC Y
gt ¥ =g Y Fom awar & F frdee
wor wgn § v oo B¢ qar aiw
1Y & ol R X FTOT—I T
Wirmr ¥ g, fefer R F o
W ot nfamde & @
afeut & o 7 & 1 W W W
qfifefod § dama wema ¥ flt
TOw wrEre Wt e T e qwar
| ¥ # gg seT @ fag sefe
farat & T o & oy T ¥ wwriaw
AT Wt o W) g R fraw
WY ¥ I Wy Y o yfcafevat

W T § Pefirre SR oY 7
T ot Y wwer ¢, we e
@ wre § g § aw

Shri V. P. Nayar (Quilon): May I

, ask for an information? The hon.

Mover’s idea seems to be that it is
felt that there is a great incidence of
destruction of crops in various States
and so he wants to amend a particular
penal provision. I would like to know
whether he knows about any parti-
cular State having recorded increased’
crop destruction to warrant an
amendment of the Penal Code like
this,. What is the total value of the
crop destroyed in any State? I want
this information so that we can apply
our minds and come to the conclusion
that the Penal Code requires an im-
mediate revision.

st vy Ty - g e T ¥ W
wiwe ¥ fag 7f % wwar § wiife fam
gt ¥ qarre werad s gt §, 9
gei 7 W o 9¥ wind o e
& 1 fRT T wud qde grdfae
¥ AT R~ BDoerdy o7 a0 §—
¥ g avan § fn e & wdt
WX wEa Fed & dfaw f mx
wa st wf § 1w s e
fiwe ¥ o fearT & gy @Y Y ok, oY
aw 3 {8 92 o fw W ww e
gH W 3 AT AT T W IW A
wt FAH WTE WY | Gy AR WY w2Ard
wo @ o € 1 wiw e fe frwra
fiar qw F T §, ool 2w g Wi
s o ff e d W el
e AR 1 W R i
¥ a9 —gEh ot ¥
T @ vu ot 7w aff frwvwww
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afes w3 Ty wRmET qifes won
oy ¥z afcer o fear -1 3 W g
R § A, @ N W R qT
wie TET A ¥, OF T R e R,
T FY W e A aX 3 R
W 975 AT 2769 HT49 § 2 1 10 3w
IR 7g %9 WY & 7R & fog e
IS T qF FL, O AT WA
e R faR g e & e e Wk
w2 f gomo aum feem &, wOW
g T@ W anie FO afg
WX qT WK faar) s § feew g,
N TE Q A @ TR O T R
e & 1 x@ farg 3 v § fr 9 awr
¥3® ¥ ¥y A% ¥ ol frafas &
e @ WA FINITAS
Wi Wi A Ffaw W arie $u feor
war ¢, srrRae fear g, S
SR ¥ TER W wTEIEGEd NI
ATE ¥ W T Sre &Y Sy
w 79 gfawr fag awh & ) R W
T &9 w1 forr g § @Y @
e & waew g § 5 g RraEm
R T e ag A ¢ e
fegem % wafa wr arw gwn &, &Y
Wil w9 fegeam € o@vi & a9
& a6 U ) FFO @ IW A W
e feqr wr &) W ARy q owg
g g v forg were gwr wis 7 g
w1 g 6w Y fsl ot Y
L ROR ST E CECENCE AR
% q7LE ¥q ¥ wrar § 1 99w fag
LR LGRS IR CIR S S-CR R ]
SRR 9 wAET @ ¢, S
WOR & X o 2 a1 di fiar & o
we Y € §, SewY v e dar
§ & guwr wvofar qgar R @
w§f wfaw 3 1 38w o oz ¥ frmr
I | SEw AT OF SRR ¥
ATAT AT | T W WL § WA ®
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AT o ¢ & w2w Wy & ot ¢
o W o wwfa, g @ wfe ¥
J & el Wy wdt & wwm e
AT ifgu

TE ¥ F wEd ¥ i e W
do T ¥ frdy ET Wt AR X @Y
FEEY TH T WY T T § 1 W)
IR R AT AT SRR
AT § | ® wg wig g fe o o
& & AT & AT W s aE s
T T T € 8 o T &Y ar & &
A4 | oA ewfer woawaw W
AT 3T § & Iy FF WeR weE
aat i e oY sqwedr wGE wifed
AR T F & Hfew W Wumsrae
#few qur somREwE ¥few AEET
afew

T AFR Y T vo A g & e
M RIE e A Y IAE FL AT @
Mmaeia v amAw
g, S wew , Sawr v wf fedy
FRy¥GE TN AN dw
&1 AT § 1 %33 F ST Ay AT @R,
FEHT A o EaT § aY JEET I WK
FRHTENAT J AR § 1 ¥V F T
mr § e oY &% aned @17 & aNfe &
& o€ 97 &, TouT T W &, sw
af g OX Ay Y s b
& ar ¥ 1 3 T B wPATR ar
are ¥faw g gwd §, ar 97 AN &N
N T FE A I § fad umw
w a3 & foe e frgeam waeedt
&, gx i wgan } e ww § e &
YT AT, W AR 7 W e B
& ST T QAT | N @
&% 3 ¥ s ww w1 geamew g wifiy,
wft # dxrre Wt nfigg, T
T e ¥, 1 g wg ¥ frg ey
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WY AW § T G AR ¢ WH
*r dErT aEH ¥ forg wiw e gl
AT G §, TN A G g, T
G Y & w7 T wX @ §, e
TR T B HC & qrg WY A gy
g 9 Y NA GT F OHE F T
iy &, felt o & Fror av faly
T NI &, T AT ATAAT & F0,
aY FA% forw +fF wroe s aan
Erit Wi 7Y ¥faw w groe are qur
FOATRRA ¥fqq WAT gOM | Q¥
wrr faRit sufie farsia ot &) e A
R § e 3 W TREE FAE I
s ¥ T FE@T o & vy Aeay
s IR F fw s 1 @
A AW HIT TG & O § | IR AR
war freF @ wnfed

T I W AN @I g AT A7
frdas wE gv e Sufeam feam €0
i o fadgs § qg wr ¢ fF o
¥fqw # a1 ¥ @ mT 9N, wE-
A Hfaw aemar ang AR @
# qfr ¥ A A9 TUT GA-ARWA ¥R0-Y
¥ T I A AR K ) 9 T TG
GYeT 9T CiEHE § 1 X0 7 A qE W g
fe W 7 & onde wE Qo ¥
W AYgEE & W @ aw w3 @
TR W F w O IT™ A J9qT N
wifew

# v w7 g fe o fadaw &
WEA #Y T P AT TS W T w7_T
o & s § e e s v s
T gwd w2 | § 7g A TS g
g fs gt o ofiwewr & fafree
qEw & SR g F & fao ol
#7 vy firdgy ¥ Sufeas fear & 1 s
G W WA ¥ Q@ & /A |
farre wfiw & site ¥ fadaw @
g N gfr @ D e QAT R
wT ¥X fedut ¥ seer s g% @
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¢ W g7 ¥ wfs srawanaT W@ A
Ngfrgn o & W@ A
X | W g B TRy ¥ fag fr
aga fafam & o o s a1
FHRTATA NIRRT
S AT T T g Fadwl § s &
T FT HW T Y & N B
TS a9 a9 & | W gfenw X
At & xzan § fr @ fadaw # o
g 7 FT 27 MR

Shri Tangamani (Madurai): Mr.
Deputy-Speaker, Sir, I rise to oppose
the amendment sought to be made in
the Indian Penal Code by adding to
the existing section 427. In the State-
ment of Objects and Reasons it is
mentioned that the crime of cutting
crops has increased in various States
and the aim is that in case of crops
worth Rs. 10 and upwards the police
may be empowered to take cognizance
etc. Further, 1t is said that this will
give encouragement to farmers striv-
ing for more production with proper-
ties extending over different areas and
villages.

But, I am afraid, by this amendment
the purpose which the hon. Member
seeks to achieve is not going to be
achieved.

I may be permitted to say, at the
outset, something about Chapter XVII
of the Indian Penal Code. Chapter
XVII deals with various offences
against property. There has been a
certain gradation also as to the.sever-
ity of the offences and their punish-
ment. Sections 378 to 382 deal mostly
with theft, robbery etc. That is the
first type of protection which it seeks
to give to owners of property. My
friend was saying that foodgrains are
stolen. If they are stolen they will
always come under the mischief of any
one of these sections. In an aggravat-
ed form we have extortion, and a still
more aggravated form is dacoity.
From sections 403 to 404 we have

stolen property, cheating, fraudulence,
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deposition of property efc. Sections
435 tp 440 are under the heading ‘Mis-
chief. By mischief they do not want
to include certain aggressive types of
offences, and mischief in section 425 is
defined as follows:

‘“Whoever with intent to cause
or knowing that he is likely to
cause, wrongful loss or damage to
the public or to any person, causes
the destruction of any property,
or any such change in any proper-
ty or in the situation thereof, des-
troys or diminishes its value or
the utility or affects it injuriously,
commits “mischief”.”

It is very clear. Under the explana-
tion, they also make it clear that even
it it is never his intention to cause
wrongful loss the mischief also can be
committed by him against the proper-
iy belonging to him also. That is the
way the Government seeks to prevent
shis mischief.

Having defined mischief under sec-
tion 425, my hon. friend will find that
section 426 gives protection to those
people, for articles stolen or removed,
and which are below, a certain value.

Shri Raghunath Singh: Not stolen.
It will come under section 411.

Shri Tangamani: He is trying to
bring a certain amendment to this. I
have to make this point clear. Com-
ing to the section proper,—section 427
reads as follows:

“Whoever commits mischief and
thereby causes loss or damage to
the amount of Rs. 50 or upwards,
shall be punished with imprison-
ment of either description over a
term which may extend to two
years, or with fine or with both”.

This Act was passed nearly 100 years
ago when the legislators thought that
they must fix a certain type of punish-
ment where the person is deprived of
property or damage to the amount of
Rs. 50. Today, 1 can well understand
¢ my hon. friend had brought an
amendment saying that the cost has
gone up and that Rs. 50 is very little.

9 AUGUST 1087
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water supply. He looked upon this
mischief as one of aggravated mischief
and said that this particular aspect
has not been brought in. But the
framers of the original Act had done
a fine plece of work. By gradation, it
is being developed. So, now, in bet-
ween section 427 and the next section,
if my hon. friend is seeking to do this,
my fear is this. 1 have dealt with
the legal aspect of it and from that
aspect, this measure will be highly
inexpedient to be introduced.

There is the other aspect also. 1If
there are thefts of food products, there
is the way that the law provides.
The law can deal with it, but it is
likely to be abused. There may be
small peasants or tenants in the
adjoining lands and the landlord will
be given additional powers so as to
bring the law into operation. So, it is
made a cognizable offence; if it is made
an offence where the person can be
arrested without warrant and subse-
quently let off, even the poor peasants,
the tenants or the agricultural labour-
ers will be brought within the mischief
of this section, because there is already
a lot of mischief done under this sec-
tion, and the proposed measure will
add to the mischief. Thus, 1 am afraid
that the small peasants or the agricul
turaP labourers whno are eking
their livelihood in an honest way
also be brought to book. That is
first objection of mine.

gl
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My second objection is this. our
parts, there is what is called the
kudiyiruppu. There may be an agri-
cultural labourer who does his work
in some other fleld. But an agricul-
tural labourer is given a small plot of
land for erecting his hut in that
kudwyiruppu, and if a particular land-
lord feels—because he has agricultural
labourers who have got their kudiy-
ruppu in that particular area and who
are able to mobilise a number of agri-
cultural labourers—and takes into his
head that he must evict the agricul-
tural labourers, this measure will
pave another way,—it will be another
easy move—to bring in the police to
evict the people. This is another easy

move for the police to come into the
picture

I can tell my hon. friend that so
many sections are there for protecting
private property. So, in these days,
the concept 1s changing I think pro-
bably when the Law Commission con-
mders the question of criminal juris-
prudence also, this matter will come
mto the picture Today, the concept
of private property 1s gradually
changing The State 13 coming more
and more into the picture and protec-
ting the rights of the citizen rather
than the right of property. In the
taking over of property, more and
more powers are being taken by the
State, and when the State gives ade-
quate compensation, sometimes even
inadequate compensation, the owner
of a property has got to be satisfied
wth that. That is the trend in which
modern society is going. So, instead
of decreasing or diminishing the penal
provisions of the law, my friend, I am
afraid, is seeking to enlarge the scope.

For these reasons, I do not agree
not only with the objects of the Bill
but the very spint of the amendment
iself. So, I am opposing this Bill
which seems to amend the Indian
Penal Code by the addition of another
section—section 427A.

st Tagrewr Ty : oTouw waw,
@ fadar & wewes Sy A
T e w3 g o oy frdae fore e

In
d
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# a7 ¥ IR Iofeqy 8, & s
i T v 1 ¥ @ e Tl
s fir fardae ot g aga aedY §
fir 3g F Qe a3 sl B fly oY
N AR AR g dr i g e
WHgwdIgA A N arar 798 1
¥ 3t v AT ¥ % wear g e sfv
feft safer e Y et @ P
Ty Y gwfe § oI Uy o7 wirey
wer Swfs ) flk w@r §
o @ e et ek e
By anfigy 1 R firelt oY sTedE sTaedy
NARshgaftag ag
afe § R R wrgEe AR Wik
qafas s wr B g A}
Wik MY ag @z ¥ g av =fiws fadiw oY
W 9T § g0 & Y o) ok oy
T w T

TEEE Aed A fadgw A §
@R FERw e F AT F §
o} gfenm A9 # o a’r ¥_e F
A Yo T AT N R T N W
ag ¥ frafaw ¥ fao sqaear , ot
e W u w9 Y AW ¥R § A
I & 1 AW YR F W fwit sfier
N Yo TR F T wfer w1 (v
@ Se¢ far & o W
Todt &) v WEEm G
witer fas gRv W@ Yo W
¥ TMIT o T TWAT WIEN §, W
TH ¥R W@} vo ¢ um ag
Ry N g @ & fide
#F § Ay 1 ¥3o F oY ag feT g &
fie Lo Tud WY wwafer w7 wuTH §7 T
Y koY T §) SR WY R | A
Yo Y Hagwgd § ¢

“Nothwithstanding anything con-
tained in Section 427, wherever
commits mischief and thereby
causes loss or damage in respect
of crops to the amount of ten
rupees or upwards, shall be
punished with imprisonment of
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either description for a term
which may extend to two years,
or with fine, or with both.”

Wiy WX fe T & sv W
w7 N &Y 917 a7 T/ & I v A
I AT WA W AT AW
W fo 2z Y I Tg TR
fadelt @1 oy @ wifE o F wo TR
*Y grofa gt W ZAXH Qo W EY
iy widt @ W & awar @ f5 owr
JHFT [T F1E Aqrfae safe o eré
T g%t § v ag omaw @ wuEr AW
2 | @ T & swaras e 4 ad
sgm fe 7w T witEae faw W
I & & ST W S WA &
fr oitseR M A7 g Ko ™R
¥ e ow@ AT Earag W
g & 1 €fenw 3T e A 9T Vs
# 7z sqaem g f& we wYE sufi| g0
T4 ¥ I F o) amae § [a
qgATT & IAHY &Y T8 £ 99T §) qwy
¢ IR ag e Whe € T §
WX q1ie ¥ § S & W ouw gfaw
T & wEr § 1| xad fag wraey
T BT & FA W R wHeHe
HTAT EF W W e 3% qATTRe
auudY & f o9 avg #r qoE g
Wfgq at Ko FT Y F T UqAT W HA
& ¥ iR Qo TqT ¥  dar Y I
Ifey I 9@ I 9% 917 Y Iear
PR A F§ A wEwE geET
o wifgy, W § crear ¥ ,
S WX TF FFF 1 €7 §a4 & 6%
TR T w7 39 Faw Ay ag s @
WS AT | W Iear BTl # 1
deA ®Y T NTT W77 A qg AV
I )

tfeoa Tiw wiw & wX ¥ AW
¥X o faaeft Twd § S e vl
six viv ® gfew & gfcefowmr &
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AT T aur § A aw § gfew
AT R wrafawc g 1 v d W
gfew A wfewe wff § | T &
R & 1 Y% # 1R are Frafaw
& forg duTHT Y HEET FA FT HEH
fear ar § 1w A wrk A <y fag
& o ag Fer & i Gamad ardt # a0 O
o AT E W T & ITH WOy
afeETT 78 AT Agd WK T wieE Ay
L20CE COME G SO (B cecin
A *7 wfwr T qregy &, o 4 oAy
ot & fdgw v wgar g e A
7% & faare ¥ wgwa & § fe amrw
IS UF & @09 & | W T |aA
| AU AT EF AT 6 TETAT AT T
fr g T@ 2w & Sty faww W
&7 FET AZA EWIT FURT F qgwfar
#T AT AT WY & W F qEwa §
fr ww feur & gl dwnad aga 55
FLAA § N €4 Ay § fadw-
TR A AT FH T wiww e
ZUT & SHET & FHAT T TRATH § AT,
T IR AF TG 04T Ay Ay
T w9 §@ WiasR w1 agean i a7
|/EAT § | T IE TATEA AT WA
THFTA FT TEERT FH T TN
I v & 5 v wfoe ¥ aw
| e w1 g & faear & ? sfae)
NN N 2@ e g w
ot ot }, W W v wwar §
W §8 axg oy 9T W T wadt g )
W fo ag ar & woaT e 62wt
RTT A T 6 W a@ Wy ey
af FTHF, S 1y g AL farare &
W 9T § wlwH 97 gIww
a8 woar wfge | o oo e ¥ fw
e ¥ N AR R X
A9 O & Wi el faw dar
ag IW 9T UTAT TRrEy v ey 2
3 & W ¥ oy Y aff anwd fw W
dRNT g AT G § | WY W% fag e .
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WEC AT w1 gy § e dwraal &
A 9 R A g & v sy g
Wit 93 ford g, afr & Wt weter WY
w wify frar a® | qwad faegw
T T O §, g W
TR § 5 dNmad age el 91 S
Th® ¥ w1 7T @ § i IR wk
WRwzf dr w & g

# 7T wvew ¥ fisc ag e awr
¥Re ¥ W WA Vo T ¥
e A Sl W s g A
*Of § @ ve Fyowwd ¥ wwm
o AT I T9T ¥T 33 ¥ IAHT ¥ 9
ATV | W ww G Y gfere § i
¢ o e S v F WY
N W N 1w gt s g A
W S A A A A ofee fee
T T et § ag WY A §
|l w gfew o e @ § W
qfr A I e R v w3
Tg ¥ e firar ok & S wga
% wiff oz werd w1 opt g o ax gferw
« X wRfrEl W o6 w I W
wadt § DT Qo TIF #7 AFAH £ 9T
T A T FT AT AR e w7
o0, Lo TR AFW X GHAY & 1T HT
! qg @ dren g e G O
WY ara & gfere #Y afier 2ar s
€T a1 wpfa wiife gfere gamdr Sof
worl)y o qaval & el Y § faedy
F@mes T A
ﬂiftftim'&hmﬁi ® Twwm
Towt ¥ WK g § o i g,
afew & A o we el gu @ )

W § ¥ AU T AR ¥
WU wv T fFd TR W
wate frdaw Wt anfe & & ) X f
g T wAE T & s o g
wralt ) STz ad ¥ fael B
wireT At firar o & O W v
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frdzw Wt W ¥ e g woeR A
S ¥ fardw g, e e fg & g
f frdw 1 & g § W Ig e
wEvew qarq anfie & faam o &Y s
wogr P wits g & Q@
e ez vt ¥ arx ¥ F o vl
A ey ik g fag ¥@ i
¢ fs w2 oo Goew  frdaw
e & & a St& @

Shri Achar (Mangalore): Sir, I
oppose this Bill seeking to amend the
Indian Penal Code. Firstly, I would
like to mention that the different
chapters in the Indian Penal
Code have a definite form and
shape. In fact, this code has
stood the tests of time and it has been
very rarely found necessary to amend
it. This is one of the best pieces of
legislation. If I may be permitted to
say so, it is framed artistically too.

One of the previous speakers refer-
red to a particular chapter and also to
some sections. Now an attempt is
made to add a section 427A. Previ-
ously, some section have been added,
section 124A, for example. In fact, I
am referring to that section 427-A
dealing with sedition. Another amend-
ment was made to another section,
dealing with class hatred. In all such
amendments, the country has found
that it is not at all in consonance with
the ordinary notices of good juris-
prudence.

For example, section 124A was one
of the sections which the country as
a whole held, was an amendment
which ought not to have been permit-
ted at all. Though the present amend-
ment may not amount to such a sort
of amendment, still I must say that
the purpose would not be served and
at the same time, the scheme of the
chapter itself, will be interfered with,
It may not be properly worded; in a
matter like the Penal Code, wording
may not be the only point, but all the
same, I may be permitted to say, as
I said, that is one of the best pjeces
of legislation and this addition would
not improve it, but will make It
worse. I am sorry I could not follow
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the reasoning of the mover, because
I am suffering from the disadvantage
of not being able to follow Hindi, but
one thing, I find from the statement
of objects and reasons,......

Shri Dasappa (Bangalore): The
hon. Member is referring to some

other Bill amending the Indian Penal
Code.

Mr. Deputy-Speaker: He only refer-
red to it by way of analogy. Some
hon. Members are going faster.

Shri Achar: I am speaing only
about the: amendment section 427A,
which is before the House now.

The hon. Mover of this amendment
wants more police intervention with
regard to this offence. He wants to
make it a cognisable offence. I would
submit, the less the police interfere
with village life, the better it would
be. As I said, from the point of view
of form it is not good to interfere
with the Penal Code as it stands. On
the merits, if it is necessary, it can
certainly be amended. But, the inten-
tion to give more powers to the police
will not be in the interests of village
life. To make the offence cognisable
would give more scope for criminal
litigation in the villages. From that
point of view also, I feel that this
amendment is not useful. I submit
this amendment is unnecessary and so,
I oppose it.

ot sfoow ww (TT)
Iyrw ATy, Ay & Efgar &
o v & fag gk faxr & oY
fadigw Sufewmr faar & Sa® 98 @Y
IR AW F TTAT A€ TEAT
§ fw Suk gwew § OY IR fwe
w2 f5d fadewt qurEl & asaew
T § ggwa € § | g ¥ wqqy
& oftarar AT {z sfgar a0
YYH N dReaaud W
qTW B @ AN F iy v § ) R
A sl oo ¥ fedt @ gl
¥ AR T At Jue anereer
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W T T T o T ¥ o sqwenr |
*t wft § o Tuk A orq s &
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AT AFOEN I ¢ f5
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TR Py §r re ¥ oY g Iawy fedfy
FQ A & TR T g aT a
T AT IR AR sR W
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forg faret Y 2 o &) i o g & o
W IEer Y af g% A F @A IR |
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forsverar W A Y forw %) fo g finY
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Shri Easwara Iyer (Trivandrum):
I am constrained to oppose this Bill
on the ground that so far as the need
for amending a statute is concerned,

it has to be decided in the light of the
.expeaiéncy or” we sitiation.

Looking at the Bill, one may be
tempted to say the Mover being under
an apprehension that at present there
are miscreants or vagabonds running
round the State destroying crops and,
therefore, it is in the interest of the
State and of the agriculturist that
some amendment of the Penal Code is
found necessary.

Looking at section 427 of the IPC,
it is exactly the same as the proposed
amendment--427A—but for this dif-
ference that in section 427A the limit
is fixed at Rs. 10 whereas in section
427 it is fixed at Rs. 50. Though the
words ‘agricultural crops’ do not
appear in section 427, the section is
wide enough to include within its
ambit any property including agri-
<cultural property. To me it appesrs
that there is no magic in fixing a
particular limit regarding value of
property either as Rs. 10 or as Rs. 50,
unless of eourse the Mover is able to
show that there is some rational basis
for fixing it at Rs. 10. It could be
Re. I or Re. 1/2 or even Rs. 50. The
test that has to be applied so far as
the proposed amendment is concerned
is whether the need of the society at
present is satisfied with the existing
provision of law in the IPC. My res-
pectful submission is that there is
ample provision there, graver offences
could be punished by much severer
sentences found in the later sections.
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1 syppose when the Mover comes for~
Ward with such a Bill, one is tempted
10 pink that a certain amount of

ist tendency or an anxiety neu-
rosly jg in him at least in favour of
8grigyltural landlords.

. I need not go into the motives for
introqucing the Bill. Of course, the
MoVer may have very good intentiona.
But we know what the police are.
To put wider powers into their hands,
not that I am saying that the police
are 511 persons out to get at the vil-
884rs or harass any person, but to
BIVy g giant's power in the hands of
the police and to allow them to go
¢ picking persons on tfie ground
that they have committed mischief
{md damaged property of trivial value,
13 3ymething with which we cannot
see oye to eye.

By the proposed amendment, the
hon. Member in charge of the Bill
may. think that any person who bas
suffored damage of Rs. 10 with res-
pect 4 his agricultural commodities
may, gt once run to the police and get

aid and bring the miscreants to

k. For all practical purposes,
Whether it is Rs. 10 or Rs. 50 or
Rs. 100, it is really a difficult affair to
€0 to the police and get their aid,
Partjcylarly when a private complaint
is tyxen to them. That has been our
€XPurience. I am not criticising po'ice
officers but my respectful submission
is that once this Bill becomes law,
evely person who is residing near the
Pm};erty, where the crop is grown,
will pe harassed by the landowners
On the ground that he has committed
jief to property. There will e a
Nulpher of complaints and the man
will have no other time except to go
t0 the magistrates court on private
CoMplaints made by the landowners.

There is yet another aspect of this
matier that has to be looked into. In
50 far as our State is concerned, we
have got a law there go far as the
eVittion of kudiyiruppu tepsnts are
CONperned, this will be a very com-
VeNjent weapon in the hands of any
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landlord to start eviction proceedings,
to get reealatrant tenants out of the
property by the backdoor methods of
flling a complaint against them say.
g that they have committed mis-
chief and somehow or other getting
pleasant with the police officers

My submission so far as this Bill 1s
concerned 18 that there 1s absolutely
no necessity or expediency for amend-
g the Indian Penal Code, part:-
cularly when there 1s section 427 I
would say that this seems to be a case
of Much Ado About Nothing

The Deputy Minister of Food (Shri
M. V. Krishnappa): Sir, the way
Member after Member rephed to the
points and doubts raised by the mover,
Shri1 Raghusath Singh, makes me feel
that there 158 no need to reply to hus
points because every point has been
repied by our friends already 1
sympathise with Shr1 Raghunath Singh
and thank him for the sympathy he
has towards the cultivator and the
peasant who 1s working to increase
production m the country

But, we have not received any
report—as Shr1 V P Nayar nghtly
asked him 1n the beginning—that this
maschief 13 on the increase in any
State Apart from that, as a prac-
tical agriculturist coming from a
village, I would like to bring to the
notice of the hon Member, Shn
Raghunath Singh that there are three
enemies of our agncultunists The
first 13 the monkeys who do a lot of
mischief and spoil the crops Secondly,
stray cattle, and thirdly, the tout of
the willage The touts, the mischief-
mongers 1n the village who have no
other work to do will be searching
for some plea or other to drag these
innocent agriculturists to the court
and thereby make a living If we
amend the law, 1t is going to
strengthen the hands of the third type
of enemues of the agniculturists in the
village.

In this period of transition, when
the poor agriculturists are being
harpased, this amendment would
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strengthen the hands of touts and
vested interests in harassing the agn-
culturists I feel that the existing
provision of law covers the mischief
which my hon. friend has m mind and
there 15 no necessity to amend the
law and I oppose this Bill and would
request Shr1 Raghunath Smgh to
withdraw 1t

Mr. Deputy-Speaker: The hon
Minister

Shri V. P. Nayar rose—

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): If
Shri Nayar wants to speak I shall
reply afterwards

Mr. Deputy-Speaker: No

Shri Datar: Mr Deputy-Speaker, Sir,
the hon mover of this Bill must have
seen by now that in spite of his very
eloquent appeal he has not succeeded
in persuading even one Member of
this hon House to his view That
shows that there 18 no need for the
enactment of this particular section
in the Indian Penal Code

In the Statement of Objects and
Reasons as also in his speech, he
made a reference to two points One
was that there was a need for
increased  agricultural production
That 18 admitted by all The ques-
tion 1s whether, as he has stated in
the Statement of Objects and Reasons,
recently there has been a greater
need for protection m the sense that
there has been greater spohation ar
damage to crops I looked into this
subject so far as this offence was con-
cerned I looked into certain reports
of the Criminal Admimstration of
Justice 1n different States for certamn
years and I did not come across any
increase so far as offences under
‘mischief’ were concerned

An Hon. Member: They deal only
with convictions, not with com-
plamts

Shri Datar: So far as these reports
are concerned, we have got tabular
statements regarding comrmssion of
offences pnder different heads and I
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found that so far as the offence of
‘mischief’ was concerned, there has
been no appreciable increase at all;
much less any particular increase so
far as damage to crops is concerned.
Under these circumstances the ques-
tion that arises is whether the laud-
able .object that he has in view can
be served by adding a provision to
the penal law of the land.

A number of hon. Members have
rightly pointed out the dangers of
such additional or hasty enactment.
After all we have to be extremely
careful, especially when we are deai-
ing with the Penal Code or with the
addition of more penal offences. There
are certain dangers or risks involved
in it and as my hon. friend pointed
out here we have got a piece of legis-
lation, the Indian Penal Code, which
is not only artistically drawn up but
which is also exhaustively drawn up.
All the possible offences that a man
can commit have been very fully
dealt with and that is why the Indian
Penal Code is one of those pieces of
enactments which has received only
a few amendments during the last

century.

So far as the Chapter on ‘Mischief’
1s concerned, it has been s0 well
drafted that all that is necessary so
far as the prevention of offences of
mischief is concerned has been pro-
perly put in there and we have got
sections where aggravated forms of
this offence have been very clearly
dealt with.

My hon. friend the Mover pointed
out certain circumstances and he con-
tented with some possibility that in
the case of destruction of animals
there are certain sections which treat
it as an aggravated offence. Why
should not the same consideration be
shown 80 far as crops are concerned?
You will find from the nature of the
society that we have, from the nature
of offeaces that are being committed,
these particular safeguards or addi-
tional offences were necessary in res-
pect of certain types of property like
cattle wealth, irrigation works, etc,
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but even then when the
passed long iong ago no need
for the special protection of

are certain sections where damage is
done to one’s crops, naturael recourse
can be had to the provisions of the
Indian Penal Code instead of enlarg-
ing these provisions on the lines
pointed out by my hon. friend.

It will not help or fulfili the object
that he has in view. On the other
hand it would be creating a new
offence and it is quite likely as some
hon. Members have pointed out these
powers might be abused. Now he
contended that this offence should
also be a cognizable offence. A
number of hon. Members have pointed
out what they consider as dangerous
so far as increase in the powers of
the police are concerned.

Mr. Deputy-Speaker: Does the hon.
Minister agree with that view?

Shri Datar: I have said: “What they
consider”. I am particular about this
expression ‘What they consider’.

An Hon. Member: We are com-
cerned with what you consider.

Shri Datar: So far as I am con-
cerned, there is no need to fear. What
will happen? Some hon. Members
here would come round and complain
that these provisions are being abused
and exploited for the purpose of
harassing the poor agriculturists or
the tenants. That danger is there—
the danger of opposition not the
danger of abuse by the police. Let
this be clearly understood.

The hon. Member has done some
injustice to the panchayats that are
working here and there—particularly
the edalat panchayats. It is ome of
the Directive Principles of our Con-
stitution that the institution of
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panchayats should be fully revived
and hes to be made use of even in
the administration of justice. I know
of at least one State—the State from
which the hon. Member comes—the

new institution which we do
desire to start again and which, I am
confident, will s0 work in the next
years that ultimately we shall
a pattern of panchayats, includ-
ing judicial panchayats, which would
working well and reducing litiga-
ons and also the cost of litigations
which my hon. friend referred.

It is quite likely that in some
villages where there are factions these
powers might be abused or might
have been abused. But, on the whole
the experiment in one of our major
States has been fairly successful and
therefore, I would implore the hon.
Member and others also to watch
this new experiment with sympathy
and not to deprecate it at the present
stage. Therefore, the hon. Member
will kindly understand that there is
no need for this particular offence.

SEFEEY

As Shri Sinhasan Singh rightly
pointed out, wherever there has been
co-operation between the parties in
the villages and where the executive
side of the panchayats has been work-
ing well, there has been less of des-
truction or cutting of the crops and
only where there are village factions,
these things happen. So, we should
not have 2 new enactment, especially
a penal provision, unless it is absgo-
lutely essential. As my hon. friend
from the Ministry of Food and Agri-
culture pointed out, there is absolutely
no need for this so far as the protec-
tion or increase in the production of
food crops is concerned. Unless this
particular evil has increased beyond
all proportions, it would not be proper
to undertake any legislation, especially
of the hasty type that the hon. Mem-
ber has brought forward here.
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Secondly, the House will aiso under-
stand that in this matter, we have to
consult the State Governments. In
case any such provision has been
added in the Indian Penal Code, the
State Governments will have to take
cognisance of this offence and they
will have to consider it. Wherever
there is a proposal to amend the
criminal law, we always -consult the
State Governments. It is a concurrent
subject and we have always followed
a practice according to which when-
ever there are any proposals either
before the House or elsewhere, we
consult the State Governments and
take their views. Only then, we take
proper action. Otherwise, no action
is taken at all. I might inform this
hon. House that we have not received
any complaints so far as destruction
of crops is concerned from the State
Governments. There might be a cer-
tain number of cases here and there
jyst as there might be offences being
committed in other respects. But the
evil has not become so prevalent, has
not become 50 abnormal as to neces-
sitate the making of a special Act, and
the making of the offence in that
respect cognizable. That is what the
hon. Member has stated in the State-
ment of Objects and Reasons.

We have to consider all these points,
and after considering all these points
the point that has to be decided is as
to whether there is any need at all for
this additional penal provision. In
view of the fact that most of the hon.
Members who have spoken have
opposed this Bill, I am quite confident
that this House will throw out this
Bill. All the same, in view of the
laudable object that my hon. friend
has in view, though the remedy is mis-
conceived, I would request him to
withdraw this Bill.

Shri Sinhasan Singh: The hon.
Deputy Minister of Agriculture point-
ed out three menaces to agriculture
of which monkey is number 1. May
I know whether he proposes to bring
any legislation to avoid it?

Mr. Deputy-Speaker: We will dis-
cuss that at some other time.
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(Registration) Bill

¥ ¥fira wy a1z dfaw gt srTER A
ke w1 o w7 47 oo Ve F oW
faar w1 4

¥ art fagraw fag 4 ey § fie
O # 7w v 7§ wre o -
W Yy we Rar oy egy AT | IW AR
&Y, I STy a7 i Ko 3UR F AT
to 07 @ ¥ ford ware Wik wwE
waT A war 9T 1 # Y@ ¥ AT
W wast o # oF aar fadaw 1w
N w1 g §F o ge v v
WANNIv P §sw A g
o g | wa: # wyd ¢@ fakaw WY
I qav §

JATSTW WY : AT ATAANT WA
Y ¢\ favas Y qrow A7 6 wrov § 7
The Bill was, by leave, withdrawn.

SADHUS AND SANYASIS (REGIS-
TRATION) BILL

@t oot ww (qEA Ww)
T wEEW, d§ WIA Y@ &gwl
aqr Fearfed) & dagam awad faw
¥ ¥ T & fraTITg ARy w@AOCE |

JUTSHY WEYE, g favuw A ¥
T O O & g § aga Y e
gk o worn § fr xo fdow &
g ¥ g arod & axe wf
wore ¥ fareqrmd A T &
UIIR Y A6 W7 & U qr gee
Ay g fie Row aaw & e
#t & 7 o fadaw ¥t car ar ol aw &
AR A A6 AT & §F W &
g ¥ wut o earfedt R i
ax fad ¢ e I off ¥ wwr g
firwr 3T i € 1 & oy oft wm
Y &r g fiw oo ofy g e of Wl



2891 Sadhus and Sanyasis O AWGUET 1887

[sr <oy Tw]

e g o a e W gRE @
o 7R ¥ v arny g A R IR
T, AR EE LTS
qfe % et ot sewwT T RreawTc
w1 o At vt § 1 k@ ¥ farde
& ag guma § i gurk o F wrgelt
W geafeat w1 o du e & s
forer g & wfr X qrowd § W
ary wgw &t freay, aga w7 @
¢ 1 Sfew 1y WY s i oo g
R & ez wqwt Wi g &
M graRem A H R e
ford w2 Wl w1 T fa AW v R
®T T6 IO QT WY AGT GTHI WY
v wifgd | wx few gU W A
WAy w, oY fis T W™ g
wgret §, o foor a1, o 4 0 w3
WTY W GATAT TR | 7 WY AT,
foom fefgre Yo § | T A W
forar § —

“I have seen your intention of
introducing your Bill in the Par-
hament recently in the papers.
No doubt I am glad for it, as
many an unauthorised person
dons the sacred ochre cloth to
cheat the public. By these false
saints, the real people are suffer-
ing a lot 1n the country. So to
eradicate that evil from the
domain of our sacred order, such
s move is quite essential”.
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ey agiRT, N @ faw W
¥ dEg ¥ W Ty & N -
T X Ay wreot & ot § o et
arer oY g & fin wver o g X@ AT T
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fera't wr forr wr argr s &, Fory ofy gy
o §, Hraar 3519 WY IT ¥ fawrd
N @ as g { fe & ¥ & frsriw
wid § 4y 3R & g sifcr g o,
8hri V. P. Nayar (Quilon): We are
not able to follow what the kon.
Member 1s saying. From the Bill, are
we to understand that sadhus and
sanyasis are the same or are they

different, and if so, how are they
different?

Mr. Deputy-Speaker: This may be
explammed on the next day. The
House stands adjourned till 11 am.
on Monday.
17°31 hss.

The Lok Sabha then adojourned till
Eleven of the Clock on Monday, -the
12th August, 1957.
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